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.  L,OK SABHA 

Thursday,  2nd December, 1954

The Lok Sabha met at Eleven 
the Clock

[Mr. Speaker in the Chair]

of

ORAL ANSWERS TO QUESTIONS
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The Minister of Healtli (Bajkumari
Amrit Kaur): The programme includ
es spraying of houses and cattle-sheeds 
with D. D. T. twice in a year and free 
distribution  of  anti-malarial  drugs 
among the people of these areas.  It 
is not possible to Indicate  the  time 
by which these areas will be free from 
malaria.

Shri S. N. Das:  May I know the 
number of Malaria Control Units that 
have been allotted to North Bihar so 
far?

Rajkumari  Amrit  Kaur:  Seven
Units were allotted to Bihar in the 
Jrst plan and then seven units more 
pave been allotted to them.  In addi
tion. after the floods they asked for 
^n extra four units out of which three 
‘-!̂ave been again allotted to them.

Shri 8. N. Das:  May I know, Sir,
whether the hon. Minister is in a popt- 
tion to state the  number  of  units 
working in North Bihar out  of  the 
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Rajkumari Amrit Kaur: Out of the
ten Malaria Control Units, three Mala
ria Control Units are working at Muzaf- 
farpur, Sahasra  and  Pumea. They 
have been  functioning  since March,
1953. Seven Malaria  Control  units 
are at Sitamari, Samastipur, Madhu- 
bani, Dharbanga, Forbesganj, Katihar 
and Motihari.

Shri S. N. Das: What is the popula
tion so far covered by these units?

Rajkumari Amrit Kaur:  There are
four sub-units  under  each  Malaria 
Control Unit and each sub-unit «4erves 
a population of two and a half lacs of 
people.  The Malaria  Control  Units 
which are working in  North  Bihar 
since  March,  1953  have  sprayed 
7,56,572 houses and cattle-sheds during 
the quarter ending 30th June. 1954.

Shri G. P. Slnha: May I know how 
many units are  working  in Chhota 
Nagpur in view of the fact that this 
is the worst aflfected area for malaria?

Rajkumari Amrit Kaur: I have read 
out all the information that I have. I 
cannot give any more.

Exchange of Indian Goods for Pakistan 
Rice

*S24. Sardar Hukam Singh: Will
the Minister of Food and Affrlculture
be pleased to state:

(a) whether it is a fact that Gov* 
emment have agreed to barter con
sumer goods for Pakistan rice; and

(b) if so, the names of the consu
mer goods to be exchanged?

The Deputy Minister of  Pood and 
Agricultnre  (Skri M. V. Krishnappji):
(a) and (b). No. Sir.
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Railway Employees

*625. Shri T. B. Vittal Rao: WiU the
Minister of Hallways be pleased to re
fer to the reply given to  unstarred 
question No. 745, on the 27th Septem
ber, 1954 and state:

(a) the number of employees lein- 
stated between the 1st April and the 
31st October, 1954 out  of 760  em
ployees who had originally opted for 
Pakistan but had returned subsequent
ly to India;

(b) how many cases are still under 
the  consideration  of  the  Railway 
Board; and

(c) the number of cases in which 
reinstatement has been refused during 
the above period?

The Deputy Minister of Railways 
and Transport (Shri Alagesan):  (a)
to (c).  15 such ootees have been re
employed during  the period referred! 
to.  Orders have been issued to re
employ 28 more. The request of 2 for 
re-employment has been rejected. The 
remaining cases are under considem 
tion.

Shri T. B. Vittal Rao: May I know
the number of cases that are  under 
consideration, because it was said in 
the last Budget Session that there are 
760 cases?

Shri Alagesan:  To be precise, the
number of cases that are under con
sideration is 771.

Shri T. B. VitUl Rao:  In view of
the fact that these employees are being 
put to a lot of trouble, will Govern
ment consider expediting the disposal 
of their cases?

Shri Alagesan: Yes, Sir, we propose 
to.  We have asked for further parti
culars from all the Railways. The re
plies have not yet been received fully. 
As soon as those replies are received, 
we hope to take a final decision.

Dislocatiok op Communications

Shri D. C. Sharnia: Will the 
Minister of Commiinlcatioiia be pleas
ed to lay on the Table of the House 
a statement showing the areas where

telegraphic, telephonic and postal com
munications were dislocated  on  ac
count of recent floods in U.P., Assam, 
Bihar, West Bengal and Jammu and 
Kashmir giving also the respective 
'periods for which the communications 
' remained suspended at each place and 
state:

(a) the steps taken by the  Postal 
Department to restore the communi
cations expeditiously; and

(b) whether it is a fact that the 
local authorities were not authorised 
to make any special arrangement at 
some extra cost?

The  Minister  of  Communications 
(Shri Jagjivan Ram):  (a) A  state
ment giving the information is placed 
on the Table of the House. [Placed in 
the Library. See No. S-464/54.]

(b) No.

Shri D. C, Sharma:  i  have gone
through the long statement.  May I 
know what steps are going to be taken 
to ensure that dislocation of  postal, 
telegraphic and telephonic  communi
cations does not take place?

Shri Jagjivan Ram:  It is quite be
yond our control, unless science ad
vances so far that we can control all 
the elements of nature.

Shri D, C. Sharma: May I know in 
how many cases the Postal Depart
ment have made use of the services of 
the Air Wing of our Army?

Mr. Speaker:  He wants  to  Know
whether the Indian Air Force olanes 
were made use of in these cases?

Shri Jagjiyaa Ram: I do not think 
Sir, we used them anywhere,

Shri D. C. Sharma: From the state
ment I find that parcels were airlifted 
from Nepal and the hon. Minister says 
they were not.

Shri JagiftTan Ram:  I said it with
reference to the Army: he put a spe
cific question to that effect.

Shri D. C. Sharma:  I meant the
Indian air services.
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Shri JagJIvan Ram: I thought the
Air Force. We utilised the air services 
wherever necessary. Where the fl»>ods 
are goin̂j to stay for a long time, we 
use the air service, where there are 
air fields.

Shri D. C. Shanna: From the state
ment I find that some of the arrange
ments were of an ad hoc nature. May 
I know when they would be put on 
a permanent basis?

Shri JagJIvan Ram: It is very diffi
cult to indicate that; but we do exa
mine from time to time where the air
mail can be transported with benefit 
by air and we do that.

Central Health Museum

*627. Shri KrUhBaeharya JoM: Will 
the Minister of Health be pleased to 
state;

(a) what steps  Government have 
taken to establish a Central  Health 
Museum; and

(b) the measures adopted by Gov
ernment to promote Health  Educa
tion?

The Minister of Health  (Rajkumarl 
Amrit Kanr): (a) The Government
of India have decided to establish  a 
Central Health Museum in New Delhi 
as an integral part  of  the  Central 
Health Education Bureau.

(b)  The measures adopted by the 
Government to promote Health educa
tion consist of the following:

(i) Publication  of  posters  and 
pamphlets  both  in  English 
and Hindi.

(ii) production of Health films.

<iii) Radio talks on health matters 
by experts in the field

(iv) Film shows from  day-light 
cinema vans.

<v) Lending of Films on different 
health subjects from a library 
set  up  in  the  Directorate 
General of Health Services to 
organisations  interested  in 
health education work.

(iv) Contribution of  articles  on 
health and nutrition  to  the 
lay press.

(vii) Participation in health exhi
bitions.

(viii) Production of Film-strips,

(ix) A library of health literature.

Shri  Krishnacharya Joshi: What
will be the expenditure. recurrini< and 
non-recurring under this head?

Rajkumarl Amrit Kaur: I am afraid 
I cannot give the exact figure of ex
penditure olT-hand.

Shri V. P. Nayar: May I know whe
ther in view of the fact that sch,..ol- 
going children constitute  the  single 
largest section among  whom  health 
education work can be conducted sue* 
cessfully, Government have any integ
rated plan for proper health  educa
tion work among the entire  popula
tion of school-going children in India?

Rajkumari Amrit Kaur:  Actually,
all education work  for  school-going 
children comes under the Ministry of 
Education, but we do co-operate  as 
far as possible and I should like  to 
reach the children as well as anybody 
else.

Shri S. N. Das: May I know out oi 
the total amount spent on printing of 
literature on health, what Is the 
amount spent on literature published 
and propagated in Hindi and regional 
languages?

Rajkamari Amrit Kaur: I cannot
give the actual amount spent.  It is 
a very long list and if the hon. 
Member is interested. I shall give him 
a copy of it.

Supply of Rice to Jammu and Kashmik

Th. l4Jighman SUi|h Ounk:
Will the Minister of Food and Afil- 
onltore be pleased to state:

(a)  the quantity of rice allotted to 
the State of  Jammu and Kashmir 
since the 1st August, 1954;
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(b) whether the allotment has been 
made from the imported rice; and

(c) the rate  per  maund  charged 
from the State Government?

The Deputy Minister of  Food  aud 
Agriculture  (Shri M. V. Krishnapya):
(a) and (b). Since August, 1954, 7,000 
tions of Bengal rice ex,  Punjab and 
7,300 tons coarse I rice ex.  Madhya 
Pradesh have been allotted to Jammu 
and Kashmir.

(c)  The rice is being made  avail
able to Jammu and Kashmir Govern
ment so as to enable them to sell it 
at Rs, 7/8/- a maund in the Kashmir 
Valley and Rs. 12/8/-  a  maun.1  in 

Jammu.

Th. Lakshman Singh Charak:  Are
Government aware that  there  have 
been complaints about the quality of 
rice supplied to the Kashmir Valley? 
If so, will Government please verify 
these and issue a statement  on  the 
subject?

Shri M. V. Krishnappa: Such wide
complaints we did not receive many, 
but there was some mention about it 
in the Press and we will try to take 
necessary action in the matter.  We 
will enquire and see if any bad quality 
rice was supplied to them.

Th. Lakshman Singh Charak: Has
the Government verified' and come to 
this conclusion in the matter?

Shri M. V. Krishnappa: Recently we 
did not receive any official complaints. 
We are supplying as far as  possible 
the best rice from the Punjab to Kash
mir.  But  I  read  some  news  in 
the paoers and so we will try to take 
necessary action in the matter.

Telephone and TELEORArH Lines

•€85. Shri B. N. Mtea: Will  the 
Minister of Cominiuiiesttoiis be pleas
ed to state:

(a)  the metals used in the overhead 
wires for the telephone and telegraph 
lines in India;

(b) whether it is a fact that  iz> 
many countries of the world,  wires 
made of aluminium metal, are  used 
for such purposes, which is not  the 
case in India; and

(c) if so, the reasons therefor?

The  Minister  ctf  Communications- 
(Shri Jagjivan Ram): (a) Iron. Copper 
and Bronze wires are generally used 
for overhead telephone and telegraph 
lines in this country.

(b) It is understood that Aluminiunv 
conductors are used to a limited ex
tent. for telegraph and telephone linea 
in a few countries like France, Italy 
and Switzerland.

(c) The question of use of Alumi
nium conductors in India  is  under 
examination in the  P. & T.  Depart
ment.

Shri B. N. Misra: May I kwow how 
long this examination will take?

Shri Jagjivan Ram: It is very diffi
cult to indicate any time.

Shri T. S. A. Chettiar: How does it 
compare in cost?

Shri Jagjivan Ram: The question of 
comparison in cost will only arise if 
after investigation we find  that  we 
have to use aluminium conductors.

3IW  ̂ ?

The Deputy Minister of  Railways, 
and Transport (Shri Alagesan): The
total freight and passenger  earnings 
of Indian shipping companies in  the 
coastal trade during 1953-54 were Rsi 
11-93 crorei, approximately.
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Shri Alaresan: I said it was wrong. 
In 1952-53, the freight and passenger 
warnings mre given as Rs. 13*13 crores 
and in 1953-54 it is only  Rs.  11*93 
crores, which is slightly less.
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Shri Alagesan:  There should have
t>een less traffic.
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Shri Alagesan; It has been steadily 
increasing.  In the year 1947-48, the 
figure was Rs. 6*23 crores. and there- 
*after it was Rs. 7 22 crores, Rs. 8 05 
•orores, Rs. 9,19 crores » Rs. 10 45 crores, 
Rs. 12:13 crores and Rs. 11 93 crores. 
You will notice that the decrease is 
only slight.

CATTLE-CUm-DAIRY FaRM,  KaRNAL

*638. Shri jnUQlan Slnha:  Will  the 
Minister of Food and Agricultare be
pleased to state:

(a)  whether any  account Is  being 
kept of the maintalneence and unkeep

of the niilch cattle at the Cattle-cunv 
Dairy Farm, Karzxal; and

(b) if so, the expenditure incurred 
on milch cattle and the income  de
rived from the milk and milk pro
ducts as also other income from  the 
cattle?

The Minister of Agriculture (Dr. P. 
S. Deshmukh):  (a) and (b). No se
parate accounts in respect of the main
tenance and upkeep of  milch  cattle 
alone are kept.  A statement showing
(a)  the classification of the herd at 
Kamal <b) the expenditure  incurred 
on the entire herd and (c) the income 
from the entire Farm is placed on tiie 
Table of the SaMia.  [See Appendix 
III, annexure No. 34.]

Shri Jhnlan Sinha: May I know if, 
in view of the annual recurring losses 
incurred on the Farm, Grovemment has 
ever tried to find out the reasons for 
remedying them or closing the  shop 
altogether?

Dr. P. S. Deshmukh: As will be seen 
from the statement, the losses are be
ing continuously reduced, and at one 
time we thought we would probably 
make a small profit. I hope that will 
be the case in the course of the cur
rent year. The reason why there bavo 
been losses is that we try here to 
maintain pedigree  herd  of  animals 
which we have lost in Pakistan, and 
necessarily this becomes a costly ope
ration.

Shri JhuUn Slnha:  May I know if 
the Government has tried to find out 
the causes and in that investigation it 
transpired that the cattle are being un
derfed and there is  lack  of grazing 
ground?

Dr, P. S. Deahmokh: I do not think 
there has been any underfeeding 01 
the animals.

Mr. Speaker:  Lack of lands is the
other point.

Dr. P. S. Deshmnkh: Tbe lands kte 
sufficient.

Dr.  SOK* Otandn:  When  thi# 
Farm has been ruonlnc for nearly tO»
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years, why has the Government not 
taken any notice of the losses Jvhich 
it has  been incurring tor  several 
years?

Dr, P. S. Deshmukh:  They liave
been attending to the losses and ihey 
have improved the position  recently. 
In very many cases of research pro
jects and schemes it is very difficult 
to expect a profit.

Shri Sarangadbar Das rose-—

Mr. Speaker:  We are going to the
next question.  It is only a waste of 
time to put any more questions  on 
this.

Shri Sarangadtaar Das'. My question 
is not a waste and unless you hear it, 
how can it be called waste?

Mr. Speaker: Order, order.

Leprosy Centre in Rajasthan

*640. Shri Kami Singhji:  Will the
Minister of Health be pleased to state:

(a) whether there is a proposal to 
open a leprosy centre in Rajasthan in 
view of a large number of lepers re
ported there; and

(b) whether any effective  remedy 
lor leprosy has been discovered?

The Minister of Health  (Bajkomarl 
Amrit Itaur):  (a) A proposal to open
a leprosy control centre in Rajasthan 
is understood to be under the consi
deration of the State Government.

(b)  Recent researches and  clinical 
trials indicate that the sulphone group 
of drugs are efficacious in the treat
ment of leprosy.

Shri Kami Singhji:  May I know
the approximate leper population  of 
Rajasthan?

Rajkumari Amitt Kaur: I am afraid 
I cannot give that infromation.

Indian Dairy Research iKSTrruTE) 
Bangalore

*641. Shri Thimmaiah;  Will  the 
Minister of Food and Agricnltmro be
leased to state:

(a) whether the  Bangalore  Cor
poration has offered land to the Gpv- 
ernment of India on lease for use by 
the Indian Dairy Research Institute;

(b) if so, the acreage of the land, 
so offered; and

(c) whether  Government  have 
accepted the offer?

The Minister of Agriculture (Dr. P. 
S, Deshmukh): (a) No.

(b) and (c). Do not arise.

Shri Basappa;  May  I know whê 
ther there is any scheme of expansion 
of this Institute and may I also know 
whether the Mysore Government has. 
come forward procuring land for this. 
Dairy Institute so that it may be re
tained and not transferred  to  any 
other place, causing inconvenience to« 
so many?

Dr. P. S. Deshmukh; I am afraid it 
appears that all our efforts to retain 
the Dairy Research Institute at Banga
lore are going to fail and we will be 
probably forced to shift it from there.

Shri Thimmaiah: May I know whe
ther the Government is aware of the 
news in the papers that the Corpora
tion of Bangalore has offered a land 
on lease to the Dairy Research Insti
tute and the Government is not  ac
cepting it?

Dr. P. S. Deshmukh:  They want
us to pay them Rs. 25,000 per year by 
way of lease money annually. In addi
tion, we want 1,000 acres more, which 
is not available and for which we are 
expected to pay very high prices.

Shri Basappa; May I know whether 
lormerly there was a lot of land avail
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able and it was given to the Military 
and it is possible to take  this  land 
which is in the possession of the Mili
tary and give it over to  the  Dairy 
Institute?

Dr. P. S. Deshmukh:  I am afraid
the Defence Ministry has refused to 
give us back the land.

Development OF  Fisheries

*644. Shrimati Tarkesliwarl  Sinha:
Will the Minister of Food and Agri
culture be pleased to state:

(a) the quantity of fish consumed 
in the country annually;

(b) whether all the fish consumed 
is procured within the country; and

(c) the amount orovided under the 
Second Five Year Plan for the deve
lopment Of fisheries?

The Minister of Agriculture  (Dr. 
P. S. Deshmukh): (a) A statement is 
laid on the Table of the House. [See 
Appendix III, annexure No. 35.]

(b) Nearly all. ̂

(c) Details of Second Five Year Plan 
are still under consideration.

Shrimati Tarkeshwari Sinha: May
I  know the  total  allocation  that 
has been provided in the Five  Year 
Plan  and out of that  amount  how 
much has been spent so far?

Dr. P. S. Defshmukh: I must ask for 
notice of this question.

Shrimati Tarkeshwari Sinha: May I
know whether it is a fact that the per 
capita availability of flsh has not in
creased In proportion to the increase of 
the population, and in view of the re
commendations of the Planning Com
mission on the high nutritive value of 
flsh. what steps  do the Government 
propose to take to increase the pro
duction of flsh?

Dr. P. S. Deshmukh: The whole 
matter has been dealt with in the Five 
Year Plan,  and  it is likely that it 
will receive probably a little more 
emphasis in the  Second  Five Year 
Plan.  We are aware ct the nutritive

value of flsh and we are also anxious 
to increase the per capita consumption.

Sliri*V. P. Nayar May  I  know 
whether, in view of the importance to 
be given for the transport of flsh from 
the coastal  areas to  inland places 
for the development of the flshing in
dustry, as a whole. Government have 
taken any steps to see that adequate 
number of refrigerator vans are provi
ded in the Indian railways to enable 
the flsh caught at coastal places to be 
transported to inland places?

Dr. P. S. Deshmukh: We have been 
agitating this for a long time and it 
appears that some of our efforts will 
succeed very soon.

Shri T. S. A. Chettiar: May I know 
in what part of the coastal areas deep 
sea flshing has been developed?

Dr. P. S. Deshmukh: 1 could not
give all the details, but it has been 
naturally developed on the coastal areas 
near Bombay, West Bengal and also in 
Madras and Travancore-Cochin.

Sugar  Production

*646. Shri Keohavaiengar: Will the 
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that  the 
production of sugar in the district of 
Mewar In Rajasthan is the recognised 
monopoly of a particular firm;

(b) if so, when this monopoly was 
permitted;

Xc) the name of the firm enjoying 
the monopoly; and

(d)  the terms on which it has been 
granted?

The Minister of Agriculture (Dr. P. 
S. Deshmukh): (a) to (d). A statement 
giving the required information is laid 
on the Table of the Lok Sabha. [See 
Appendix III, annexure No. 36.]  '

Shri Keshavalengar: May 1 know
if the continuance of this monopoly 
will not offend the provisions of the 
Constitution?

Dr. P. S. Deshmukht Yes; therefore, 
they are not continued.
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Shri Keshavalcnjar;  May I know 
if any applications have been received 
lor the starting of other factories in 
this area and if they have been reject

ed by the Government?

Dr, P. S. Deshmukh:  There is-no
cane available.  It  is  unlikely  that 
there can be any application,  but  I 

would like to have notice of the ques

tion.

New  Coaches

«647. Shri Slnlumn Sinfh: Will the 
Minister of Railways be pleased  to 

state:

(a) the number  of new  coaches 
supplied by Messrs. Jessop and Com
pany found unfit for use and sent to 
workshop for repairs;

(b) their main defects; and

(c) the action taken against th« 
Company as also the officers responsi
ble for taking their deUvery?

The Parliamentary SecreUry to the 
Minister of Railways and  Transport 
(Shri  Shahnawa*  Khan): (a)  and
(b).  Metre Gauge coach body shells 
with underframes supplied by Messrs. 
Jessop & Co. are to Railway specifica
tions and have  no  defects.  Those 
shells have been furnished in railway 
workshops, in the course of which it 
was found that due to  slight  extra 
weight  the  springs  would  require 
strengthening.  This work  has  been 
undertaken and many of the coaches 
have already been put Into service.

(c) Does not arise

Shri Sinhasan Singfa:  May I know
whether  many  of the  coaches,  just 

after  they  were  set  on  the rails, 

were  sent  back  to  the  Gorakhpur 

' workshop?

Shri Shahnawat Khan:  No,  Sir.

We are not aware.

ShiZ Sinhasan Singh:  May I Know
whether there are many coaches sttll 
lying in the workshop, under repair?

Shri  Shahnawaz  Khan:  All  the
coaches that come to  the  railways 
from Jessop & Co., always go to the 
workshop first for furnishing.  After 
tĥy are furnished, they are sent out.

Shri Sinhasan Singh: My point was: 
after they are sent to the railway for 
use, they get broken, and  they  are 
sent for repair next time.

Shri Shînawaz Khan:  We are not
aware of any such thing.

Planning Section of P. & T. Department

*648. Shri  Sanganna:  Will  the
Minister of Communications be pleas
ed to state:

(a) whether it is a fact that at the 
conference of the Post Masters General 
held at New Delhi on the 28th Septem
ber, 1954 it has been proposed to set 
up an independent Planning Section 
to execute the Posts and Telegraphs 
Schemes during the Second Five Year 
Plan; and

(b) if so, whether the proposal has 
been accepted by Government?

The  Minister  of  Communications 
(Shri Jagjivan Ram):  (a) and (b).
No.

Shri Sanganna:  May I know whe
ther there was any proposal to be con
sidered in the near future?

Shri Jagjivan Ram:  I do not think
thatt he P.M.Gs.  conferences  made 
any such proposal, but  apart  from 
that, we have been taking all neces
sary steps to expedite the implementa
tion of the Five Year Plan.

Damage to  Railway Track

*649. Shri Amjad AU:  WiU the
Minister of Railways be pleased  to 
state the amount spent on the repairs 
Of (i) bridm and (ii) the track  on 
the Assam-link-line damaged due  to 
reoent floods?

The Parliamentary Secretary to the 
Minister of Railways and Tramiporl
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(Shri Shahnawai Khan): Approxima
tely  Rs.  12,11,400 on  temporary 
repairs done to bridges and Re. 11 J7,300 
•on temporary repairs to the lines on 
Assam  Link  and  approximately 
Rs. 73,00,000 expected to be spent on 
permanent restoration works.

International Wheat Agreement

*652. Shrl T. K. Chaadhuri:  Will
the Minister of Food and Afiiculturo 
be pleased to state:

(a) whether it is a tact the floor 
prices of wheat under the  Inter
national Wheat Agreement to  which 
India is a party are much above the 
|)re8ent world prlcee;

(b) whether it is a fact that  our 
purchases of wheat from abroad under 
the Agreement have been made from 
Australia;

(c) whether it is a fact that freight
rates of wheat from Australia  ' have 
recently gone up by about 40  per 
cent.; and '

(d) whether the question of  the 
unfair tactics of  exporters  which 
works to the disadvantage of  India 
have been taken up by our represent
atives with the International  Wheat 
Council and with its Executive Com
mittee?

The Deputy Minister of  Food  and 
Agricultare (Shrl M. V. Kriahnappa):
<a) No, Sir.

(b) Mostly from Australia, Sir.

<c) Yes, Sir.

(d) Yes, Sir.

Shri T. K. Chaudhuri: May I know 
if the American Government have re- 
<!ently offered us their surplus wheat 
at a much lower price than the floor 
price fixed by the International Wheat 
Agreement, and whether  they  have 
Also offered us freight concessions?

 ̂8bri ML T, SHsluiappa:  I« it f̂om 
Itoierica?

Shri T. K Ctaiidhari:  Yes.

Shri M. V. Ertshnappa: The ques
tion is about Australia.

Shri T. K. Chaudhuri:  I want to
know whether  the  Government  ar«f 
aware that certain offers have 
made  from  the  United  States  of 
America for surplus foreign  produce, 
including wheat,  at  a  price  mufh 
lower than the floor rates of the Inter 
national Wheat Agreement?

The Minister of Food and Agricul- 
tnre (Shri A. P. Jain): That is not a 
fact.

Sliri T. S. A. Chettlar: May I know 
whether in any country,  other  than 
the countries which are parties to the 
International Wheat Agreement, the 
floor price of wheat is much less than 
that obtaining in India?

Shri M. V. Krishnappa: The inter
national wheat  market  prices  are 
much higher than the floor price flxed 
in the Agreement.  The open market 
wheat prices are nowhere in the world 
below the floor price flxed in the Ag
reement.

Sardar Hukam Singh: The  Finance 
Minister gave the statement the other 
day that he had been negotiating for 
the receipt of surplus foreign products 
from  America  and  that  included

wheat as well.

Shri M. V. Krishnappa: We will be 
getting more  wheat in the Aid Pro
gramme.

Shri T. S. A. Chettiar: Is it true
that in  countries  like  the  United 
States, the wheat crop of the last iw i 
years is being preserved unsold?

Shrl M. V. Kririinappa: It is true
that the surpluses have increased in 
the world market, but still the prices 
have not gone down to our knowledge 
as much as we expected, and that is 
one of the reasons why we asked the 
International Wheat Council to revise 
their agreement.  We feel that taking 
into account the availability of  sur
pluses in the  country,  the prices 
should be a little less than what are
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now prevailing.  That is one of the 
reasons why we are pressing for the 
revision of the  International  Wheat 
Agreement.

W orking of Post Offices on Sundays

*653. Shri Sarangadhar  Das:  Will
the Minister of Communications  be 
pleased to state the criteria on which 
the decision is taken to keep at least 
one Post Office open on Sundays in 
cities and towns  to  facilitate  the 
general  public  to transact  their 
business on that day?

The  Minister  of  Communications 
(Shri Jagjivan Bam): The criteria for 
opening what are called Night  post 
offices which are also kept  open  on 
Sundays were:—

(i) It should be a Night Airmail 
Service Centre;

(ii) It should be a place of com
mercial or industrial imoort- 

ance.

(iii) Population of 5 lakhs.

Shri Sarangadhar Das: May I know 
if a town like Cuttack does not satisfy 
the requirements?

Shri Jagjjivan Ram:  I am afraid it

does not.

Shri T. S. A. Chcttiat: May I know 
whether this population of five lakhs— 
if I remember aright, the hon. Minis
ter said it was five lakhs—is too high, 
and whether they will consider reduc
ing that limit, so that more people can 
have these facilities?

Mr. Speaker:  I am afraid this is a

suggestion for action.

Shri S. C. Samanta:  May I know
whether the employees who are em
ployed on S.r̂«̂/?ys are getting extra 
allowances?

Shri Jagjivan Ram: I presume that
according  to the rules they will be 

getting allowance.

wit Hci

wer   ̂   ̂ ^

 ̂ ^  ^

W)  frT",  *1̂1  ̂?

The Deputy Minister  of  Railways 
and Transport (Shri Alagesan):  (a>
No, Sir.  U.P.  Government’s  recom
mendations in  connection  with  the 
construction of new railway lines dur
ing the Second Five Year Plan Period 
are yet to be received.

(b) Does not arise.

 ̂ T̂FT r̂*RTT 

f % 3̂̂  gTJPTT  ̂art ?r«T% 

 ̂̂ ̂  ̂ f ITT W
fsTTw   ̂TT ̂
«rR*TT ?

Mr.  Speaker:  They have not sub
mitted  any  schemes:  there  is  nO'
scheme submitted by the  U.P. Gov- 
emment.

w wnr: t JT? srrsRT ■̂t??tt 
g ft>  <T̂ ̂<|Tm *iWqT l̂iTTT
?r«nT W TÎ VmRf  3»TT »ftT

 ̂TPT ̂TMt 
 ̂ ficfhr vffs" ifhRT W
vrri  ̂ ?

mr

ifto  : 3ft  *rHt  5Tff,.

w*fV   ̂?Trf

^  t I

<wi tpfbr : wr w ^

 ̂ nf I Pp TTRT

TT  fw'JiT̂nr ?
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tflft Ipffo ifto VTFWt :

r̂  ̂   fePR  t  ^

5f OT  ̂   ̂I

Shri G. P. Sinha: May I know whe
ther the partially completed railway 
lines will get preference over the new 
railway lines such as Bartwada line 
in the Second Five Year Plan?

Shri L. B. Shastri:  The construc
tion of that line is under considera
tion; there is no question of  giving 
preference to this line.

Shri G. P. Sinha:
know. ..

I  wanted  to

Mr. Speaker;  Order, order. Let us 
go to the next question.

Minor Irrigation Pkojects

*655. Shri G. L. Chaadhary:  Will
the Minister of Food and Agriculture
be pleased to state:

(a) the number of minor irrigation 
projects which were taken in hand In 
the year 1053-54; and

(b) the number of such  projects 
which will be taken in hand in 1054
55?

The Minister of Agriculture (Dr. P.
S. Deshmukh):  (a) 74,596.

(b)  66,124.

ift  1̂ 0  ^

g Pf  ̂^   ̂^

ito ?

wio qVo v[̂o ^

STRTHT 'TRf  | I  ̂#

^ ̂

^  W WT?f ̂   TWT W ̂ Pf ̂

 ̂T??rr ̂  ̂

5TRT  ̂ fftr  3TRT ^

ifnpmf ̂ fm 1

ITo x̂ o ^

%nfr ̂  ̂  qrf t Pf  ^

5(T̂ ̂  vr̂  «5TTftm

5T fiprr mi ̂  i ^ mm 

 ̂  •

Shri R. S. Diwan: May 1 know the 
number of such projects which have 
been undertaken in the Marathwada 
State?

Dr. P. S. Deshmukh: As I said,  I
have not got the dlstrlctwise distri
bution of these. I was asked the total 
number of works in  the whole  of 
India and I have got the amounts ad
vanced to States for them.

Shri N. B. Chowdhury: May I know 
whether it is the policy of the Gov
ernment to reduce the Central share 
of the expenditure in the minor irri
gation projects?

Dr. P. S. Deshmukh: We go accord
ing to certain rules. There are rules 
for subsidy; there are rules for loans. 
There are also the other criteria in 
regard to the economics- of  expendi
ture of funds for particular schemes. 
According to them we give help  to 
States for their schemes.

wnn? ijo insro iTfTrw : w  ^

jf 3if tpm  fte?

iTo  ̂rr, ar»n ̂

^ f, ?iT ̂

Stock of Foodgrains in West Bbngal

•m. Sbil N. B. ChowtfkniT:  WiU
ttie Minister of Food and Atrteultare
bo ̂ eoMd to itatB:

(a)  whether it is a fact that  the 
Central Government gave an
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to the Government of West Bengal 
before lifting control in that  State 
that the t̂ock of 2 lakh tons of food- 
grains with the  State Government 
' would be taken over by the Centre;

(b) if so, whether the Government 
*of West Bengal have approached the 
'Union Government in the  matter; 
and

(c) what is the present  position 
‘With regard to it?

*nie Deputy Minister of Food and 
Agriculture (Shil M. V. Krlahnappa):
‘(a) to (c). Tes, Sir, at the time of 
decontrol of rioe, the Government of 
TIndia gave an assurance to the State 
Governments that if as a  result  of 
decontrol, the open market prices fell 
below the Government issue rates and 
 ̂there was no offtake  from  Govern
ment shops, the Centre  would  take 
' Over stocks of rice from  the  State 
Governments. The West Bengal Gpv- 
f̂ mment have offered one lakh tons of 
rice and although the offtake of rice 
"from Govemmeirt shops in West Bengal 
has nat totally ceased, the Government 
ôf India have agreed to take over this 
rice.  Arrangements are in hand to 
take over this  quantity of one lakh 
'̂tons.

Shri N. B. Chowdhury: May I know 
whether Government propose to pay 
any subsidy with regard to the stock 
-that will be stQl left there after taking 
»over the quantity just now mentioned?

Shri M. V. Krlshnappa: We pay them 
for this one lakh tons of rice on a no- 
-proflt-no-loss  basis.  Whatever they 
"have paid for it, we pay and take over 
-charge.

Shri N. B. Chowdhury: May I know 
whether the Government Is aware that 
-due to rot, there is failure of crops in 
large parts of the State this year and 
80 there may be necessity for further 
stocks from outside and in that case 
-may I know whether the Government 
propose to pay any subsidy so that the 
nprice that is prevalHng there may be in

conformity with the price of the im
ported rice?

Shri M. V. Krjshnappa: Let not the
hon. Member have the fears that be
cause the Centre takes over charge of 
the rice, we are going to move that rice 
to Delhi or to some other State.  In 
taking over, the accounts will be trans
ferred. In fact, we have requested the 
Bengal Government to hand over the 
godowns wherein  they  have  stored 
these foodgrains. So, only the accounts 
will be transferred and the rice will 
remain there. In case there is a need 
for that rice in Bengal, it wifll be dis
tributed according to the laws and re
gulations existing at that time.

Shri B. K. Das: What is the stock of 
rice and wheat with the Government 
of West Bengal now?

Shri M. V. Krishnappa: It has  got
two lakhs tons of rice.  With re
gard to wheat position, we have taken 
over charge of distributing wheat  to 
Calcutta city and there is no shortage 
of wheat in Calcutta. Out of the two 
lakhs tons of rice with the Bengal Gov
ernment, we agreed to take one lakh 
tons. Their offtake has  gone  down. 
They were selling 23,000 tons  and it 
has come down to 7,000 tons.

Shri T. K. Chaudhuri: May I know 
if the attention of the Government has 
been drawn to certain complaints voic
ed in the press recently that due to re
duction in their offtake much of these 
stocks have become imflt for  human 
use and have gone to waste? It was 
voiced in all the Bengal papers.

Shri M. V.  Krlshnappa: There  is
fumigation and disinfection of tliis 
stock. This process will be carried on 
whether it is in charge of the Centre 
or whether it will be in charge of the 
Bengal Government.

The Minister of Food and Agricul
ture (Shri A. P. Jain): I may state here 
that the transfer has nothing to do with 
deterioration because the stocks  are 
held in the godowns and we are taking 
over the goods  together  with  the 
godowns.
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Indian Oilseeds Committee

*660. Shri K. C. Sodhia:  Will the
Minister of Food and Affricultore be
pleased to lay a statement on  the 
Table of the House showing;

(a) the total cess collected by the 
Indian Oilseeds Committee  during 
1953-54;

(b) the amount spent by them on
(i) promotion of technological  re
search (ii) promotion of development 
and marketing and (iii) Agricultural 
Research during the above period;

(c) the amount invested; and

(d) the measures proposed to  be 
taken to step up their activities?

The Minister of Agriculture (Dr. P. S. 
Deshmukh); (a) Rs. 13,78,515.

(b) (i) Rs. 12,675

(ii) Rs. 1,51,056

(iii) Rs. 3.10,526

(c) Rs. 5,00,000.

(d) A statement giîing the informa
tion is placed on the Table  of  the 
House.  [Sec Appendix III, annexure 
No. 37.] '

Shri K. C. Sodhia: With reference to
(a) may I Just know at what source 
this cess is collected?

Dr. P. S. Deshmukh: I want notice of 
this question.

Sbri K. C. Sodhia:  With regard to
part (b), may I know_where  and in 
what places are the technolôcal re
searches and agricultural researches on 
behalf of the Committee conducted?

Dr. P. S. Deshmukh: They are con
ducted all over India; I have not got a 
complete list of all the places.

Shri K. C. Sodhia: Not here at least.

Mr. Speaker: What is it that the hon. 
Member wants?

Shri K. C. Sodhia: I want to know
whether there is any proposal before 
the Conunittee and whether the Com
mittee has recommended an increase in 
the levy of the cess.

Dr. P. S. Deafamokfar Not so far as 1
know.

Shri K. C. Sodhia: For what purpose -
has it been done?

Dr. P. S. Deshmukh: I said that 1 am 
not aware of any proposal tô raise the - 
cess.

,  HlKOl Tbaegrams

«661. Shri L. Jogeswar Singh: Will: 
the Minister of Commonicationa be 
pleased to state:

(a) whether it is a fact that Hindi; 
telegram traflAc has recently decreas
ed in volume;

(b) if so, the reasons therefor;

(c) whether Government have  in
curred any extra expenditure on the* 
Hindi telegram trafHc; and

(d) the ways and means  adopted: 
to encourage the  Hindi  telegram.̂ 
traffic?

The  Minister of Communications 
(Shri Jagjivan Ram): (a) No.

(b) In view of reply given to part
(a) of the question, it does not arise.

(c) Expenditure has been and is be- 
mg incurred only in training of the 
operative staff.

(d) Following steps have been takeoi 
to encourage the Hindi  telegraphs 
traffic:—

(1) The service is being gradual
ly extended into the Interior of the 
country,  such  as  District  and 
Tehsil Headquarters.

(2) Telegraph outlets are ear
marked exclusively for the trans
mission of Hindi telegrams where' 
necessary for expeditious disposal.

(3) Teleprinters in Nagri script 
have been and are being developed* 
and  provided  for.  Four such 
machines have actually been made** 
over for trial to the News Agendes . 
on a nominal fee.
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Shri L. Jogeswar Singrh: May 1 know 
whether Hindi telegrams are more cost
ly than those in English?

Shri Jagjivan Ram: No, Sir.

Shri L. Jogeswar Singh: May 1 know 
whether Hindi telegrams  have  been 
decreasing or increasing in the non- 
Hindi-speaking areas?

Shri Jagjivan Ram: We  have  not 
worked out statistics. But,  facilities 
for Hindi telegrams, at present, have 
been mostly provided in Hindi speaking 
areas and in areas where the script is 
Devnagari.

Shri L. Jogeswar Singh: May I know 
whether there is any mechanical or 
technical defect found in the transmis
sion of Hindi telegrams?

Shri Jagjivan Ram: 
least.

No; not in the

 ̂W____

Mr. Speaker: Order,  order. There 
ĥave been sufficient questions on this.

Cultivation of Wheat in Sandy Areas

*m. Shri S. C. Samanta: Will the 
Minister of Food and Agriculture be
pleased to refer to the reply to starred 
question No. 48 asked on the  24th 
August, 1954 and state the results of 
the research conducted in Rajasthan 
vin regard to the cultivation of wheat 
in sandy areas?

The Minister of Agriculture (Dr. P. S. 
Deshmukh): A statement is laid on the 
Table of the Lok Sabha. [See Appen
dix III, annexure No. 38.]

Shri S. C. Samanta: Is it a fact that 
these experiments were done in water 
scarcity areas?

Dr. P. S. Deshmukh: This is a State 
where water scarcity exists on a very 
large scale.

Shri S. C. Samanta: May I know
whether the State Government has con
tributed anything either in money or

in kind because the ischeme is  under 
the technical control of the Economic 
Botanist, Rajasthan?

Dr. P. S. Deshmukh: The  cost  is 
shared 50 :50 between the Centre and 
Rajasthan Government.

Shri S. C. Samanta: May I know 
whether the varieties of wheat  that 
would be experimented by the Govern
ment will be given to owner cultiva
tors in other areas with  Government 
help?

Dr. P. S. Deshmukh: I do not know 
about Government help.  The normal 
procedure is, whenever we evolve new 
seeds, we give them to cultivators to 
try them in their fields.

IJITO lywo
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(«ft anftw wft): (v)
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Mr. Speaker: The hon. Minister may 
use an English word if he does not find 
a Hindi word.

Shri M. S. Gunipadaswamy: On a
point of order, may I submit......

Mr. Speaker: Let that point be rais
ed afterwards.

 ̂3iAn   .......̂En̂Frf vt
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W  ?fŵ m5if 
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Shri T. S. A. Chettlar: May I know
the answer in English?

Mr. Speaker; No. I do not propose 
to do that.

W9t.  Tffo ITWo hnW :  W *nft
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Mr. Speaker: What is the point of 
order?

Shil M. S. Gnrupada#wamy: I am one
of those who have put this question.  I
could not follow  the head or tail of
what he has said. I want to put sup- 
plementanes. May I know what he 
has said in answer to the question?

Mr. Speaker: I am afraid it is not 
the duty of the Chair to explain to him. 
This question has a wider aspect also 
which hon. Members should take into 
consideration.  I may flrst point out 
that I feel hurt when Members laugh 
at an attempt to speak in Hindi: Hon. 
Members have taken an oath to  be 
faithful to the Constitution.

Shri A. M. Tliomaa: It is only by way 
of compliment.

Mr. Speaker: It should be  their
earnest and serious effort to sec that 
Hindi is developed. That ia why I feel
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hurt. It is natural that when we are 
having a process of transition,  there 
will be difficulties.  We may not be 
able to And words properly. We might 
use even mixed language. But, I do 
not know how we can be faithful to the 
Constitution if we  are to  go  on in 
English for 15 years and then on the 
1st of January of the 16th year, we 
immediately  turn  over to Hindi. 
Therefore, hon. Members have to take 
these questions and answers in Hindi 
in that background. If the hon. Mem
ber finds it difficult, it Is his fault. 
The Constitution is now functioning for 
five years and it is expected that there 
is some effort on his part at least to 
understand some Hindi.  That is one 
aspect of it. In cases where I have 
felt that an hon. Member does not at 
all understand and he is not likely to 
master the language, very soon, I have 
permitted translation in other  langu
ages, in Hindi also. There are Mem
bers here who cannot follow English. 
They must also understand  what  is 
said. Just for the benefit of  a  few 
people who do not care or do not choose 
to understand Hindi, that I should have 
them translated in English is. I believe, 
not respecting the spirit of the Consti
tution. That is how my mind is feel
ing at present. Therefore. I  do  not 
propose to allow a translation. If the 
hon. Member does not choose to under
stand Hindi, he takes the risk of not 
being able to put supplementaries.

Shri M. S. Gumpadaswamy: It is not
a question of choosing. I do not under
stand.

Mr, Speaker: Order, order. Let me 
finish. The hon. Member will know the 
system that we are  following in the 
Lok Sabha when we admit questions. 
The first n&me that appears in the list 
Is the name of that  Member whose 
question is admitted. If other names 
are grouped, it is for the purpose of 
guiding the Chair to give those Mem
bers an opportunity of putting supple
mentaries: not that the hon. Member’s 
question is admitted. So, in fact, he is 
under a wrong supposition that because 
his name is clubbed together with the

name of Shri M. L. Dwivedi and also 
that of Shri Keshavaiengar, his ques
tion is admitted. His question is not 
admitted. But, the names are clubbed 
together, just as a  guidance to  the 
Chair, as I said, that  when  several 
Members get up, the Chair might call 
upon Shri M. S. Gurupadaswamy or 
Shri Keshavaiengar to put supple- 
mentaries for this question.

Shri Radhelal Vyas; The  original 
notice of the question was in Hindi.

Mr. Speaker: Order, order. I know
it.

Shri M. S. Gumpadaswamy: On a
point of order. I sent a similar ques
tion in English. Shall I take it  that- 
my question is not admitted, though my 
name is bracketed?

Mr. Speaker: I explained the whole 
position.  I do not know whether I 
have made myself clear or not. I said,, 
the practice which I am following is 
that a question  which is earlier, in 
point of time, or for other reasons, is 
admitted.  Similar questions on the 
same subject are not admitted, on the 
ground of repetition of questions, and 
the practice has been followed that on 
the question which is  admitted,  the- 
name of the Member putting that ques
tion is placed first. Here,  the  first 
name is that of Shri M. L. Dwivedi, be
cause his question is admitted.  The 
other two names are clubbed together 
more for the guidance of the Chair, so 
that the other Members who also 
tabled similar questions, which could 
not be admitted, may have a chance in 
putting supplementaries. when a num
ber of Members get up for putting sup
plementaries. That is the whole point. 
The hon. Member’s question is not ?)d- 
mitted. His name has been clubbed 
together Just to give a chance to him 
to put supplementaries.

Several Hod. Members rose—

Shri Ramachandra RedA: Three
names have been put in there, and it 
is now explained by  you  that  the 
question of the first Member has been 
admitted, and that the questions of the
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other two Members have not been ad
mitted. And you  have  started  the 
practice of calling the first name, and 
If the first name is not available, the 
second name is called. Does that mean 
that though the question of that hon. 
Member has not been admitted, still 
he is being called as a m̂rk of grace?

Mr. iSpeaker: The question is his by 
adoption.  That is the point.  I do 
not wish to debar any information on 
a question  on  a  mere  technical 
ground.  That is the object of club
bing. When the hon. Member raised 
a  particular  point  on  a technical 
ground, namely that he is unable to 
put any supplementaries because the 
answer is not in English, I am meet
ing his technical ground by a techni
cal statement of facts.

But so far as the question  is con
cerned, if the first Member is not pre
sent, even though the second Member’s 
question is not  allowed  technically, 
still substantially, it is his question, and 
therefore, it comes iil.  That is the 
whole explanation.

If the hon. Members  are  keen, I 
would drop the practice, and not call 
those Members and bar the question al
together. But I believe, on a balance 
of convenience, the House would prefer 
what I am doing, without being techni
cal about it.

Shri Jaipal Singh: But there is one 
difficulty in this. (Interruption).

Shri T. S. A. Chettiar: May I say
just one point

Mr. Speaker: Order, order.  The 
question Hour is being spent, and no 
information is being got on the other 
questions. Let us go  to  the  other 
questions.

Shri T. S. A. Chettiar: May I make 
one submission on this very important 
matter?  I am not questioning your 
ruling at all. But I am requesting you 
for the courtesy of giving the substance 
of the answers, so that Members who 
(in not understand the answer but who 
would like to follow an important ques- 

526 L.S.

tion, may be enabled to understand and 
follow what is going on. It is a matter 
of convenience and courtesy,

Mr. Speaker: I used to give that con
venience some years back, but later on, 
with a view to encourage the develop
ment of Hindi even by some pressure 
or coercion, I refused to do so in the 
House.

Hon. Members will get the English 
copy of the reply at the Secretary’s 
Table.  They know  it is  available 
there. After the question is answered, 
if they have not understood and they 
have not followed what the answer has 
been, it is open to them to Just requeft 
the Secretary to have a translation at 
the Table, and they will get the trans
lation. But they are not going to get 
it through me by a request made in the 
House on the ground that they do not 
understand it.  That is the whole 
point.
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Development and Modernisation of 
Aerodromes

*664. Shri T. B. Vittal Rao: Will the 
Minister of CommunicatioDS be pleas
ed to state the steps Government pro
pose to take to over come the delay 
in the execution of the programme for 
the development and modernisation of 
aerodromes during  the  First  Five 
Year Plan?

The  Minister  of  Commimicatlons 
(Shri Jagjivan Ram): It is proposed (i) 
to augment adequately  the  existing 
strength of the Engineering personnel 
engaged on Civil Aviation works, and
(ii) to place indents on manufacturers 
abroad for run-way lighting and other 
specialised communication and  aero
drome equipment required during 1955
56 weU before the close of the current 
financial year so that the  necessary 
equipment could be received and instal
led in time.

Shri T. B. Vittal Rao: It is stated in 
the Progress Report on the Five Year 
Plan for the last three years, that only 
25 per cent, of the amount provided for 
in the Plan has been utilised for this 
purpose during the first three  years. 
It is also stated therein that the amount 
could not be availed of,  because we 
could not get equipments from foreign 
countries. May I know  from which 
countries these equipments have been 
ordered, whether the orders have since 
been cancelled, and from which count
ries we are going to get these equip
ments?

Shri Jagjivan Ram: It î a fact that 
we have not been in a position to uti
lise the allotment for the improvement 
of aerodromes.  The obvious difficult
ies are that there are rapid develop 
ments in the method of lighting and 
other equipments of aerodromes; and

when it is planned and we decide to 
place orders through the Department 
of Supplies, we find that certain modi
fications in the light of the recent deve
lopments in the equipments have be
come necessary.  So, it takes  some 
more time.

As regards the countries on * which 
we place orders, they are several in 
number—U.K., U.S.A., and other count
ries. But we are taking precautions 
this year to see that we utilise more of 
the allotted funds.

Shri T. B. Vittal Rao: It was stated 
a year ago that the lighting arrange
ment at Palam aerodrome was not ac
cording to the I.C.A.O. standards. May
I know whether  it has  since been 
brought up to the I.C.A.O. standard?

Shri Jagjivan Ram: It has been, in 
several airfields.

Shri Jaipal Singh: Are  our  aero
dromes that are on the  international 
services going to receive priority in this 
matter of modernisation? If they are, 
why are they going to receive prioritŷ 
as against our internal aerodromes?

Shri Jagjivan Ram: Well, they have 
been given priority, and it is obvious 
as to why these aerodromes which are 
international should be equipped.  It 
is not to the neglect of other aero
dromes, but these international  aero
dromes are important by themselveŝ 
because they are the most  important 
centres even for the internal services. 
So, when we equip them, it is not only 
because they are international airports, 
but because they are the most important 
centres even for the internal services.

Shri Chattopadhyaya: May I know 
whether any complaints have been re
ceived from the  authorities  of  the 
Pan American Airways that the light
ing arrangement of the airfields at night 
is defective?

Shri Jagjivan Ram: Personally I am 
not aware of that.

Delhi Transport Service

*665. Sardar Hnkam Singh: Will the 
Minister of Transport be  pleased to 
state whether it is proposed to extend
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the services of the Delhi  Transport 
Service to Ghaziabad in  the  near 
future?

The Parliamentary Secretary to the 
Minister of Railways  and  Transport 
(Shri Shahnawaz Khan): No, Sir.

Sardar HiUcam Sinrh: May I know
whether the efficiency of service and 
the, frequency in  the  present  local 
routes that are being served by the 
D.T.S. are considered to be adequate 
just at present with the present number 
of buses?

Shri Shahnawaz Khan: We are aware
that the present number and frequency 
of the buses at the disposal  of  the 
D.T.S. are not adequate. We have al
ready placed an order for 140 buses, 
and we are hoping that they would be 
coming soon, and when they  arrive, 
we hope the position would ease sub
stantially.

Sardar Huicam Singh: Will all those 
buses that are to be received be dis
tributed over the present routes, or will 
any new routes be taken over, local or 
mofussil?  .

Shri Shahnawaz Khan: At present, 
we have no intention of takini? over 
any mofussil routes.  '
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The Minister of Laboar (Shri K. K. 
Desai): (a) The recommendations  of 
the Shiva Rao  Committee  are  still 
under consideration of the Government 
and final decision on the various re
commendations will be taken shortly 
in consultation with the State Govern
ments.

(b) and (c). Do not arise.

Viscount Aircrafts

*628. Shri Sadhan Gupta: Will the 
Minister of Commiinlcationfl be pleas** 
ed to state:

(a) whether the Viscount  aircrafts 
proposed to be purchased by the In
dian Airlines Corporation will replace 
the existing Dakotas; and

(b) whether these Viscounts are ol 
the same type as those which are be
ing used at present by British Euro
pean Airways?

The  Minister  of  Communications 
(Shri Jagjivan Ram): (a) It fs not
correct to say that the Indian Airlines 
Corporation have decided to purchase 
Viscount aircraft.  The type of large 
modem aircraft to be  purchased by 
the Corporation is still under examina
tion.  The new aircraft, when  pur
chased, will be put on the main trunk 
routes and the routes to neighbouring 
countries releasing the Dakotas which 
are now operating on those routes for 
being used on other routes.

(b) .Does not arise at this stage.

Co-operative  Personnel

•629. Pandit D. N. Tiwary: Will the 
Mmister of Food and Agriculture be
pleased to state the assistance given 
so far to Bihar State for training co
operative personnel, with a view  to 
propagate the idea  of  co-operative 
farming?

The Deputy Minister of Food  and 
Agriculture (Shri M. V. Kriahnappa):
So far no amount has been allotted to 
Bihar, but schemes for training of co
operative subordinate personnel  have 
been invited from the States  by the 
Central Committee  for  Co-operative 
Training.
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Water Supply

♦630. Shri C. R. Chowdary; Will the 
Minister of Health be pleased to state:

(a) the amount  that  has been 
sanctioned for the development  of 
urban water supply, drainage  and 
sullage schemes in various  States 
in the last two years of the  First 
Five Year Plan;

(b) the names of the States which 
have submitted schemes for approval; 
and

(c) the names of the towns  and 
cities for which the schemes  have 
been approved?

The Minister of Health (Rajkumarl 
Amrit Kaur): (a) The amount of
loan offered to States for their urban 
water supply and drainage  schemes 
under  the National Water  Supply 
and Sanitation Scheme  is Rs. 454*17 
lakhs.

(b) and (c). A statement contain
ing the required information is laid 
on the Table of the Sabha.  [See Ap
pendix III, annexure No. 39.]

R mlway A:::idemt Nrar Sindheka

fShri Gidwani:
*631.  Shri R. K. Chaudhuri:

Shri T. Subrahmanyam:

Will the Minister of Railways be 
pleased to state:

(a) whether it is a fact that a num
ber of wagons of a goods train derail
ed and fell into a river while negoti
ating a bridge near Sindheka raUway 
station on the Western Railway on the 
16th October, 1954;

(b) whether there was any loss of 
life;

(c) what were the other losses;

(d) whether any inquiry has been 
instituted; and

(e) if so, what is the resuH of that 
inquiry?

The  Parliamentary  Secretary  to 
the  Minister  of  Railways  and 
Transport  (Shri Shahnawaz  Khan):
(a) tYes.  At about 14 50 hours  on 
16-10-54,  while  No. 928 Up Goods 
train was passing over Bridge No, 257 
between  Nardana  and Sindkheda 
stations on the Surat-Bhusaval Broad 
Gauge Section of the Western Rail
way, 20 out of the 40 wagons on the 
train fell into the river and the re
maining 20 derailed.

(b) No.

(c) The approximate cost of da
mage to Railway Property, viz.. Rol
ling-stock, Bridge, Permanent  Way 
etc. was Rs. 2,16,180/-.

(d) Yes.  An enquiry was held by 
a Committee of Railway Officers.

(e) The Report of the Committee 
including its findings as to the cause 
of the accident is under the exami
nation of the Railway  Administra
tion.

M ica Mines Labour Welfare Cess Fund

♦633. Shri Nanadas: Will the Minis
ter of Labour be pleased to state:

(a)  the rate of cess collected  for 
the Mica Mines Labour Welfare Cess 
Fund; and

(b)  the date from which this 
has been in force?

rate

The Minister of Labour (Shri K. K. 
Desai): (a) 2i per cent, ad valorem
on mica exported from India.

(b) The 20th July, 1946.

International and StatlsticalI'raining 
Centre

♦634. Shri Bhagwat Jha Asad: Will 
the Minister of Food and Agriculture
be pleased to state:

(a)  whether  an  International 
Statistical Training Centre on Experi
mental Design and Survey Techniques 
has been established at the  Indian 
Agriculture Research Institute, New 
Delhi; .
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(b) il so, what will be the cost of 
running the Centre; and

(c) who will bear this cost?

The Deputy Minister of Food and 
Agricnlture (Shri M. V. Krishnappa):
(a) Yes.

(b) About Rs. 3J lakhs.

(c) The major portion of the cost
i.e. about 3 lakhs will be borne  by 
the F.A.O., and the remaining cost 
by the participant countries includ
ing India, the cost  to the Govern
ment of India being Rs. 15,000/-.

Vital Health Statistics Dhmonstration 
Centre

•686. Ch. Raghubir Singh: Will the 
Minister of Health be pleased to state:

(a) the name of the place selected 
for the establishment of a vital Health 
Statistics Demonstration Centre; and

(b) the estimated  expenditure for 
the proposed Centre?

The Minister of Health (Rajkumarl 
Amrit Kaur):  (a> No decision has
yet been taken.

fb) The total expenditure on  the 
establishment of the proposed Centre 
spread over a period of five years is 
estimated at Rs, 58,000/-.

Absorption of ̂:t-Tramway Employees

♦639. Shri Nambiar: Will the Mmis- 
ter of Railways be pleased to state:

(a) the number of ex-employees 
the Madras Tramways employed  on 
the Railways; and

(b) whether  any  restriction  has 
been placed on their recruitment?

The  Parliamentary  Secretary  to 
the  Minister  of  Railways  and 
Transport  (Shri Shahnawaz Klian):
(a) 185.

(b) No, Sir.

New Transmitting Station,  Delhi

*642. Shri Ibrahim: Will the Minis
ter of Communleations be pleased to 
state:

(a)  whether a new  Transmitting 
Station at Delhi as mentioned in

the First Five Year Plan of  Develop
ment of Foreign Communications has 
started functioning; and

(b) if not, by what time it is 
pected to be in operation?

ex-

The Minister of  Communicationji 
(Shri Jagjivan Ram):  (a) and (b).
The  proposed  new  Trarsmitting 
Station at Delhi has not yet started 
functioning.  It is hoped that it will 
be ready for operation by about the 
middle of 1955.

International Wheat Agreiment

‘ *643. Th. Jugal Kishore Sinha: Will 
the Minister of Food and Agriculture
be pleased to state:

(a) the quantity of wheat purchas
ed by Government under the Interna
tional Wheat  Agreement  and  the 
quantity that has already arrived in 
the country; and

(b) how it has been distributed to 
different States?

The Deputy Minister of Food and 
Agriculture (Shri M. V. KHshnappa):
(a) The International Wheat Agreement 
year is from the 1st August to the 31st 
July.  During the year commencing 
from the 1st August.  1954,  5,27,000
tons of Wheat have been  purchased 
under the Agreement of which about
84,000 tons have already arrived.

(b)  The wheat already arrived has 
been allocated as follows:—

Madras  .  .
Mysore  .  .
Andhra  .  .
West Bengal  . 
Bombay  .  .
Bihar  .  .
Assam  .  .
Orissa  .  .
Hyderabad  . 
Defence Services.

Total

1,800,
700
1,400
46,300
16.700
9,800
2,000

500
3,000

tons.
tons.
tons.
tom.
tons.
tons.
tons.
tons.
tons.
tons.

84,000 tons
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Cdmmittee for Railway Workshops

*645. Shri Tulsidas: Will the Minis
ter of Railways be pleased to state:

(a) whether it is a fact that at the 
end of June 1954, the Railway Board 
set up a Committee  to  review  the 
capacity of railway workshops  with 
a view to increasing their output;

(b) if so, whether the  Committee 
has submitted any Report to Govern
ment so far; and

(c) what are its recommendations 
regarding the new ranges of  manu
factures to be introduced in the rail
way workshops?

The Deputy Minister of Railways 
and Transport (Sbri  Alagesan); (a) 
to (c).  The Railway Workshoo  Re
viewing Committee was appointed with 
effect from 1-6-54 with-a uari time 
Chairman ifn the first instance. The 
terms of reference of the Committee, 
are rather comprehensive  and  the 
work  nnt Pxnpr'tRrf tu hf» finished ’ 
before the middle of next year.

Food Adulteration Act

*650. Shrt Hem Raj: Will the Minis
ter of Health be pleased to state:

(a) the steps taken by Government 
to implement the provisions of  the 
Prevention of Food Adulteration Act 
1954;

(b) the names of the States which 
have adopted the Act; and

(c) whether any rules have  been 
framed under it and whether a copy 
thereof will be laid on the Table of 
the House?

The Minister of Health (Rajkumari 
Amrit Kaur): (a) Framing of rules
under the Act  has been taken  in 
lhand.

(b)  The Act extends to the whole 
of India except Jammu and Kashmir 
and will come into force on such date 
as may be notified by the Central 
Government.  The question of adap
tation of the Act by a State does not 
therefore arise.

(c)  The rules are under prepara
tion and will be placed on the Table 
of the Sabha in due course.

,  Holding of Mails

*651. Shri Bheekha Bhai: Will the 
Minister  of Communications be
pleased to state:

(a) whether it is a fact that  the 
daiily mail between Sagwara  and 
Dungarpur was held up a number of 
times during *the months  of Septem
ber and October, 1954;

(b) the dates when this occurred;

(c) the reason? therefor; and

(d) the arrangements which Gov
ernment propose  to make for  the 
future?

The  Minister of  Communications 
(Shri Jagjivan Ram): (a) The mails 
were held up twice during Septem
ber and once in October, 1954.

(b) and (c).  (i) The hold up from
9-9-54 to 11-9-54 was on account  of 
heavy floods in the river Antri which 
could not be crossed.

(ii) 15-9-54 to 17-9-54 and 18-10-54 
to 21-10-54: The road was not nego
tiable by motor vehicles on account 
of rains.  According to the contract 
the contractor should  have engaged 
mazdoors to convey  the mails  but 
he failed to do so

(d)  Instructions have been issued 
to the Postmasters to arrange  con
veyance  of  mails  departmentally 
whenever the contractor fails to con
vey them in time except when  the 
river is not crossable.

M inor  Irrigation  Schemes of  Madhya 
Pradesh

*656. Muila Abduilabhai: Will  the 
Minister of Food and Agriculture be
pleased to state:

(a)  whether it is a fact that a num
ber of new special minor irrigation 
schemes of Madhya Pradesh  State 
have recently been approved by the 
Central Government;
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(b) if so, the amount sanctioned for 
these schemes during the year  1954
55; and

(c) what is their number?

The Deputy Minister of Food and 
Agrriculture (Shri M. V. Krishnappa):
<a) Yes, Sir.

(b) Rs. 1000:29 lakhs as loan.

(c) Thirteen.

Coastal  Fishing

♦657. Sardar Iqbal Slnyh: Will the 
Minister of Food and Ag;riculture be
pleased to state:

(a) whether Government have given 
any financial assistance for improving 
coastal fishing during the year 1953
64; and  *

(b) the extent of such  assistance 
given to each of the maritime States?

The Deputy Minister of Food and 
Agriculture (Shri M. V. Krishnappa):

<a) Yes.

(b) The  following  grants were 
made under  the  Grow More Food 
Schemes! — '

Bombay  .  .
Madras  .
Saurashtra  .
Travancore-Cochin

Rs.
49.000 
1,68,000

16.000 
25,000

In case of Travancore-Cochin the 
Government of India also contributed 
Rs. 73,938, being 50 per cent, of the 
internal expenditure in respect of the 
Norwegian Aid Programme.

Employees’ State Insurance Scheme

*658. Shri K. K. Basu:  Will the
Minister of  Labour be pleased  to 
state:

(a) whether the Employees*  State 
Insurance Scheme has been enforced 
in West Bengal;

(b) if so, the total  number  of 
workers coming under the Scheme;

(c) how many establishments have 
been given exemption; and

(d) how many workers are involved 
in these exempted industries?

The Minister of Labour (Shri K. K. 
Desai):  (a) Not yet,

(b) to (d).  Do not arise.

Tourist  Traffic 

*666. Shri D. C. Sharma: Will the
Minister of Transport be pleased 
state:

to

(a) the steps taken by Government 
during 1954 to develop tourist traffic 
in India; and

(b) whether there are  any  new 
schemes therefor under consideration 
of Government?

The Parliamentary Secretary to the 
Minister of Railways and Transport 
(Shri Shahnawaz Khan):  (a) The
steps so far taken by  Government 
during 1954 inter  alia  include  (i) 
opening of new  tourist  offices at 
Bengalore, Aurangabad, Simla, Oota- 
camund and Darjeeling and the pro
vision of special staff in Ceylon and 
Australia to  look  after  publicity 
matters and to give information to 
tourist about India, (ii) provision  of 
rail-cum̂road and rail-cutn-air  con
cessions for visitors to Kashmir, (iii) 
participation in the British Industries 
Fair held in London in May 1954, Art 
Exhibition at Cairo in May 1954 and 
Lausanna Exhibition in  September
1954, (v) improvement of communica
tions etc. to Ajanta-Ellora, (v) Guides 
Training Schemes, (vi) subsidies to 
State Governments, and (vii) bringing 
out new publicity literature.

(b) The State Governments  were 
requested to make a detailed survey 
of the tourists centres in their regions 
and to indicate to the Central Gov
ernment the improvements that are 
required to be aiTected in the  near 
future. On receipt of recommenda
tions by the State Governments, the 
position will be examined, for  the 
purpose of preparuig a  co-ordinated 
scheme.
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Telephone Pubuc Call Offices

•667. Shri Krlshnacharya Joshl: Will 
the Minister of Communications  be
pleased to state:

(a) the total number of Telephone 
Public Call Offices working at present 

in the country; and

(b) the number  of  applications
for the opening of more Pub

lic Call Offices?

The Minister of  CommunicatioBa 
(Shri Jagjivan Ram); (a) 2,814.

(b) 532.

Coaamwardhana Dat

*668. Pandit D. N. Tiwari: Will the 
Minister of Food and Agriculture be

pleased to state:

(a) whether  the Coaamwardhana 
Day” was celebrated in all the State* 
as decided by the “Central Council of 
Goaomtoardhana'*; and

(b) if so, what were the  special 
features of these celebrations?

The Deputy Minister of Food and 
AffTiculture (Shri M. V. Krishnappa):

(a) Yes.

(b) Cattle  shows.  Gosammelans, 
exhibition of improved cattle  feeds 
and dairy equipment, radio talks on 
the subject, award of prizes for cattle, 
opening of veterinary hospitals, dis
tribution of approved bulls and  im
proved fodder seeds, prophylactic in
oculations against diseases etc. were 
arranged to create enthusiasm among 
the people for development of cattle 
wealth of the country on the proper 

lines. «. ̂

Fisheries Development

r Shri C. R. Chowdary:
 ̂Dr. Rama Rao:

Will the Minister of Food and Agri

culture be pleased to state:

(a)  whether the provision of  Rs. 
30 lakhs made for fisheries develop
ment in the mouth  of  the  River

Godavari under the Colombo Plan has 
been diverted to some other point in 
the East Coast;

(b) if so, the reasons therefor; and

/(c) whether the Andhra State Gov
ernment were consulted in the matter?

The Deputy Minister of Food andl 
Agriculture (Shri M. V. Krishnappa):
(a) No.

(b) and ’(c). Do not arise.

Special Diet Kitchens inI Hospitals

*670. Ch. Raghubir Stngh: Will the 
Minister of Health be pleased to state:

(a) the names of teaching hospitals 
in U.P. where special diet  kitchens 
have either been op are proposed to 
be opened; and

(b) what would be the expenditure 
over these kitchens?

The Minister of Health (Rajkumarl 
Amrit Kaur): (a) One  special diet 
kitchen is proposed to be open at the 
Sarojini Naidu Medical College, Agra.

(b)  A non-recurring expenditure of 
Rs. 6,000 and recurring expenditure 
of Rs. 15,000 per annum is involved 
in the establishment of a special diet 
kitchen at the Sarojini Naidu Medi
cal College, Agra.

Indian  Dairy  Research  Institute, 
Bangalore

pShri Jhulan Sinha:
‘*'671 ̂ Shri Bhagwat Jha Azad:

Shri Morarka:

Will the Minister of Food and Agri
culture be pleased to refer to  the 
reply given to starred question No. 522 
on the 1st March, 1954 and state whe
ther any new site has been selected 
for the Indian Dairy Research Insti
tute, Bangalore?

The Deputy Minister of Food and 
Agriculture (Shri M. V. Krishnappa):
No.
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New Anti-Malaria Drug

♦672. Shri S. N. Das: Will  the
Minister of Health be pleased to state:

(a) whether the attention of Gov
ernment has been drawn to the fact 
that a drug ten times more efficacious 
than Quinine for the  treatment  of 
malaria  has  been  discovered  in 
V.SSJL;

(b) if so, whether Government have 
made any inquiries in this  regard 
from the Government of U.S.S.R.; and

(c) if so, with what results?

The Minister of Health (Bajkumari 
Amrit  Kaur): (a)  A  newspaper
report to this effect has been seen.

(b)  and (c). Necessary  enquiries 
in the matter are being made.

International  Wheat CouNcrL

*673. Shrimati Tarkeshwari  Sinha:
Will the Minister of Food and Agri
culture be pleased to refer to the 
reply given to starred question No. 50 
on the 16th November, 1954 and state:

(a) whether Government have pres
sed for an early meeting of the Inter
national Wheat Council 'to draw up a 
fresh International Wheat Agreement 
to fix a new range of prices; and

(b) whether the International Wheat 
Council have accepted the  proposal 
and have agreed to meet in the near 
future?

The Deputy Minister of Food and 
Agriculture (Shri M. V, Krishnappa):
(a) Yes, Sir.

(b) Yes, Sir.

Post-Graduate Medical Students in 
England

•674. Shri Sarangadhar Das: Will
the Minister of Health be pleased to 
state whether the  Indian  medical 
students studying in  post-graduate 
classes in England are being afforded 
every facility for work in clinics etc.?

The Minister of Health (Eajkmnarl 
Amrit Kaur): Yes.

Passbnqbr Amenities

♦675. Th. Jugal KIshore Slnha: Will 
the Minister of Railways be  pleased 
to state the amount spent so far on the 
passenger amenities  under  various 
items on the North Eastern Railway 
out of the amount sanctioned for 1954̂ 
55?

The Parliamentary Secretary to the 
Minister of Railways and Transport 
(Shri Shahnawaz Khan): Rs. 8*58
lakhs.
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The Deputy Minister of Food and 
Agriculture (Shri M. V. Krishnappa)̂
(a) Yes:

(b) The first plant is being set up 
at the Indian Agricultural Research 
Institute.

(c) After the working of the plant 
has been tested at the Indian Agri
cultural Research Institute, the places 
for the remaining  plants  will  be 
selected from  the  villages  round 
about Delhi.

Dabok  Aerodrome

•677. Shri Bheekha Bhal: Will  the 
Minister  of  CommunicatloDS  be
pleased  • refer to the reply to starred
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question No. 68 asked  on the  24th 
August, 1954 and state:

(a) whether the requisite area  of 
land has since been acquired for the 
construction of Dabok Aerodrome in 
Rajasthan;

(b) whether an outline sketch of 
the proposed aerodrome has been pre
pared; and

(c) if so, whether a copy  thereof 
will be laid on the Table of the House?

The Minister of  Communicatioius 
<8hrt Jagjivan Ram): (a) Not yet. 
The possession of the land has  not 
yet been delivered to the Civil Avia
tion Department by the State autho
rities.

(b)  and (c). A development plan of 
the aerodrome is being  finalised. I 
shall lay a copy of the plan on the 
Table of the House as early as possi
ble.

Employment Exchange at  Imphal

*678. Sbri L. Jogeswar Sini?h: Will 
the Minister of Labour be pleased to 
state:

(a)  whether Government propose to 
open  an  Employment  Exchange 
Bureau at Imphal; and

(b)  if so, the stage at which 
matter now stands?

the

The Minister of Labour (Shri K. K.
Desai): (a) No. A suggestion to this 
effect was, however, made in  May, 
1952 by the Regional  Employment 
Advisory Committee, Assam.

(b)  Question does not arise. But I 
am glad the hon. Member has drawn 
my attention to this. I shall have the 
matter further considered.

IMDIAN Air-lines Corporation

♦680
r Shri T. B. Vittal Rao: 
Shri K. C. Sodhia:

Will the Minister of Communica
tions be pleased to refer to the reply 
to starred question No. 1051 asked on 
the 17th September, 1954 and state:
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(a)  whether the Indian  Airlines 
Corporation have taken any steps to 
implement the recommendations  of 
the Services Committee; and

j(b) if so, the details thereof?

The Minister of  Communications 
(Shri Jagjivan Ram): (a) and (b).
I lay on the Table of the  House a 
statement giving the information re
quired.  [See Appendix III, annexure 
No. 40.]

• Health Plans

*681. Shri D. C. Sharma: Will the 
Minister of Health be pleased to state 
the expenditure incurred so far on the 
various items in connection with the 
health plans under the Five  Year 
Plan?

The Minister of Health (Rajkumari 
Amrit Kaur): A statement showing 
the progress of expenditure on  the 
health schemes of the Central Gov
ernment under the Five Year Plan is 
laid on the Talbe of the Sabha.  [See 
Appendix III, annexure 41.]

As regards the health plans of the 
State Governments, the  information 
is contained in the progress report of 
the Five Year Plan for 1953-54,  as 
published by the Planning Commis
sion and a copy of which was laid on 
the Table of the Sabha on the  29th 
September, 1954.

M ission  Hospital in Deuii

*682. Ch. Ragbubir Singh: Will the
Minister of Health be pleased to state 
whether Government will have a say 
in the  management of the  Roman 
Catholic  Mission Hospital Delhi, by 
virtue of the grant given to it?

The Minister of Health (Rajkumari 
Amrit Kaur): The reply  is in the 
negative.

Rail  Link

*683. Shri Krishnacharya Joshi: Will 
the Minister of Railwaŷ be pleased to 
state:

(a)  whether Government have ac* 
cepted the proposal for  construction 
of a new railway line from Wadi to 
Gadag; and
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(b)  if so, the estimated cost of con
struction?

The Parliamentary Secretary to the 
Minister of Railways and Transport 
<Shri Shahnawaz Khan): (a) No, Sir.

(b) Does not arise.

Indian  Telephone  Industries  Ltd.
Bangalore

*684. Shri S. N. Das: Will the Minis
ter of Cooununications be pleased to
state:

(a) whether  any scheme for the 
development  and assembly of a 12- 
Channel open wire Carrier Equipment 
System at the Indian  Telephone In
dustries in Bangalore has been pre
pared and approved by Government;

(b) if so, what are the  important 
features of this scheme; and

(c) the steps so far taken to give 
effect to it?

The Minister of  Communications 
(Shri Jâivan Ram): (a) Yes.

(b)  An agreement has iDeen reached 
with the Automatic Telephone  and 
Electric Company Ltd., that  orders 
for 12-Channel Carrier System  will 
be placed on them on the  condition 
that:—

(i)  They will use their best endea
vours to put the Indian  Telephone 
Industries Ltd.. Bangalore  into pro
duction of this equipment;  (ii) for 
this purpose they will supply free of 
cost all manufacturing and engineer
ing information; (iii) they wWl sup
ply as required by the Indian Tele
phone Industries from time to time, all 
drawings, ’ companies,  piece  parts, 
tools and raw materials;  (iv)  they 
will train Indian Engineers at their 
factories and laboratories in England 
at  their own cost; and (v)  Govern
ment of India will have the power 
to terminate these arrangements  if 
the Automatic Telephone and Electric 
Company fail to supply  Information 
or render assistance in  accordance 
with the schemc

(c)  Three Engineers fi\>m the Indian 
Telephone  Industries  are  shortly 
leaving for the U.K. to  finalise ar
rangements for the supiply of manu
facturing information,  tools, machi
nery,  etc, and to arrange  training 
facilities.

Labour Appellate Tribunal Calcutta

*685. Th. Jugal Klshore Sinha: Will 
the Minister of Labour be pleased to 
lay on the Table of the House a list 
of  applications with their dates and 
the  names of the applicants  under 
Section 2'6 of the Industrial Disputes 
Act, 1947 which are  pendmg before 
the  Labour  Appellate  Tribunal. 
Calcutta Branch from the Bihar State?

The Minister of Labour (Shri K. K. 
Desai): On the assumption  that the 
Hon’ble  Member  is  referring  to 
Section 23 of the Industrial Disputes 
(Appellate Tribunal) Act, 1950, a 
statement is placed on the  Table of 
the House.  L5cc Appendix III,  an- 
nexure No. 42.]

Dining Carsin Trains

*̂686. Shrimati Tarkeshwari  Sinha: 
Will the Minister of Railways be pleas
ed to refer to the reply given to un
starred question No. 37 on the 16th 
November, 1954 and state:

(a) the  number  of  dining  cars 
which have so far been provided for 
the use of third class passengers;

(b) thfe number of additional bogies 
which are to be provided for the din
ing cars in different trains to avoid 
rush of passengers at meal times; and

(c) whether with the provision of 
additional bogies for the dining cars, 
there is any likelihood of the number 
of pasŝ er bogies being reduced?

The Deimty Minister of  Railways 
and Transport (Shri  Alagesan): (a)
Dining Cars  (including  Restaurant 
Cars) orovid'ed on 40 trains on Indian 
Railways are now available for  the 
use of third class passengers.

(b) Dining Cars  (or  Restaurant 
Cars) ar̂  provided at the rate  of
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one per train on which they are sche
duled to be run.  No additibnal  din
ing cars have been provided to avoid 
rush.  When there is a rush of passen
gers  at meal times, more than  one 
sitting is arranged.

(c) Does not arise.

M edicinal Plants

484. Shri V. P. Nayar: Will  the 
Minister of Food and Agriculture be
pleased to state:.

(a) whether Government propose to 
give assistance to States in the matter 
of  systematic cultivation and collec
tion of medicinal plants;

(b) if so, the steps taken; and

(c) the names of the State Govern
ments which have any programme for 
cultivation of rare plants with known 
potential medicinal value?

The Deputy Minister of Food and 
/igriculture (Shri M. V. Krishnappa):
(a) The Indian Council of Agriculture 
Research is giving financial  assist
ance to the State Governments for 
research schemes regarding the culti
vation of medicinal plants.

(b) A statement is laid on  the 
Table of Sabha. [See Appendix III 
annexure No. 43.]

(c) West Bengal, Assam,  Jammu 
and Kashmir, U.P. (Chakrata under 
Forest  Research  Institute,  Dehra 
Dun).

Key Vellaob and Artificial Insemina
tion Centres

485. Shri Hem Raj: Will the Minis
ter of Food and Agriculture be pleased 
to state:

(a) whether any Key  Village and 
Artificial Insemination  Centres have 
beeh  opened  in  the  Western 
Himalayan  region Districts for the 
Improvement of milch cattle; and

(b) if so, at what places?

The Deputy Minister of Food and 
Agriculture (Shri M. V. Krishnappa):

(a) Yes.

(b)  A statement is placed on the 
Table of the Sabha.  Appendix
III, annexure No. 44.]

EMPLoyMENi Exchange, Nacpur

486. Shri N. A. Borkar: Will  the
Minister of Labour be pleased to lay 
a statement on the Table of the House 
giving the' following details:

(a) the total number of candidates 
registered in different  categories in 
the Employment Exchange,  Nagpur 
during the last three years;

(b) the total number of candidates 
belonging  to  Scheduled  Castes 
registered under various  categories 
during this period; and

(c) the total number of registered 
candidates  (Scheduled  Caste  and 
others) who got employment in dif
ferent trades?

The Minister of Labour (Shri K. K. 
Desai): (a) to (c). A statement  is
placed on the Table of the  House. 
[See Appendix III, annexure No. 46.]

Import of Tractors

487. Sardar Iqbal Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the total number of tractors im
ported into India during 1953-54 (i) 
on Government account; and (ii) on 
private account;

(b) the total value of these imports 
under each head; and

<c) the names of the foreign coun
tries which shared in the above im
ports and to what extent?

The Deputy Minister of Food and 
Agriculture (Shri M. Y. Krishnappa):
(a)  to (c). A statement giving  the 
required information is placed on the 
Table of the Sabha. [See Appendix 
III, annexure No. 46.]
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Control of Maiaria

488. Shri N. B. Chowdbary: Will the 

Minister of Health be pleased to state:

(a) whether  any  assessment has 
been made of the results achieved in 
the control of Malaria by  spraying 
D.D.T. during the last two years; and

(b) what  conclusions have  been 
arrived at?

The Minister of Health (Rajkumari 
Amrit Kaur): (a) A survey of the 
areas where Malaria Control  Units 
operated, was  made in  1953-64, 
while that for the current year is in 
progress.

(b)  Conclusions will be arrived at 
after the  data  which are  being 
collected from State  Governments, 
are compiled.

Delivery of Mails

489. Shri Kami Singhji:  Will the
Minister of Communications be pleas
ed to state:

(a) whether Government are aware 
that postal parcels from Bikaner and 
Delhi  to Bangalore  take nearly a 
month to reach their destination; and

(b) if  so, the steps  Government 
propose to take to obviate this delay 
in transit?

The Minister of  Communications 
<Shri Jagjivan Ram): (a) No  such 
complaint  has  so  far  been made 
to the Department.

(b) Does not arise.
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The Minister of Health (Rajicumari 
Amrit Kaur): (a) The Training  of
‘Dais’ is being conducted under  the 
UNICEF/WHO  MCH/Nursing  Pro
jects in the States of Uttar Pradesh, 
West Bengal,  Bihar,  Travancore- 
Cochin and Hyderabad.  The total 
UNICEF assistance for this  project 
is $ 84,000 out of which $ 10,000 are 
for stipends or rewards to 'Dais’ and 
$74,000 for equipment and supplies.

(b) It is proposed to train approxi 
mately 3.500 ‘Dais’ in the first  in
stance under this scheme.

(c) the selection is made by  the 
State Government concerned in  the 
following manner.

The number of women practising 
midwifery in a particular area  is 
ascertained after a survey of  the 
number of  births in  that  area. 
Selection for training is made  from 
among  such women who have  a 
large practice and who have little or 
no training  in  modern  clinical 
methods.  The number selected is so 
fixed that there is one dai for every 
fifty births.

(d) the total number of 'Dais'  to 
be trained under the Scheme would 
be 3,500.  The Government of India 
and the State Governments are not 
committed  to give  employment  to 
such dais after completion of  the 
training.  The main objects of  this 
training to untrained dais in  the 
various States are:

(i) To improve midwifery ser
vices in the rural areas  by 
utilising the existing dais;



88i Written Answers 2 DECEMBER 1954 Written Answers 882

fh) to introduce knowledge  of 
rieanliness and asepsis so that 
dais’ practice  is  improved 
and the incidence of  sepsis 
reduced;

(iii) to train the dais to recognise 
conditions when they  should 
obtain assistance from quali
fied staff;

(iv) to wean the dai away  from 
crude  methods of  practice 
and the use of  unscientific 
methods and equipment;

(V)  to help her to an agent bet
ween the Maternity  and 
Child Welfare Services  or 
the hospital services of  the 
areas and the family she  is 
serving.
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The Deputy Minister of Food and 
Agriculture (Shri M. V. Krishnappa):
(a) and (b).  The Radio  Active 
Phosphorus Isotopes have just been 
received from U.S.A., and work is in 
progress.
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The Deputy Minister of Food and 
Agriculture (Shri M. V. Krishnappa):
(a)  and (b). The services of one soil 
Scientist have been obtained  from 
U.S.A.  He has completed the pre
liminaries.

(c)  and (d). ’ A  Radio  tracer 
laboratory cum-green house  is under 
construction;  the  equipment  for 
fitting up the laboratory has  been 
received; and work on  classification 
of Indian Soils in six Zonal centres 
is in progress.

(e)  The  total  expenditure  on 
operational Agreement No. 4  which 
envisages other related work  like 
cartography, soil survey, soil testin2, 
besides Radio Active Tracer work is 
estimated at Rs. 11,43,000 in 3 years.
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The Minister of Health (Rajknmarl 
Amrlt Kaur):  (a) No investigation
has been undertaken specifically  for 
the purpose of evolving  a specific 
treatment for the disease.  Investi
gations are under way, however,  to 
elucidate the etiology of the disease.

(b) Does not arise.

(c) 118 (including* 9 from suspected
cases) from May, 1954,  when  the
first case was  reported up to  the
end of October, 1954.  '

(d) Out  of 623 cases  reported 
during that period, 506 have  sur
vived.

(e) On the  basis of  knowledge 
available to-date. State Governments 
have been informed of the  possible 
measures to be taken for the  pre
vention of the disease.  No  specific 
preventive measures, such as the use 
of preventive vaccine, etc. are how
ever, available so far for the  pur
pose.

Manufacture of Telephone Parts in 
India

494. Pandit Mnnishwar Datt  Upa> 
dhyay: Will the Minister of Communi
cations be pleased to state:

(1) the total number of parts  a 
telephone consists of and the equipment 
necessary for its working;

(b)  which of the components are 
manufactured in India and which of 
them are imported from outside;

(c) the percentage valuation of the 
parts imported;

(d) whether any attempt is  being 
made to manufacture them in India; 
and

(e) if so, with what results?

The Minister of  Communications 
(Shri Jagjivan Ram): (a) The tele
phone instrument consists of  539 
parts including inside wiring  for 
connecting the various parts of  the 
instrument. The equipment necessary 
for the working of a telephone  is 
exchange equipment, external  wires, 
lines, poles, cables, Batteries etc.

(b) Except for Magnet  (1 type), 
Washer (1 type) and Ball bearing (1 
type), which are imported at present, 
all components of a telephone instru* 
ment are manufactured in India.

(c) 1 per cent.

**(d) and (e). These parts are  not 
being manufactured at  present  but 
like other telephone components, it is 
proposed to manufacture these  in 
India.

495.{
Railway Wa<k)ns

Shri D. C. Sharma: 
Pandit S. C. Mishra:

Will the  Minister of Railways be 
pleased to state:

(a) the number of wagons that are 
required to meet  India’s  immediate 
needs;

(b) the number  of  wagons  that 
India would require annually to cope 
with the needs of Railways; and

(c) when Government hope to be in a 
position to  meet  all  our  demands 
locally?

The Deputy Minister of  Railways 
and TraniHwrt (Shri Alagesan): (a)
It is estimated that  about  250,000 
(four-wheelers) wagons would be re
quired by the end of the First Five- 
year Plan to meet requirements.
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(b) About 12,000 to 13,000 wagons 
will be required annually to the end 
of the 2nd Plan Period.

(c) We are practically  self-suffi
cient for normal replacement  and 
additions and within about two years 
the necessity for ordering abroad  is 
likely to be obviated except in  re
gard to some special type stock.

Theft on  Railways

6̂. Pandit D. N. Tiwary: Will the 
Minister of  Railways be pleased to 
state:

(a) whether theft and pillferage of 
coal from wa/tons while in transit has 
considerably  increased  in  recent 
months; and

(b) the number of complaints receiv
ed in this connection at various Rail
way Stations (specially from Calcutta, 
Delhi and Patna) In 1954?

The Deputy Minister of  Railways 
and Transport (Shri Alagesan): (a)
There is no evidence of an increase 
in the recent months in loss of coal 
from wagons while in transit due to 
theft and pilferage.

(b)  126 complaints were  received 
during the period from 1st April to 
30th September, 1954.  Of these,  16 
were from Calcutta and 2 from Delhi. 
No complaint  was received  from 
Patna.

Coal Mines Labouk Welfare  Fund

497.  Shri P. C. Bose: Will the Minis
ter of Labour be pleased to state.

(a) the number of hospitals so far 
built by the Coal Mines Labour Wel
fare Fund in the different coal fields;

(b) the total number of beds pro
vided in these hospitals; and

(c) the daily average  number  of 
Indoor and outdoor patients of these 
hospitals?

The Minister of Labour (Shri K.K. 
Desal): (a) to (c). A statement  is 
placed on the Table of the  Sabha. 
[See Appendix  III,  annexure  No. 
47.1

Rice Mills

498. Shri Bibhnti Mishra: WiU  the 
Minister of Food and Agriculture be
pleased to state:

ta) the total  number  of  existing 
rice mills in India, State-wise:

(b) the number of workers employed 
in each mill; and

(c) the total quantity of rice husked 
out annually from paddy, Stqte-wise?

The Deputy Minister of Food and 
Agriculture (Shri M. V. KrishnapiNi):
(a)  to (c). Complete detailed infor
mation about the number of workers 
employed  in each  mill and  the 
quantity of rice milled by the mills 
is not readily available with  Grov- 
ernment.  Its collection will involve 
considerable labour which will  not 
be commensurate with the advantage 
to be obtained.  A statement  is 
therefore, placed on the Table of the 
House giving such information as is 
available.  [2?ee Appendix III, annex
ure No. 48.]

Road Mileage in Andhra State

499. Shri C. R. Chowdary: Will the 
Minister of Transport be pleased to 
state:

(a) the mileage of National Higihways 
completed in Andhra so far;

(b) the mileage that is under cons
truction;

(c) the target fixed for 1951 to 1956 
period in that state with respect to;

(i) New Roads,

(ii) Improvement 
Roads.

(iii) Bridges; and

of  existing

(d)  what are the selected roads and 
what is their mileage?

The Deputy Minister of  Rattwajs 
and Transport (Shri Alagesan): (a)
2 miles under the current five  year 
programme.

(b) 24 miles.
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(c) (i) New Roads ... 24 Miles.

(ii) Improvement of
existing roads  .. 130 miles.

(iii) Bridges 6 Nos.

(d)  National Highways Nos. 4, 5, 7 
and 9.  The total  mileage oi these 
National Highways in  Andhra  is 
861. ^

Houses for D.T.S. Emplovbes

500. Th. Lakshman Singh  Charak:
Will the Minister  of  Transport be 
pleased to state:

(a) the places where the houses for 
the emplo3rees of the Delhi Transport 
Service have been constructed and also 
allotted to them since 19.53 upto the 
31st October, 1954;

(b) how many buildings for depots 
and workshop have been constructed so 
far; and

(c) the total expenditure incurred 
80 far?

The Deputy Minister Qf  Railways 
and Transport (Shri Alagesan): (a)
No quarters for staff have been con
structed so far.  Two  residential 
flats have been constructed on  the 
first floor of the depot building  at 
Vinay Nagar and four on the  flrst 
floor of the depot building  on the 
Coronation Road.

(b) Two buildings for the depots in 
Vinay Nagar and on Coronation Road 
have been constructed. The building 
on the Coronation Road  will also 
house the Central Workshop.

(c)  Rs.  10,50,266/11/6 excluding 
the cost of land.

Mica Mines Labour Welfare Cess Fund

501. Shri Nanadas: Will the  Minis
ter of Labour be pleased to state:

(a)  the amount collected for the 
Mica Mines Labour Welfare Cess Fund 
and spent since its inception  State- 
wise and year-wise; and 

526 L.S.D.

(b)  the balance on hand at present 
State-wiseT

The Minister of Labour (Shri K.K. 
Desai): (a) and (b). A statement
showing the requisite information is 
placed on the Table of the  Sabha. 
[See Appendix  III,  annexure  No. 
49.]
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Stoppage of Train

503.  Shri Bishwa  Nath  Roy: Will 
the Minister of Railways be pleased to 
state the reasons for the cancellation 
of stoppage of some trains at Gokul- 
nagar Railway Station on the  North 
Eastern Railway causing thereby  in
convenience to the public?

The Deputy Minister of  Railways 
and Transport (Shri Alagesan): On
a representation received  from the 
Sugar Factory at Gokulnagar  Nos.
308 Up and 211 Up/212 DoWn  Ex
press trains were provided halts at 
Gokulnagar station with effect from
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May 1952, mainly to provide trans
port facilities for the workers of the 
Sugar Factory.  As  the  Sugar 
Factory at Gokulnagar  had  closed 
down and also as the through traffic 
to an from this stations did  not 
i”stify the retention of the halts of 
these long distance fast trains,  the 
halt of No. 211 Up was discontinued 
from 1st April, 1954 and that of No. 
308 Up and  212  Down  from  1st 
October, 1954.

Aerodromes

504.  Shri K. C. Sodhia: Will the 
Minister of Oommunicaiioiifl be pleased 
to state:

(a) the names of the places where (i) 
new aerodromes have been constructed 
during the last two years  and  (ii) 
substantial improvements have been 
made to the existing aerodromes;

(b) the cost incurred in each case:

(c) whether there is any plan for 
expansion of air service  under  the 
Second Five Year Plan; and

(d) if so, what progress has been 
made till now in this direction?

The Minister of  Gommimicmtloiis 
(Shri Jafjivan Ram): (a) and (b). I 
lay a statement on the Table giving 
the  requisite  information.  [See 
Appendix III, annexure No. 50.]

(c) Proposals for the Second  Five 
Year Plan are under preparation and 
it is too early to say what type of 
expansion  programme of air  ser
vices may be included in the Plan.

(d) Does not arise.
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The Minister of  Communieatloiis 
(Shri Jagjivan Ram): (a) All the
Posts and Telegraphs facilities  in 
Ghazipur,  Ballia and  Azam̂jarh 
(Districts of U.P.) which existed  in
1950  still epcist.

The following Railway  Telegraph 
offices in the above districts  were 
closed in 1953

1. Saidpur Bhitri,

2. Taraon.

3. Nandgang.

4. Ghazipur Ghat

5. Shahbaz-Kuli.

6. Yusufpur.

7. Dhondha Dih.

8. Tajpur Dehma.

9. Pephna.

10. Bansdih Road.

11. Sahatwar.

12. Reoti.

13. Bakulha.

14. Revelgang Ghat.

15. Revelgang.

(b) Out of 21  stations  between 
Banaras and  Rasra the  telegraph 
facilities were withdrawn by  the 
Railway authorities from 12.

(c) The licensed Railway telegraph 
offices were closed by N.E.  Railway 
authorities.  Since these were main
tained by the Railways the  reason 
for their closing down are not known 
to this Department.

Per Capua Consumption of Fish

506. Shri Bahadur Sin̂: Will the 
Minister of Food and Agriculture be 
pleased to state:

(a) what is the average per capito
consumption of flsh in India;
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(b) how it compares with the per 
capita consumption in the neighbouring 
countries of Asia; and

(c) whether ,there has been any im
provement in the per capita availabil
ity of fish during the first 3 years of 
the Plan period?

The Deputy Minister of Food and 
Agriculture (Shri M. V. Krishnappa):
(a) S‘98 lbs.

(b) Statement  placed  on  the 
Table of the House.  [See Appendix 
III, annexure No. 51.]

(c) Yes, to some  extent. It  is 
estimated to have increased to near
ly 4 lb. from 3;36 lbs. in 1948.

International Farm Youth Exchange 
Programme

507.  Shri  Keshavalengar: Will  the 
Minister of Food and Agriculture be 
pleased to state:

(a) the names of the candidates 
selected under the International Farm 
Youth Exchange Programme, State-wise, 
this year; and

(b) how the selectiqn was made?

The Deputy Minister of Food and 
Agriculture (Shri M. V. KHshnappa):
(a) A statement giving the names of 
persons state-wise sent to U.S.A.  in 
April, 1954 under the  International 
Farm Youth Exchange Programme is 
laid on the Table of the House. [See 
Appendix III, annexure No. 52.]

(b)  The applications of the Indian 
farm boys who  fulfilled the  pre
scribed qualifications were sent  to 
their respective State  Grovernments 
for preliminary  selection by  the
State Selection  Committee. The
Central Selection Committee made
final selection after interview out of 
the candidates recommended by  the 
various State Selection Committees.

Vending Contracts

5M. 8hH SiBhMn Singh: Will  the 
Minister of Railways be  pleased  to
state:

(a)  the policy of Government In the 
matter of awarding catering contracts

to the co-operative societies in preferen
ce to the individual contractors;

(b) whether Government encourage 
the Railway employees to have their 
own Consumers Co-operative Societies 
and afford them ah facilities  so  far 
extended to individual caterers; and

(c) if so, the reasons for not recog
nising and extending facilities to the 
Staff Consumers Co-operative Society 
located in the premises of the C.O.P.S. 
of the  North  Eastern  Railway  at 
Gorakhpur?

The D t̂y Minister of  Railways 
and Transport (Shri Alagesan): (a)
In awarding vending and  catering 
contracts, other things being  equal, 
preference is given to displaced per
sons and registered  Co-operative 
Societies. As between displaced per
sons and co-operative societies,  pre
ference is given to the former.

Regarding the future policy in this 
matter the recommendations of  the 
Committee  appointed  under  the 
chairmanship of the Deputy Minister 
are under consideration.

(b) Yes.  But it is the policy  of 
Government not to award  catering 
contracts to consumers  co-operative 
societies of their own employees.

(c) There is no registered  con
sumers co-operative  society  of  the 
staff in the . premises of the C.O.P.S. 
North Eastern Railway.

Railway Coaches

509. Shri Sinhasan Singh: Will the 
Minister of Railways be pleased  to 
state:

(a) the number of  goods-wagons 
and passengers coaches in the North 
Eastern Railway declared unfit  for 
use and auctioned since 195#;

(b) the reasons for declaring thsoi 
unfit; and
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(c)  the amount realized from  the 
auction and the amount required  to 
replace them?

The Deputy Minister of Railways 
and Transport (Shri Alagesan):  (a)
Goods wagons 1073; Passenger coaches 

26.

(b) Most of the stock was overage 
and were unfit for further  service, 
repairs being uneconomical.

(c) Amount  realised  was 
Rs. 3,74,514.  For replacement of an 
equivalent  number  of  vehicles 
approximately rupees 1:23 crores will 
be required.

Orissa Flying Club

610. Sliri Sarangadhar Das: Will
the Minister of Oommunicatlons be 
pleased to state:

(a) the amount of subsidy or grant 
given to the Orissa Flying Club, year- 
wise, since its inception;

(b) the number of pilots trained by 
this Club;

(c) the expenditure incurred by it 
per pilot;

(d) the number of training planes 
in possession of the club; and

(e) whether these planes belong to 
the Club or to the Central or  the 
State Government?

The Minister of  Communications 
(Shri Jagjivan Ram): (a)  and  (b). 
The required information is  given 
below:—

Year  Subsidies paid to 

_____ Orissa Flying Club

Pilots trained

Total

Remarks.

1947-48 Rb. 35,547 5 — 5

1948-49 Rs. 49>098 (towards

recurring expenses) 7 I 8

Rk. 25,000 (Capital for 

a hangar)

1949-50 Rs. 77,770 8 I 9

1950-51 Rs. 57,308 11 3 14

1951-52 Rs. 37,640 10 — 10

1952-53 Rs. 31,246 — I I

1953-54 Rs. 31,021 — — —

1954-55* Rs. 20,000 I — I

(up-to-date)

Total Rs. 3̂ 64,630 42 6 48

The Club was  compelled 
to close down in 1952 due to 
dearth of trainees but was re
vived in July,  1953.  Out o 
the amount of Rs. 25,000 paid 
to the Club for construction of 
a hangar, a sum of Rs. 6,000 
has been recovered from the 
Club, during the current year, 
as the Club did not put up a 
hangar, and as a hangar is now 
being provided for the Club 
by the Govt.

♦There are at present five 

candidates under training-4 for 

•a* licencc and one for 

licence.

(c)  The number of pilots shown as 
trained during  a particular  year 
referred to the persons who obtained 
their licences during that particular 
year.

It does not necessarily mean  that 
the entire training of those pilots was 
carried out during that year. It will 
oe difficult to give accurate figures of 
expenditure incurred on each  pilot 
each year. But the cost per flying 
hour incurred by the Club  during 
each of the years were as follows:—

1949-50
1950-51
1951-52
1952-53
1953-54

92* I
115*9
176*5
227-7

483-7

(d) Seven.

(e) 3 loaned by the Central Gov
ernment and 4 owned by the Club.

Breaches in Railway Lines

511
fShri T. K. Chaudhnri: 
\ Shri Amjad AU:

Year
I

Cost p. h.
2

1947-48
1948-49

637-7
453*3

Will the Minister of Railways be 
pleased to state:

(a)  the names of the places where 
the through railway link to  Assam
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breached beyond Assam post Siliguri 
and between Siliguri and Amingaon 
as a result of the recent floods  in 
North Bengal;

(b) which of these breaches  have 
been completely repaired; and

(c) the time it will take to re-estab
lish through railway link to Assam?

The Deputy Minister of  Railways 
and Traniqiort (Shri Alâesan): (a)
A statement  showing the  places 
where the through railway link  to 
Assam breached as a result of  the 
recent floods in North  Bengal  is 
attached. [See  Appendix  III, 
annexure No. 53.]

(b) All breaches  on the  Assam 
Rail Link have been repaired  and 
through running to and from Assam 
restored with  effect  from  13th 
November, 1954.

(c) Does not arise.

^
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The Minister of  Commnnicatloiis 
(Shri Jagjivan Ram): (a) Thirteen.

(b)  Five have been  appointed in 
the Lower Selection grade scale  of 
Rs. 180—250 and the remaining  8 
have been appointed to the  clerical 
time-scale of Rs. 60—170,  but the 
possibility of up-grading the  latter 
is being re-examined

(e)  Their  relative  cx-State senio
rity has  been maintained.  One 
official, however, not provided in the

Inspectors* grade, has represented for 
the reflxation of his seniority.  This 
is under examination.

(d)  Does not arise.

Lâid Acquisition Department of 
Tripura

513. Shri Biren  Dutt: WiU the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that a large 
number of compensation claims  are 
outstanding with the Land Acquisition 
Department of Tripura; and

(b) if so, the steps Government pro
pose to take to expedite the payment?

The Deputy Minister of Food and 
Agriculture (Shri M. V. Krlshnapjia):
The information is being  collected 
and will be laid on the Table of the 
Lok Sabha.

Banaras Railway Station

514. Shri Ganpati Ram: Will  the 
Minister of Railways be pleased to 
stateu

(a) the time by which the construc
tion work of the Banaras station will 
be completed;

(b) the total money sanctioned for 
the purpose;

(c) the amount spent so far;

(d) whether it is a fact that the con
struction work is behind schedule; and

(e) if so, the reasons therefor?

The Deputy Minister of  Railways 
and Transport (Shri Alegasan): (a)
By the end of March 1955.

(b) Rs. 1*5 lakhs.

(c) Approximately Rs. 00,000.

(d) Yes, Sir.

(e) Mainly due to non-receipt 0/ 
steel joists.
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Useless Railway Engines

515.  Shri Ganpatl  Ram: WiU  the 
Minister of Railways be  oleased  to 
state:
(a) the total number of engines and 

wagons declared unfit for use  and 
lying at Moghalsarai yard;

(b) the total value assessed of all 
the waste materials; and

(c) whether Government propose to 
send them to Chittaranjan or Tata 
Steel Works for rehabilitation?

The Deputy Minister of  Railways 
and Tran̂ rt (Shri Alagesan): (a)
5 condemned engines only are  lying 
in Moghalsarai Running Shed and not 
in the yard.

(b)  The locomotives are only  of 
scrap value. The actual  monetary 
value is not available but a  rough 
estimate is about Rs. 40,000/-.

(c) No.

Toofan Express

516.  Th. Jugal KIshore Sinba: Will 
the Minister of Railways be pleased to 
state: ^

(a) the action taken on the repre
sentation for a change in the timings 
of the Toofan Express; and  •

(b) how long it will take to finalise 
the proposal?

The Deputy Minister of  Railways 
and Transport (Shri Alagesan): (a)
and (b). The suggestion made in the 
representation referred to,  namely, 
that No. 64 Down Toofan  Express 
trains should be started from Delhi 
ut 12-30 hours as against 10-20 hours 
at present has been examined. It is 
not feasible  to  implement the 
suggestion at present as it  involves 
alteratioi in the timings of No.  68 
Down Delhi-Sealdah Express  bet
ween Moghalsarai and Sealdah  and 
connecting trains  at  Gaya  and 
Gomoh which are considered  suit
able to meet the overall  require
ments.  Further, later arrival of No. 
64 Down and 68 Down at Howrah and 
Sealdah will clash with the  peak 
period suburban trains.

Hill  Station Allowance to Air 
Employees

517.  Shri Rishang Kelshing: Will the 
Minister of Communications be pleas
ed to state:

(a) whether any hill station allow
ance is paid to the staff of Implhal 
Aerodrome;

(b) if so, the rate of the allowance;

(c) whether any winter uniform or 
an allowance in lieu thereof is paid 
to these employees;

(d) whether it is a fact that there 
are no quarters for the staff near the 
aerodrome; and

(e) if so, whether Goyernment pro
pose to build new houses or give them 
house rent allowance?

The  Minister of  Communications 
(Shri Jagjivan Ram): (a) No, Sir.

(b) Does not arise.

(c) Certain categories of class  III 
and IV staff are supplied with winter 
uniform.

(d) Yes, Sir.

(e) This aerodrome  is*-in  tem
porary use and it is bein̂shifted to 
a new site at Tulihal  where  the
staff would  be  provided  with
quarters. The question of  granting 
them house rent allowance is  being 
examined.

O /BR-TiME Allowance to Air Employees

518.  Shri  Rishang  KeiBhing; Will 
the Minister of Communications be 
pleased to state:

(a) the rules governing the grant of 
over-time allowance to Radio opera
tors, Radio technicians.  Aerodrome 
operators and other operational staff 
working in various aerodromes in the 
country;

(b) whether it is a fact  that  no 
allowance is given to the persons who 
are in charge of Cash and Stores; and

(c) a 80, the reasons therefor?
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The Miniarteir of  ComnmiilcaUoiis 
(Shrl JairJivan Ram): (a) Over-time 
allowance for operational staff of the 
Civil Aviation Department has been 
introduced with effect from the  1st 
April 1954  as  an  experimental 
measure and is at present admissible 
to Communication Assistants,  Radio 
Operators and Radio Technicians en
gaged on actual  operational  work. 
The question of its extension to other 
categories of operational staff of the 
Civil Aviation Department has  not 
yet been examined.

The rules governing the grant  of 
over-time allowance are;

(i) The allowance  is  payable 
for all duty done in excess of 
45 hours per week.

(ii) Over-time duty  is resorted 
to  only when  absolutely 
necessary under orders  of 
the Officer-in-Charge of  the 
Station.

(iii) Over-time of half  an hour 
and more is counted as  full 
hour while, less than  half 
hour is ignored.

(iv) The  rates  of 
granted are:  '

allowance

Pay Range Rate of allow- 
ancc per h(w.

Rs. o 8 6Up to Rs. 85 
Between Rrt. 86 and Ra. 100  Rb. o  11 6 

Between Rs. loi and Bs. 130  Hs. o  o 

Between Rh. 131 and Rh. 170 Rs. o  15 6 

Between R«. 171 andjRs. 200 R«. i  30 

Be;.ween Rs. 201 and R». 250 Rh. i  70 

Between Rs. 251 and R». 325 R». i  13 6 

Above R«. 325 R«. 2  2  o

(b) Special pay is being paid  to 
persons who are in charge of  cash 
exceeding specified amounts.  No 
special pay is being paid to persons 
holding charge of Stores.

(c) Stores are handled by  Store
keepers and Store Clerks in  the 
course of their normal duties and, as 
such, the question of grant of  any 
special pay or allowance does  not 
arise.

Ri KHA VDBO Post Opficb

519. Shri Bheekha Bhai: Will  the 
Minister  of Communications  be
pleased to state:

(a) whether it is a fact that Rikhav- 
deo combined post office is not func
tioning eflaciently;

(b) whether it is a fact that letters 
are not delivered by that office in due 
time; and

(c)  whether  Government  have 
received any representation as to mal
administration in mail deliveries at 
that office?

The Minister of  Communications 
(Shri Ja«jivan R )̂: (a) No.

(b) No.

(c) No.

Railway Portfrs at Chittorgarh 
Station

520. Sluri  Bheekha Bliai: Will  the 
Minister of Railways be pleased  to 
state:

(a) whether it is a fact that  the 
number of licences issued to porters 
at Chittorgarh Railway Station is not 
adequate to cope with the  require
ments of the touring public; and"

(b) whether Government have recei
ved any complaint in this respect?

The Deputy Minister of Ballways 
and Truisport (Shri AUgesan): (a)
The number of porters at the station 
is adequate to cope with the require
ments of passengers.

(b) Na

Railway Emplcybes

521. Shri R. N. Singh: Will  the
Minister  of Railways be oleased  to 
state:

(a) whether a decision was taken in
1951  for upgrading oneHhird of the 
number of posts of Record Lifters and 
Sorters from the scale of Rs, 40—60 
to the scale of Rs. 55—̂85;
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(b> if so, what were the terms and 
conditions prescribed lor promotion 
of the employees to the posts in the 
higher grade;

(c) whether Government have under 
their consideration the  question  of 
re-classifying the posts in the  grade 
of Rs. 40—̂0, Rs. 55—85 and Rs. 55— 
130; and

(d) if so, decision taken in  the 
matter?

The Deputy Minister of  Railways 
and Transport (Shri Alagesan): (a)
Yes, Sir.

(b) The incumbents of the posts in 
the higher grade were to be put to 
good use by a proper redistribution 
of work  between the grades  of 
Rs. 55—85 and 40—60, the staff  in 
the former grade being called  upon 
to  perform  semi-clerical  duties. 
Future entrants to the higher  grade 
were also required to possess  edu
cational qualifications higher than  a 
slight degree of literacy required for 
posts in the lower grade.

(c) Yes, Sir.

(d) The matter is under considera
tion,

P. AND T. Offices in Madhya Pradesh

522. Mulla AbdallaMiai: Will  the
Minister of Communications be pleas
ed to state:

(a) the number of Post and Tele
graph Offices in Madhya Pradesh  in 
August 1947;

(b) the number of Post and  Tele
graph Offices opened there (year-wise) 
since August, 1947; and

(c) the number of places where new 
Post .and Telegraph Offices are  pro
posed to be opened during the  re
maining period of the First Five Year 
Flan?

The Minister of  Communications 
<lShrt lagjivan Bam): (a) On the 15th 
August, 1947 there were in Madhya

Pradesh 81 post  offices, 156 P. & T. 
Combined Offices and 3 Departmental 
Telegraph Offices.

(b)  A statement giving the  infor
mation is placed on the Table  of 
Sabha.  [See Appendix III, annexure 
, No. 54.]

'  (c) About 800 Post Offices and 44
Telegraph Offices.

vr̂o mUMi :  ̂ w 

 ̂ ^   ̂ :

(n)  ̂ ^

The Minister of Labour (Shri K.K, 
Desai): Information about employ
ments  within the purview of  the 
Uttar Pradesh Government is  being 
collected and will be laid on  the 
Table of the House when received. 
So far  as  employments  in  the 
Central sphere are concerned,  the 
figures are:

(a)  8, of which five have been 
decided so far;

(b) 3. '

(c) 2.

Thefts on Eastern Railways

524.  Shri K. C. Jena: Will  the
Minister of Railways be pleased  to 
state:

(a) the number of cases of  theft 
that have taken place on the Eastern 
Railway during the period from  the 
1st January, 1953 to the 31st October, 
1954;

(b) whether any  enquiries  were 
held in regard to these thefts; and
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(c)if so, what do they reveal?

The Deputy Minister of  Railways 
and Transport (Shri Alaffesan): (a)
The number of cases of thefts under
different categories that occurred over
the Eastern  Railway  during  the 
period from 1st January, 1953 to 31st
October, 1954 are:—

Running train thefts 3093; Yard
thefts 724; Goods shed thefts 208; Parcel
thefls 68; Platform thefts 145;  Total
4238.

(b) Yes.

(c) The enquiries reveal that  the
main contributory cause  is the
persistent activity of criminal gangs
in industrial belts and even  else
where, in spite of vigilance by the
Watch and Ward and Railway Police
staiT.

Post Office Buildings in Orissa

525.  Shri K. C. Jena: Will the Minis
ter of Communications be pleased to
state:

(a) whether it is a fact that Govern
ment have sanctioned a grant for post
office buildings ir Orissa;

(b) if so, the amount
district-wise; and

sanctioned

(c) the names of the Dost offices for
which such grants have been sanc
tioned?

The Minister of  Communications 
(Slin Jagjivan Ram): (a) Yes.

(b):

District

1. Sambalpur

2. Cuttack

Amount
sanctioned.

RsT

33,000

1.06,000

3. Balasore
4. Puri
5. Ganjam
6.Koraput

(c):

Rs.
93.000
49.000
77.000
20.000

Name of Post Office District.

1. Sambalpur

2. Cuttack G.P.O.
3. Jajpur.
4. Kendrapara.
5. Pattamundai.
6. Chandinichauk

(Cuttack).

7. Balasore.
-

8. Jaleshwar.
9. Soro. , d

10. Khurda. 1
11. Sakhigopal. /

12. Berhampur. \
13. Aska. /

14. Jaypore.

Sambalpur,

Cuttack.

. Balasore.

Puri.

Ĵangam.

Koraput.

Thefts on Trains

52a. Shri S. C. SamanU: WUl  the
Minister of Railways be pleased  to
state:

(a) the number of cases of thefts
and pilferages from running  goods
trains occurred during January-Sep>
tember, 1954 between Howrah  and
Khargpur on the Eastern Railway;

(b) the corresponding figures  for
1952 and 1953; and '

(c)the steps taken to stop them?

The Doputy Minister of  Railways 
and TnuiQort (Shri Alagesan): (a)
to (c).  A statement j?iving the  re
quired information is attached.
Appendix III, annexure No. 05.]
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Minor  irrigation schemes of Madhya 
Pradesh  866-67.
P. and T. Offices in Madhya  Pradesh 

901-02.

86̂-66. 
adkinium ke antargat

ACT(S)—

Question 
Food  Adulteration 
Niuntam moMoori 
do$hsidhian.
(arm*r ^

902.

ADULTERATION—
Question  re— 
Food-----̂Act. 865-66.

AERODROME(S)—
Question re—
Aerodromes. 889.

Dabok-----. 872-73.
Development and modernisation of-----
857-58.

Over-time allowance  to Air emplo
yees.  898.99.

AERODROME,  IMPHAL—

Question re—
Hill  station allowance  to Air emplo
yees. 898.

AGREEMENT—
Question re—
International Wheat-
864.

AID(S)—

839-41,

Question 
Medicinal plants.  877.

AIRCRAFT(S)— 

Question  r#— 
Viscount-----.  860.

ALLOTMENT— 

Qîti<»

828-29.
Supply of rice to Jammu 
mir.

and Kash-

ALLOWANCE(S)— 
Question re— 
Over-time-----̂to
898-99-

Air  employer

AMERICA. UNITED STATES OF-

Question  re
International  Farm  Youth Exchange 
Programme.  891.
Radiôsakriya  phosphorus  samsthamk 
(isotopes),

881-82.

AMINGAON—

Question re—
Breaches in Railway lines.  8 94-95.

AMJAD  ALI, SHRI—

Question  by—
Breaches in railway  lines.  894-95. 
Damage to railway track.  838-39.

ANDHRA—

Question re—
Road  mileage in—.886-87.

ASIA-

lumption of fish.  890-
Question 
Per capita
91.

ASSAM—

Question
Breaches in railway lines.  894-95. 

Damage to railway track.  838-39. 

AUSTRALIA—

Question re— 
International
839-41.

Wheat  Agreement.

AUTOMATIC  TELEPHONE  AND 
ELECTRIC  COMPANY  LTD.—

Question
Indian  Telephone  Industries Ltd.. 
Bangalore.  875-76. .
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AZAD,  SHRI  BHAGWAT JHA— 

ion bv—
Research  Institutê

Question by—
 ̂ Indian  Dairy

Bangalore.  870. ,
International  and Statistical Training 
Centre.  862-63,

B

BAHADUR  SINGH, SHRI—

Question by —
Agyat hemari,

(animr ift*Trd)
882-83.

Per capita  consumption of fish.  890

91-
Shiva Rao Samiii.

859-60.

BANARAS—

BIKANER—

Question
-----railway station.  896.

BANGALORE—

Question  re
Delivery  of mails.  879.
Indian  Dairy  Research Institute,— . 
834-’35> 870.

Irdian Telephone Industries Ltd.-----
875*76.

BARTER—

Question re—
Exchange of Indian goods for Pakistan 
rice.  824. _

BASAPPA,  SHRI—

Question  (Supplementary) by-
Indian  Dairy  Research  Institute 
Bangalore.  834-35.

BASU, SHRI K. K.—

Question  by—
Employees*  State  Insurance Scheme. 
867-68.

BHAKT  DARSHAN,  SHRI—

Question  by- 
Nat railway ŝ.

(•nft
842-43*

BHEEKHA  BHAI, skRI—

Question  by—
Dabok  aerodrome.  872-73.
Holding  of mails.  866.
Railway  porters at Chittorgarh station. 
900.

Rikhavdeo  Post  Office.  900.

BIHAR—

Question  re—
Co-operative  personnel.  860.
Labour Appellate Tribunal, Calcutta. 
876.
Malaria  Niyantaran  Unit,

8a3-24-

Question 
Delivery of mails.  879..

BIREN DUTT, SHRI—

Question by—
Land  Acquisition  Department  oi

 ̂ Tripura.  896.

BORKAR,  SHRI  N. A.—

Question  by—
Employment Exchange, Nagpur.  878

BOSE,  SHRI  P. C.—

Question  by—
Coal  Mines  Labour  Welfare  Fund. 
885.  •

BRIDGE—

Question  re—
Shakur  Basti nation par uparee puU

TC 3TT̂

BUILDING(S)—

Question re—
Post  Office-----in  Orissa.  903-04.

CALCUTTA—

Question re—
Labour Appellate Tribunal,-----.876.
Theft  on railways.  885.

CARRIER  SYSTEM,  12-CHANNEL—

Question re—
Indian  Telephone  Industries  Ltd» 
Bangalore.  875-76.

CATTLE—

Question  re—
Key  Village and Artificial Insemina
tion  Centres.  877-78.

CATTLE-c«w-DAIRY  FARM,  KAR- 
NAL—

Question  re—
Cattle-ettm- Dairy Farm, Kamal.  831
33.

CENTRAL COUNCIL  OF  GOSAM- 
WARDHANA—

Question
Gosamxoardhana  Day.  869.

CENTRAL  GOVERNMENT—

See  “Govemment,  Centrar*.

CENTRAL HEALTH MUSEUM— 

Question
Central  Health  Museum.  827-28
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CESS—

Question re— .
Indian  Oilseeds  Committee.  847-48. 
Mict  Mines  Labour  Welfiw<>—  
Fund.  862.

CHARAK, TH. LAKSHMAN SINGH— 

Question by
Houses for D.T.S.  employees.  887. 
Supply  of rice to Jammu  and Kash
mir.  828-29.

CHATTOPADHYAYA,  SHRI—

Question  (Supplementary)  by— 
Development and modernisation of aero
dromes.  858.

CHAUDHARY,  SHRI  G.L.—

Question by —
Gobar  se gas.

872.

Minor  irrigation projects.  843-44. 
Niuntam mazoori adhiniam ke antargat 
doshsidhian,

902.

CHAUDHURI, SHRI  R.K.—

Question by—
Railway  accidcnt  near Sindheka.  861
62. '

CHAUDHURI,  SHRI  T. K.—

Question  by—  ,
Breaches  in railway lines.  894-95. 
International  Wheat  Agreement.  839
41-

Question  (Supplementary)  bŷ
Stock  of food-grains in West  Bengal. 
846.

CHETTIAR,  SHRI  T.S.A.—

Observation  re-
English  translation of Hindi  answers. 
8515.

Question  (Supplementary) by— 
Development of  fisheries.  836. 
International  Wheat Agreement.  840. 
Telephone and telegraph  lines.  829
30.

Working of Post  Offices  on Sundays. 
841.

CHITTORGARH—

Question
Railway porters at — sution.  900.

CHOWDARY,  SHRI C.R.—

Question by—
Fisheries  development.  869-70.
Road  mileage in Andhra  State.  886
87.

Water supply.  861.

CHOWDHURY,  SHRI  N. B.—

Question by—
Control of Malaria.
Stock  of food-grains in  west 
844-46.

Question  (Supplementary ) bŷ
Minor  i rrijition projects, 844.

CLAIMS—

Question  r#—
Land  Acquisition  Department of 
Tripurs.  896.

COACHES—

See  ‘‘Railway  Coadies”.

COAL—

Question re—
Theft  on railways.  885.

COAL  FIELD(S)—

Question  re—
Coal  mines  Labour  Welfare  PuikL
885.

COAL  MINES  LABOUR  WELFARE
FUND—

Question  re—
Coal  mines  Labour  Welfare  Fund*
885.

COASTAL  FISHING—

Question re—
Coastal  fishing.  867. ^

COASTAL  TRADE—
Question re—

Bhartiya  jahazrani.

830-31.

COLOMBO PLAN—

Question
Fisheries  development.  869-70,

COMMITTEE(S)—

Question  re—
— for railway worki 
Indian  Oilseeds
International  Farm  Youth  Exchange 
Programme.  891.
Shiva  Rao  Samiti.

(ftnn Tiw
859-60.

COMPENSATION—

Question
Land  Acquisition  Department  of
Tripura.  896.

CONSTRUCTION—

Question  re—  ^
Banaras  railway'  station.  896.
Road  mileage in Andhra  State.  8ft6«

87.

CONSUMPTION—

Question 
Per capita-----of  fish.  890-91.

(173)
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CONTRACTOR(S)—

Question  r#—
Vending  contracts.  891-92.

CO-OPERATIVE  FARMING-

Question 
Co-operative  personnel.  860

CO-OPERATIVE SOaETY(IES)—

Question r&̂
Vending  contracts.  891-92.

COST—

Question  r«—
International  and Statistical  Training
Centre.  862-63.

COWDUNG,  (GAS)—

Question  re—
Gobar  se  gas

(»ft̂ #
872.

CULTIVATION—
Question re—
-----of wheat in sandy areas. 849-50

Medicinal plants. 877
CUTTACK—

Question  . _
Working  of Post  Offices  on Sundays. 
841.

D
D.D.T.—

Question
Control  of Malaria.  879.
Malaria  Niyantran  Unit,

823-24.

DABOK  AERODROME—

Question  re—
Dabok  aerodrome.  872-73.

DAIRY  FARM—

Question  r«-.
Cattle-cMm- Dairy Farm, Kamal. 831
33.

DAMAGE—

Question re—
— to railway  track.  838-39.

DAS, SHRI B.K.—

Question  (Supplementary)  by—.
Stock of food-grains  in West  Ben
gal.  846.

DAS,  SHRI  S.N.—

Question by-
Indian  Telephone  Industries  Ltd., 
Banpdore.  875-76.

Malaria  Niyantran  Unit

823-14.

New anti-malaria drug.  871.
Question  (Supplementary)by—
Central  Health  Museum.  828.

DAS,  SHRI  SARANGADHAR—

•Question hŷ
Orissa  Hying  Club.  893-94. 
Post-graduate medical students in Eot̂ 
land.  871.

Working  of Post Offices on Sunda]Fi. 
,  841.

t)ELHI—

Question . re—
Delivery of Mails. 879.
Gobar  se  gas

# >hsr)

872.

Mission*  Hospital  in—   874.
New  Transmitting  Station, ------.863

64.

DELHI TRANSPORT  SERVICE—

Question
Delhi Transport  Service.  858-59. 
Houses for— employees.  887.

DEVELOPMENT—

Question rê
— and  modernisation  of  utrodro-' 
mes.  857-58.

DISEASÊ
Question  re—
Agyat beemari.

(q'jrwr

88'2-83.

DIWAN,  SHRI R.S.—

Question
Minor

DRUG(S)—

(Supplementarŷ  by
irrigation  projects.  844.

Question re—
New  anti-malaria- 871.

DUNGARPUR—

Question re—
Holding  of mails.  866.

DWIVEDI,  SHRI  M.L.—

Question by—
Agyat  beemari.

(«nrTrT

882-83.  .
Daiyon  ka  prashikshan,

879-81.  .
RacUo-sakriya  phosphorus samsthamk 
(isotopes). 881-882.

(176)
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DWIVEDI, SHRI M. L. Contd.

Question by— Comd.

Rashtria utpad kendra, 850*52, 852-57

Shiva Rao Samiti. 859-60.

E

EASTRAN RAILWAY—

See  “Railway  Eastern”.

'BMPLOYEfi(S)—
Question  rtf— ’
Absorption of «*-tramway-----.  863.
Hill station allowance to Air-----.  898,
Houses for D.T.S. -----.  887.
Over-time allowance to Air— .  898
99. .

EMPLOYEE'S STATE INSURANCE 
SCHEME—

Question re—
Employees*  State  Insurance  Sche
me.  867-68.

EMPLOYMENTS—

Qucstion re—
Niuntam  mazoori adhimam he antargat 

doshsidhian,

(f̂jraiT  8T(̂;'>nnT % 

ir>T%l5FTt) 902.

Railway  employees.  825.

EMPLOYMENT  EXCHANGE(S)—

Question 
— «t  Imphal.  873.
-----,Nagpur.  878.
Shiva Rao  Samiti

(;5m 859-60.

ENGLAND—

Question re—
Post-graduate medical students  in 
-----.  871.

EXPENDITURE—

Question re—
Cattle-ciim-Dairy Farm , Kaîial.  831-

Damage to railway  track.  838-39. 
Health  plans.  874.
Hindi  telegrams.  848-49.
Houses for D.T.S.  employees,  887. 
Indian  oilseeds committee.  847-48. 
Orissa  Flying  Club.  893-94. 
Radio-sakriya  phosphorus samstfumik 
(isotopes).  881-82.

( 177)

EXPENDITURE- Contd.

Question re— Contd.
Rashtria  utpad  ktndra.  850-52.

Special diet kitchens in hospitals.  87. 
Vital  Health  Statistics  Demonstra
tion,  Centre.  863.

EXPERTS,  FOREIGN—
Question re—
Rashtria utpad  kendra.

850-52.

FACTORY(IES)—
Question re—
Rashtria utpad kendra,
850-52.

( V ?ar)

Stoppage of train.  888-89.

FISH—
Question rtf—
Development  of fisheries.  835-36. 
Per  capita  consumption of— .  890
91.

FISHERY(IES)—

Question  r̂ —

Coasul  fishing.  867.
Development of— .835-26.
-----development.  869-70.

FIVE YEAR PLAN—
Question re—
Development  and  modernisation  of 
aerodromes.  857-58.

Health plans.  874.
New Transmining Station, Delhi .863
64.

P. and T. Office in Madhya Pradesh.
901-02.

Railway  wagons.  884-85.
Water supply.  861.

FIVE  YEAR  PLAN,  SECOND— 
Question rtf-̂
Aerodromes.  889.
Development of fisheries.  S35-36.

Nai  railway  linen,  842-43.

(!Tf ^

FLOOD(S)—
Question re—
Breaches in  railway lines. 894-95- 
Damage  to railway  track.  838-39. 
Dislocation  of  communications.  825

27.
FOOD  ADULTERATION  ACT— 
Question re—
Food  Adulteration  Act.  6̂5-66.

FOOD  AND AGRICULTURAI,  OR 
GANIZATION—
Question re—
International and Statistical Trainmg 
Cffltre.  862-63̂_____ ___
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FOODGRAINS—
Question re—
Stock  of-----̂in  West Bengal.  844
46.

FOREIGN  COUNTRY(IES)

Question re—
Import of traqtors.  878.
Telephone  and telegraph lines.  829
30.

FUND—

Question re—
Mica  Mines  Labour Welfare Cess 
------.  862.

G
GADAG—

Question re—
Rail  link.  874-75.

GANPATl  RAM, SHRI—

Question by—
Banaras  railway  station.  896.
Useless  railway engines.  897.

GHAZIABAD—

Question  r<j—
Delhi  Transport  Service.  858-59.

GHAZIPUR—

Question re—
Uttar Pradesh ke Zilon men tar dene 
ki stvidhayan.

(̂frr jtNt  JT 5nT ^ ^

889-90.

GIPWANI, SHRI—

Question  by—
Railway accident near Sindheka.  861
62.

GOODS  TRAINS—
. (See **Railway trains*'.

GOSAM\̂ ARDHANA DAY—
Question re—
Gosatmvardhana  Day.  869.

GOVERNMENT,  CENTRAL—

Question re—
Minor irrigation schemes of Madhya 
Pradesh.  866-67,

Stock of foodgrains  in  West Ben
gal.  844-46.

GOVIND  DAS,  SETft—

Question  by—
Bhartiya jahazr̂i

830-31.
Question  (Supplementary)  by
Minor  irrigation  projects.  843-44.

GRANT(S)—

Question 
Coastal  fishing.  867.

GUPTA,  SHRI  SADHAN—
Question by—
,  Viscount  aircrafts.  860. 

GURUPADASWAMY,  SHRI M.S.— 

Point of order raised 
Clubbing of names  of Members 
in Questions.  854.

English  translation of Hindi answers. 
852.

.  H

HEALTH  SCHEMES—

Question re—
Health  plans.  874.

HEALTH  STATISTICS  DEMONS
TRATION  CENTRE—

Question re—
Vital— ..863.

HEM RAJ, SHRI—

Question by—
Food  Adulteration  Act.  865-66.
Key  Village and Artificial  Insemina
tion  Centre.  877-78.

HILL STATION ALLOWANCE— 

Question
-to  Air  employees.  898.

HIMALAYAN REGION WESTERN— 
Question
Key Village and Artificial Insemina
tion  Centres.  877-78.

HINDI—

Observation re—
English  translation of-----answers.
852, 853,  856.

Question re

-----telegrams.  848-49.

HOSPITAL(S)—

Question re—
Agyat beemari,

iftwrft)

882-83.
Coal  Mines  Labour  Welfare Fund
885.

Mission ---in  Delhi. 874.
Special  diet kitchens in ---.  870.

HOWRAH—

Question re—
Toofan  Express.  897.

HUKAM  SINGH, SARDAR—

Question by- 
Delhi Transport  Service.  858-59.
Exchange of Indian  goods for Pakistan 
rice.—824.

(178)
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I

IBRAHIM, SHRI—

Question  by—
New Transmitting Station, Delhi,  863-

Question re—
Emplojrment Exchange at-----,  873.

IMPHAL  AERODROME—

See  ** Aerodrome  Imphal,

IMPORT—

Question
-of Tractors.  878.

INCOME—

Question re—
Bhartiya jahazrani

830-31.
Cattle-cwm-Dairy Farm, Karnal.  831

33* '
INDIAN AGRICULTURAL "RESEARCH 
INSTITUTE—

Question re— ^
Gobar se gas,  j ̂

872.
International  and Statistical Triuning 
Centre.  862-63.

INDIAN AIRLINES CORPORATION— 
Question re—

Indian  Airlines  Corporation.  873-

Vî unt aircrafts.  860.

INDL̂ N  COUNCIL OF AGRICULTU
RAL  RESEARCH—

Question  re—
Radio-sakriya  phosphorus  samsthamk 
(isotopes),

881, 881-82.

INDIAN  DAIRY  RESEARCH INSTI
TUTE-

Question re—
Indian  Dairy  Research  Institute, 
Bafigalore.  834,-35* 870.

INDIAN  MEDICAL STUDENTS—

See '̂ Medical  Students,  Indian**.

INDIAN  OILSEEDS  COMMITTEE— 
See  “Committee(s)**.

INDIAN  TELEPHONE  INDUSTRIES 
LTD«—
Question re—
Indian  Telephone  Industries  Ltd., 
Bangalore.  875-76.

INDUSTRLVL DISPUTES (APPELLATE 
TRIBUNAL)  ACT, 1950- 

Question re—
Labour  Appellate  Tribunal,  Cal
cutta.  876.

INSEMINATION CENTRES—

Question re—
Key  Village and Artificial-----.  877- .
78.

INSPECTOR(S)—

,  Question re—
Madhya  Bharat he  dak  nirikshak

895-9«.

INSURANCE—

Question re—
Employees*  Sutc -----Scheme.  867
68.

INTERNATIONAL  FARM  YOUTH 
EXCHANGE  PROGRAMME—
Question re—

International  Farm  Youth  Exchange 
Programme.  891.

INTERNATIONAL  STATISTICAL 
TRAINING  CENTRE—

Question
International  and statistical Training 
Centre.  862-63.

INTERNATIONAL  WHEAT AGREBJ 
MENT—

Question
International Wheat Agreement.  839
41,  864.

International  Wheat  Council.  871.

INTERNATIONAL  WHEAT  COUN-' 
CIL— .

Question 
International  Wheat  Council. *'

IQBAL  SINGH, SARP 

Question  by—
Coastal  fishing.  ^
Import  of tractor'

IRRIGATION—

Question re—  > for —— eiee -
Minor ----- projects.
Minor-----schemes  of
desh.  866-67.

J

JAIPAL  SINGH,  SHR 

Question  (Supplement

IS tS . ,'T  »5.
JAMMU  AND KASHMt 
Question re—  _
Supply  of rice to—
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JENA, SHRI  K.C.—

Question  by
Post Offices  buildings in Orissa.  903
04.

Thefts on Eastern Railways.  902-03. 

.fiSSOP AND I COMPANY, MESSRS.—

Question . _
New Coaches.  837-38.

JOSHI, SHRI  KRISHNACHARYA— 

Question by—
Agyat  beemari

(annrr iftwrft)

882-83.
Central  Health Museum.  827-28. 

Telephone public*̂ call offices.  869. 

K

Rail  link.  874-75.
public

KARNAL—

Question
Cattle-c«m-Dairy  Farm, -----.  831
33.

KARNI SINGHJI, SHRI—

Question by—
Delivery of mails  879.
Leprosy  centre in Rajasthan.  833. 

KESHAVAIENGAR,  SHRI—
Question by—
International Farm  Youth  Exchange 
Programme.  891.

Sugar production.  836-37.

LABOUR  APPELLATE  TRIBUNAL—

Question re—
Labour Appellate Tribunal Calcutta. 
876.

AND—

^̂stion re—
'bok aerodrome.  872-73.

OOOl5 ̂ ^  ̂ Research Institute, Ban

___ , DEPARTMENT—
GOSAMW ARDĤ

Question  rc—  3̂5. 
Gosamwardhana

GOVERNMENT,

Question  taiasthan.  833,
Minor irrig 
Pradesh.
Stod̂ of f< 

gal. *44-*, Club.  893-94.
at Chittorgarh sUtion.

GOVIND  DAS:

Question  by-j 
Bhartiya jah,

(  ânce to Air employees.

LOAN (S)—

Question re—
Water supply.  861.

LOSS—

Question re—
CJattle-cum-Dairy Farm, Karnal. 831-33̂ 
Jiailway accident near Sindeka. 861-62

M

MACHINERY— .

Question r̂ —
Gobar se gas,

872.

MADHYA BHARAT—
Question re—
Madhya  Bharat he dak nirahshak̂

iTTOr  m  PrttwT)
895.96. '

MADHYA PF̂ DESH—

Question re
Minor irrigation  schemes of — ►

866-67̂  '
P. and T. (Slices in------. 901-902.

MALARIA—

Question re—
Control of ------.  879.
New anti-malaria drug.  871.

MALARIA CONTROL UNIT— 

Question re—
Control of Malaria.  879̂ 
Malaria Niyantran  Unit,

(»TwrT*n fwTT
823—24.

MANUFACTURE—

Question
of telephone parts in India*

883-84.

MEDICAL  STUDENTS,  INDIAN—

Question re— '
Post-graduate  medical  students m 
England.  871.

MEDICINAL PLANTS—

Question re—
Medicinal  Plants.  877.

MEMBERS—

Observation re—
Clubbing or names of------in Questions.
853. 854.855.

MEWAR—

Question re—
Sugar production  836-37*

Minor  irrii, (iRo)
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MICA  MINES  LABOUR  WELFARE 
CESS FUND--

Question r#—
Mica Mines Labour Welfare Cess Fund. 
862,  887-88.

MIDWIFE—

Question re—
Daiyon ke prashikshan,

879-81.

MILL<S)—

Question 
Rice 886.
MINIMUM WAGES ACT- 
See  “Act(s)”.

MISHRA, PANDIT S. C.—

Question by—
Railway wagons.  884-85.

MISHRA, SHRI BIBHUTI—

Question by—
Radio-sakriya phosphorus  samsthamk 
{isotopes). ^

881,  881-82.

Rice  mills.  886.

MISRA, SHRI B.N.—

Question by—
Telephone and telegraph lines.  829-30.

MOGHALSARAI—

Question re— 
Useless railway engines.  897.

MORARKA, SHRI—

Question by- 
Indian Dairy Research Institute. Bang
alore.  870.

MUSEUM- 

Question re— 
Central Health 827-28,

N

878.

NAGPUR—

Question i - 
Employment  Exchange

NAMBIAR, SHRI—

Question by—
Absorption of ex-tramway  employees.

863,

NANADAS, SHRI—

Question by— ^
Mic»  Mines Labour Welfare Cew
Fund.  862,  887-88.

NATIONAL HIGHWAYS—

Question \ —
Road mileage in Andhra Stater 886-87..

NATIONAL PRODUCTIVITY 
CENTRE—

Question r$—
Rashtria Utpad Kendra,

850, 852-57.

NAYAR, SHRI V.P.—

Question by—
Medicinal  plants.  887.

Question  (Supplemenury) bv—
Central Health Museum.  628. 
Development of fisheries.  836.

NEW DELHI—

Question re—
Central Health Museum.  827-28.

NORTH EASTERN RAILWAY—

See  “Railway,  North  Eastern**

0
OBSERVATION (s)—
Question
Clubbing of names  of Members in 
Questions.  853,  854,  855.

English  translation & Hindi  answers 
852. 853> 856.

OILSEEDS—

Question
Indian Committee.  847-48.

ORISSA—

Question.,
----- Flying Club.  893-94.
Post Office Buildings in — .903-04.

PADDY— 

Question 1 
Rice mills.

PAKISTAN-

886.

Question ..
Exchange of Indian goods for —— rice'
824.

Railwayemployees.  825.

PARCEL (S>—

See “Postal Mail (s)'\

PATIENTS------

Question re—
Coal mines labour Welfare Fund.  689. 

PILOT (S)—

Question re-̂
Orissa Flying Club. 893-94.
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POST  MASTERS  GENERAL CON
FERENCE—

Question re—
Planning Section of P. and T. Depart
ment. 838.

POST OFFICE, RIKHAVDEO—

Question re—
Rikhavdeo Post Office. 900.

POSTAL COMMUNICATIONS— 
Question re—
Dislocation of communications. 825-27.

POSTAL FACILITY(IES)—

Question r#—
Uttar Pradesh he Zilcn men tar derte 
hi swidhayan,

889-90.

POSTAL MAIL (S>-

Question re—
Delivery of Mails. 879.
Holding of mails, 866.

POSTS AND TELEGRAPHS—

Question  —
Dislocation of communications. 825-27. 
Hindi telegrams. 848-49.
Madhya Bharat he dak nirikshak.

895-96.
Planning Section of----- Department.
838.

Post Office buildings in Orissa. 903-04. 
—   Offices  in Madhya  Pradesh. 
901-02.
Rikhavdev post office. 907.
Telephone and telegraph lines.
829-30.

Telephone public call offices. 869. 
Working of post offices on Sundays. 
841.

PRABHAKAR, SHRI NAVAL—

Question by..-
Shakur Basti station par upree pul.

(51̂  ?e?r<T

PRICE (S)—

Question re—
International Wheat Council. 871. 

PRODUCTION—

Question re
Sugar -----. 836-37.

PUBLIC CALL OFFICES—

Question re—
Telephfne t)ublic call offices. 869.

PURCHASE—
Question re—
Intemadonal Wheat Agreement. 839-41. 
Viscount aircrafts. 860.

QQ

QUESTION (S)—

Observation re—
Clubbing of names of  Members 
in Questions. 853> 854> 855.
English translation of Hindi answers. 
852, 853, 856.

RADHA RAMAN, SHRI—

Question by—
Shiva Rao Samiti*

(ftr̂TTTsr
859-60.

RADIO  ACTIVE  PHOSPHORUS 
ISOTOPES—

Question re—
Radio sakriya  phosphorus samsthanik 
(isotopes).

881.

RADIO OPERATOR— .
Question re—
Over-time allowances to Air employees
898-99.

RADIO TECHNICIAN (S)~

Question re—
Over-time allowance to Air employeea
898-99.

RAGHUBIR SINGH, CH.—
Question by—
Mission Hospital in Delhi. 874. 
Special diet Idtchens in hospitals. 870. 
Vital Health Statistics Demonstration 
Centre. 863.

RAGHURAMAIAH, SHRI—
Question by—  ^
Shiva Rao Samti,

859-60.

RAILWAY ACCIDENT (S)—
Question re—
-----  near Sindheka. 861-62.

RAILWAY BOARD—

Question 1
Conunittee for railway workshops. 865. 
Railway employees. 825.
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RAILWAY BRIDGES—

Question re—
Damage  to  railway  track.  838-39

RAILWAY COACHES—

Question re—
New coaches.  837-38.
Railway coaches.  892-93.

RAILWAY  DINING  CARS—

Question 1 
Dining cars in trains.  876-77*

RAILWAY, EASTERN—

Question re— 
Thefts on 902-03.

railway  Employee (S)—

Question 1 
Railway employees.  825, 900-01. 
Vending  contracts.  891-92.

RAILWAY ENGINE (S)—

897.
Question re 
Useless

RAILWAY LINE (S)—

Question re— 
Breaches  in 894-95.
Damage to railway track.  838-39. 
Nai railway linen.

842-43. '

RAILWAY LINK—

Question re—
Rail link.  874-75*

RAILWAY, NORTH EASTERN—

Question re—
Passenger  amenities.  872.
Railway coaches.  892-93*
Stoppage of train.  888-89.
Vencfing  contracts.  891-92.

RAILWAY PASSENGERS AMENITIES—

Question re—
Dining cars in trains.  876-77. 
Passenger amenities.  872.

RAILWAY  PORTERS—

Question re—
----- at Chittorgarh station.  900.

RAILWAY STATION (S)—

Question re—
Banaras -----. 896.
Railway portw ft Chittorgarh station. 
9D0.
Railways. 885.

RAILWAY STATION, BENARAS— 

Question re—
Uttar Pradesh he zilon men tar dene ki 
swidheyan,

889-90.

RAILWAY STATION, GOKULNAGAR— 

Question re—
Stoppage of train.  888-89.

RAILWAY TRAIN (S)—

Question re—
Dining cars in trains.  876-77.
Stoppage of-----.  888.̂89.
Thefts on -----.  904.

Toofan Express 897 

RAILWAY WAGONS

Question j 
Railway wagons.  884-85.

RAILWAY, WESTERN—

Question 1
Railway accident near siQdhcka 861-62.

RAILWAY WORKSHOP  REVIEWING 
COMMITTEE—

Question re—
Committee for railway workshops.  865

RAILWAYS—

Question re—
Absorption  of ex-tramway employees.

A   on -----.  885-.

RAJASTHAN—

Question re—
Cultivation of wheat in sandy areas.
849-50. ^

Dabok aerodrome.  872-73.
Leprosy centre in —.  833-
Sugar' production.  836-37.

RAO, DR. RAMA—

Question by—
Fisheries  development.  869-70.

RAO,  SHRI  T.  B.  VITTAL—

Question by—
Development  and modernisation ot 
aerodromes.  857-58.

Indian  Airlines  Corporation.  873-74#

Railway  Employees.  825.

RECOMMENDATION (S)—

Question re—

Indians Airlines Corporation 873-74 

Nai railxoay linen.

842-43.
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recom mendation (sy-contd.

Question re— umtd.

Shiv Rao SamitL

(ftr̂ TTar 
859.60.

RECRUITMENT—
Question re—
Absorption of ex-tramway employees.
W3.

REDDI, SHRI  RAMACHANDRA— 
Observation re—
Qubbin̂ of names of  Members in 
Questions. 854-55.

REGIONAL EMPLOYMENT ADVISORY 
COMMITTEE, ASSAM—

Question re—
Employment Exchange at Imphal. 873.

RESEARCH—

Question re—
Agyat  beemari. 882-83.

(iirnjra’
Cultivation of wheat in sandy areas. 
849-50.

RESEARCH INSTITUTE—
Question re—
Indian Dairy —Bangalore. 834-35.

RICE—

goods  for Pakis-
Question 
Exchange of Indian 
tan— .  824.
nills.  886.

Stock of foodgrains in West Bengal.

Sup̂ŷ of------to Jammu and Kashmir.
828-29.

RIKHAVDEO—  •

Question re—
------̂Post Office.  900.

RISHANG KEISHING, SHRI—

Question  by—
Hill station allowance to Air employees. 
898.

Over-timc allowance to Air employees.

898-99.
ROAD MILEAGE—

Question re—
------in Andhra State.886-87.

ROMAN CATHOLIC MISSION  HOS
PITAL, DELHI-

874
Question 
Mission Hospital in Delhi

RQY, SHRI BISHWA NATH—

Question by—
Stopp̂gc of train  888-89

RUSSIA—

Question re—
New anti-malaria, drug 871.

SAGWARA—

Question
 ̂ Holding of mails.  866.

SAIGAL, SARDAR A. S.—
Question (Supplementary) by—
Minor irrigation projects.  844.

SAMANTA, SHRI S. C.—

Question by—
Cultivation of wheat in sandy

Tĥ ŝ-on  trains  904

Question (Supplementary) by-—
Working of post offices on Sundayŝ 
841.

SANDY AREAS—

Question re—  ^
Cultivation of wheat in------. 849-50.̂

SANGANNA, SHRI—

Question  by—
Planning Section of P. and T. Depart
ment.  838.

SCHEDULED CASTES—

Question re—
Employment Exchange, Nagpur. 878:.

SCHEME (S)—

Question
Employees* State Insurance—. 867-68; 
Minor irrigation projects.  843-44.
Minor irrigation ------ of  Madhym
Pradesh.  866-67.

SCIENTIST(S)—

Question re—
Radio sakriya  phosphorous samsthanik 
{isotopes)  881-82.

(inWuhw)

SEALDAH—
Question
Toofan Express.  897.

SERVICES COMMITTEE—

Question re-
Indian  Airlines  Corporation. 873-74̂

SHAKUR BASTI RAILWAY STATION— 
Question re—
Shakurbasti station par upree pul. 888̂

SHARMA, SriRI D. C.—

Question  by—
Dislocation of conmiunications. 825-27. 
Health plans.  874.
Raflway wagons.  884-85;
Tourist traffic.  868.
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•SHIPPING COMPANY (IBS)—

Question re—
Bhartiya jahatrani.  830-31:

iSHIVA RAO COMMITTEE— 

See “Committee (s)”.

SILIGURI—

Question
Breaches in railway JinesL 894-95.

.SINDHEKA RAILWAY STATION—

Question re—
Railway accident near Sindheka. 861-6 2.

SINGH, SHRI L. JOGESWAR—

Question by-—
Employment Exchange at Imphal. 873. 
(Imdi  telegrams.  848-49.

SINGH, SHRI R. N.—

Question by—
Railway employees.  000-01.
Uttar Pradesh  ke Zuon men tar dene 
ki suvidhayan. 889-90«

(gtrr   ̂%«rran w ̂

SINHA SHRI a p.—

Question ŝupplementary) by—
Malaria Nivantran Umt.  824.

(ir̂ Pwr

Nai railway line,  S43.

(srf tw# wrf?)

SINHA, SHRI JHULAN—

Question  by—
Cittle-ciim*Diiry Farm, Karnal. 831-33. 
Indian Diiry Rsasarch Injtitute> Ban
galore.  870.

SINHA, SHRI NAGESHWAR PRASHAD

Quettion i«—
Agiyat beemari.  882-83.

SINHA, SHRIMATI TARKESHWARI—

<)uestioB by—
Development of fisheries.  835-36. 
Twining cars in trains.  876-77. 
International Wheat  Council.  871.

SINHA, TH. JUGAL  KISHORE—

Otcstion by—
International Wheat Agreement.  864. 
Labour Appellate Tribunal,  Calcutu 
876.

Passenger amenities.  872.
Tcjoliui Express.  897.

SINHASAN SINGH, SHRI—

Question by-

New coaches.  837-38.
Railway coaches.  892-93.
Vendinf} contracts.  891-92.

SODHIA, SHRI K. C.—

Question by—

Aerodromes.  889,
Indian Airlines Corporation.  874-74 
Indian Oilseeds Committee.  847-48

SPEAKER MR. (SHRI G. V. MAVALAN- 
KAR)—

Observation by—
Clubbing of names of Members in 
Questions. 853, 854, 855.

English translation or Hindi answers.
852, 853, 856.

SPECIAL DIET KITCHENS—

Question r«—
— in hospiwls.  870.

STATE(S)—

Question re—
Coasul fishing.  867.
Daiyon ka Prashikshan,  879-81.

(̂ «rf ̂   )

Dislocation of conununications. 825-27. 
Food Adulteration Act.  865-66. 
Gosamwardhana Day.  869.
International Wheat Agreement.  864. 
Medicinal plants.  877.
Rice mills.  886.
Water supply.  861.

STATISTICS—

Question r̂ —
International and Statistical Training 
Centre.  862-63.

Vital Health — Demonstration Cen
tre.  863.

STOCK—

Question
_  foodgrains  in  West  Bengal. 

844-46.

SUBRAHMANYAM, SHRI T.—

Question by—
Railway accident near  Sindheka. 
861-62.

SUGAR—

832.33.

Question 
— production.  836-37.

SURESH CHANDRA, DR.— 

Question (Supplementary) by— 
Catde-ci/m-Dairy Farm, Karnal.

SURVEY—

Question r«—
Control of malaria.  879.
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TATA STEEL WORKS—

Question 
Useless railway  engines,  897.

TELEGRAM (S)—

Question re 
Hindi .  _
Uttar Pradesh ke ’zilim men  tar dene 
ki swidhayarL  889-̂.

(  ̂  ̂̂ TR W ^

TELEGRAPH LINES—

•. 829-30.
Question 
Telephone

TELEPHONE—
Question 
------public call offices.  869.

TELEPHONE  LINES—

Question re—
Telephone and telegraph lines.  829-30.

TELEPHONE  PARTS—

Question re—
Manufacture of------in India.  883-84.

THEFT(S)—

Question re—
— on Eastern Railways.  902-03. 

railways.  885. 
trains.  904.

THIMMAIAH, SHRI—

Question by—
Indian Dairy Research Institute, Ban
galore.  834-35.

TIWARY, PANDIT D. N.—

Question by—
Co-operative personnel.  860. 
Gosamwardhana Day.  869.
Theft on railways.  885.

TOOFAN EXPRESS—

See “Railway Trains (s)”

TOURIST TRAFFIC—

Question 
Tourist traffic.  868.

TRACTOR (S)—

Question re—
Import of— .  878.

TRAINING—

Question re—
Co-operative personnel.  860. 
Daî nn  ka prashikshan.  879-81.

TRAMWAYS, MADRAS—

Question re—
Absorption of ex-tramway  employees*
863.

TRANSLATION—
'  Observaton re
'  English-----of Hindianswers.  852

853, 856.

TRANSMITTING STATION, DELHI—

Question  .
New------.  863-64.

TRIPURA—

Question r̂ —
Land Acquisition Department of— . 
896.

TULSIDAS, SHRI—

Question by—
Committee for railway workshops. 865̂

U

UNION  of SOVIET SOCIALIST  RE
PUBLICS—

See “Russia’\

UNITED NATIONS INl'ERNA TIONAL 
CHILDRENS EMERGENCY  FUND—

Question r*.—
Daiyon ka Prashikshan.  879-81.

TT srftrsTT)

UNITED STATES OF AMERICA—

See “America, United States  of”.

UPADHYAY, PANDIT MUNISHWAR 
DATT—

Question by— .  _
Manufacture of telephone parts m India.

883-84.

UTTAR PRADESH—

Question »•—
Nai railway linens 842-43.

Niuntam mazoori adhiniam he antargat 
doshsidhian.  902.

Special diet kitchens in hospitals. 87a. 
Uttar Pradesh ke zilon men tar dtne 
ki  Smdhî an. 889-90.

{•̂rrK  V fMf  ̂̂  sN" ^ 

____________________
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VISCOUNT AIRCRAFTS.
See “Aiictaft (s)’*.

WAS, SHRI REDHELAL—

Question by—
Mad̂a Bharat ke dak nirikshak. 895-96.

irnr

w

WADI—
Question 
Rail link. 874-75.

WATCH AND WARD—

Question
Thefts on Eastern Railways. 902-03. 

WATER SUPPLY-
Question 
Water supply. 86i.

WEST BENGAL- 

Question

Breaches in railway lines. 8sK-95. 
Employees* State Insurance  Schcmc* 
867-68.

Stock of foodgrains in —— i 844*46.

WESTERN RAILWAY—

See  “Railway Western”.

WHEAT—
Question rê
Cultivation of— in  sandy areat. 
849-50.
International——Agreement. 839-419
864.
International̂ —  Council. 871.

WIRES—
Question r̂ —
Telephone and telegraph lines. 829«3a
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LX )K   S A B H A  

Thursday, 2nd December̂ 1954

The Lok Sabha met at Eleven of the 
Clock

[Mr.  Spe a k e r  in the Chair] 

QUESTIONS AND ANSWERS 

(See Part I)

12 Noon.

MESSAGE FROM  THE RAJYA 
SABHA

Secretary: Sir, I have to report the 
following message received from the 
Secretary of the Rajya Sabha:

“In accordance with the  pro
visions of rule 97 of the Rules of 
procedure and Conduct of Busi
ness  in the Rajya Sabha.  I am 
directed to enclose a copy of the 
Tea  (Amendment) Bill.  1954, 
which has been  passed by the 
Rajya Sabha at its sitting held on 
the 30th November, 1954”.

TEA (AMENDMENT) BILL

Secretary:  Sir, I  lay the  Tea
(Amendment) Bill, 1954, as passed by 
the Rajya Sabha, on the 30th Novem
ber, 1954, on the Table of the House.

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE

Shortage of maida Flour in Madras

Shri S. V. Ramaswamy  (Salem): 
Under  Rule 215, I beg to call  the
524 LSD

1650

attention of the Minister of Food and 
Agriculture to the following matter of 
urgent public importance and I request 
that he may make a statement there-

Acute shortage of and rise  in 
price of maida flour, an article of 

food, in Madras city and suburbs 
for the last ten days.

The Deputy Minister of Food  and 
Asilculture CShri JUL V. Krishnai»|ia):

r
ras tpity and its suburbs are  in 
free zone  which also includes, 
amongst others, the States of  Rajas

than, Madhya Pradesh. Bhopal  and 
Madhya  Bharat, where the  wheat 
supply position is satisfactory  and 
traders in Madras can purchase wheat 
freely from these States, either for 
sale  of wheat as such, or for  con
version into maida.  Maida  manu
factured from imported wheat  can 
also move freely  on private account 
from Bombay, Calcutta and  other 
areas into Madras.  Temporary fluc
tuations in prices can always occur, 
where  free movement on  private 
account is allowed, for reasons other 
than any shortage in supplies,  and, 
therefore, the recent temporary fluc
tuations in the price of maida  in 
Madras should not be taken to imply 
any shortage of supplies.  Govern
ment have, however, taken necessary 
steps to ensure that further supplies 
are  moved to Madras within  the 
shortest possible time  and are also 
watching the situation.

Shri A. K. Gopalan  (Cannanore): 
I had sent in notice of a motion under 
Rule 215 on...

Mr. Speaker: It will come in 
course, if it is admitted.

due
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BUSINESS OF THE HOUSE 

Allocation of time for Government 

Legislative and other Business

Bfr. Speaker: I have to inform  the 
House that the   Business Advisory 
Committee met on the 1st December 
1954. that is. yesterday, and agreed to 
the allocation of time in regard   to 
Government legislative and   other 
business as mentioned below:

Legislative Business 

—BiUs:
Time allo
cated

1. Andhra State Legislature
(Delegaricn of Powers)
Bill  .   .   . .4  hornshorns

2. Preventive   Detention   *
(Amendment) Bill   .  15   

3. Tea (Second Amendment)
Bill  . . . .  I hour

4. Indian  Tarriflf   (Third
Amendment) Bill .   .   2 hours

5. Industrial Disputes (Am
endment) Bill   .   .   4   

6. Hindu   Minority   and
Guardianship   Bill
(Motion for reference to 
a Joint Committee)   .   5   

7. Prevention  of  Dis uali
fication Bill .  .  .   I hour

Disaissions:

*8. Discussion  on  Economic
Policy of Government  .  10 hours

9. Discussion  on  Progress 
Repon of the First Five 
Year Plan  .   .   .   8   

lO, Discussion on the Report 
01 the Commissioner for 
Scheduled  Castes  and 
Scheduled Tribes   .   6   **

Supplementary Demands 
for Grants:

II- Supplementary  Demands 
for Grants in respect of 
Andhra,  including Ap
propriation Bill     .   2   

12. Supplementary  Demands 
for  Grants,  including 
Appropriation Bill   .   5   **

In order to make available  the 
time for disposal of this business, the 
Committee have recommended that a 
sitting of the House may be fixed on 
Saturday, the 11th   December, 1954, 
and that there may be no  Question 
Hour on that day.

The Committee have also suggested 
that if time permitted, the University

Grants Commission Bill might also be 
taken up.

I shall now ask the Minister  of 
Pariiamen.ary Affairs to move a for
mal motion for approval of   this
report by the House.

The   Minister of   Parliamentary 
Affairs (Shri Satya Narayan Sinha):
Before I move the formal motion, as 
desired by you, I would like to make 
one submission.   After the decision 
which we took in the Business Advi
sory Committee yesterday, I consulted 
the Leader of the House. He is very 
anxious—and he wants—that   the
University Grants Commission   Bill 
must be referred to a Joint   Com
mittee  in this Session.  For that  I 
would reuest you allow the  House 
to sit on the 18th December (Satur
day).  Then the reference of   that
Bill to the Joint Committee will   be
made certain.  Time permitting,  let 
us sit on the 18th, Saturday.

Shri   M.   S.   Guruiadaswaniy
(Mysore): May I make a submission 
The Bill is so important that one day 
is not sufficient for its discussion. So 
I feel that it may be deferred till the 
next Session.  Otherwise, it is very 
difficult.

Shri satya Narayan Sinha: There
are six hours.  We have no Question 
Hour on that day.  After all,  the 
Bill is being referred to a Joint Com
mittee.

Mr. Speaker: l am not uite clear 
on that point.  I would certainly be 
inclined to have one day more   and 
allot Saturday, the 18th. for the pur
pose.  But I think the better  pro
cedure would have been to approach 
the  Business  Advisory  Committee 
again and bring the recommendations 
from them.  I am prepared to allot 
time...

Shri Satya Narayan Sinha I have 
no objection.

Mr. speaker: ...because the  diffi
culty, as the hon. Minister will see*
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is that the Bfusiness Advisory  Com
mittee has not considered as to what 
time should be allotted to ttie Univer
sity Grants Commission Bill.  That 
question, I am afraid, we cannot settle 
by arguments in this House  which 
will take a long time.

Shri Satya Narayan Sinha: I would 
very  well go before the  Business 
Advisory Committee.

Mr. Speaker. So what I should say 
is, let the Business Advisory  Com
mittee decide.  Now, it is understood 
that the matter is coming before the 
Business Advisory Committee; it is 
also understood that Saturday,  the 
18th, will be the day allotted, and the 
Business Advisory Committee  will 
be requested to fix the time necessary 
for the University Grants  Com
mission Bill.

Shri T. S. A. Cbetto (Tiruppur): 
Before putting the motion...

Shri T, K. Chaudhori (Berham- 
pore): Before he formally moves the 
motion, I would convey a request to 
.you as the Chairman of the Business 
Advisory Committee that the Govern
ment might also fix up a date-table 
for the Bills that are  coming  up; 
otherwise, we cannot fix up  our 
programme.  We may be interested in 
some Bills and may not be interested 
in others.  There are several  Com
mittees also meeting.

Mr. Speaker; That was considered 
Joy the Business Advisory Committee, 
but not in the form in which the hon. 
Member has put it.  I think—if I am 
not  mistaken—at least three days’ 
notice will be given in connection with 
the Supplementary Demands.

Dr. Lanka Sundiiram (Visakha- 
patnam): That is only in connection 
with Appropriation Bills  not  other 
Bills.

Mr. Speaker: As regards the others, 
I myself think that Members  would 
get intimation as much in  advance 
as pQssible.  But the point is  that 
Government  have their own  diffi
culties.  We shall see about it.  I

believe the hon. Minister will  not« 
it.

Shri satya Narayan Sinlia: We will 
try to meet the request of the  hon. 
Members as far as possible.

Sltti T. B. Vittal Bao (Khammam): 
On a point of clarification.  As re
gards the Industrial Disputes  Bill, 
we do not have the Bill.  How can we 
allot time for it?

Mr. Speaker: Order, order.  The
hon. Member need not be nervous on 
that point.  The procedure that  is 
followed by the Business  Advisory 
Committee is that whenever the Gov
ernment proposals come before them, 
not only all the Members of  the 
Business Advisory Committee,  but 
some other Members who take  in
terest in the subject and also  the 
Minister concerned are requested  to 
be present.  In respect of a Bill which 
is not yet before the House, the Minis
ter is asked by the Committee as  to 
what the measure is and what  pro
posals it is going to contain, and  on 
that the Committee allots time.  So in 
this case too the Business  Advisory 
Committee took into consideration as 
to what the nature of the Bill is go
ing to be and then they have settled 
this point.

The Deputy Minister of  Labour 
(Shri Abid Ali): Sir, I may submit
that this small Bill has already been 
passed by the other House.  The Bill 
proposes the ‘plantation’ to be added 
to the present Act.

Mr. Speaker: Order, order.  I  do 
not want to have the contents of any 
such details being discussed in  this 
House.  I only invited his attention 
to the fact as to how the  Business 
Advisory Committee has decided.  It 
is a Committee of the House and  so 
far the convention has been that  the 
decisions of the Business  Advisory 
Committee are wholly unanimous.  It 
is not that majority decisions  are 
taken, and that is why I said,  the 
motion is a formal one now.

Shri Raghavachari (Penukonda): 
Sir.  am I to understand that  the
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[Shri Raghavachari.3 

Government business ordinarily  will 
follow in the order you were pleased 
to give and when they want to change 
that, at least three days, notice  will 
be given to Members?

Mr, Speaker: Not necessarily.  The 
House  only gets an idea of  what 
business is to be put through in this 
Session and then  the daily business 
wiU be adjusted according to the re
quirements; and while considering the 
requirements hon. Members  should 
remember that it is necessary to pro
vide the other House with some work 
and therefore it becomes necessary to 
adjust the requirements.  Some  dis
cussions go on unexpectedly long and 
some are curtailed very much shorter 
than expected,

Shri Gadgil (Poona Central): But, 
there is no holiday if the discussions 
close earlier.

Shri T. K. Chaudhuri: There was a 
suggestion some time back—I think it 
amanated from the Chair as far as I 

remember—that it should be  the 
duty of the Government to furnish the 
Members with at least a summary of 
the Bills or legislative measures which 
they propose to introduce.  That has 
not been done till now.

Mr. Speaker: I do not remember
whether there was any such thing I 
said, but it would be desirable  that 
Members should get intimation  of 
the proposed legislation as early  as 
possible.  That is a proposition which 
everybody will admit.  We are  yet 
shaping ourselves and in course  of 
time, I think, our conventions  will 
be settled in that respect.  But,  due 
notice will be given to Members  be
fore a business is taken up.  As the 
Deputy Minister of Labour has point
ed out, this Bill has already  been 
passed by the Rajya Sabha  and 
therefore the BiU is before this House.

The Minister of Labour (ShH K. K. 
Desai): Sir, may I just point out that 
the Bill which is coming up before the

House will not take even four hours 
because the Bill is only to include the 
word ‘plantation’?  That is the  only 
amendment.

air. Speaker: He is again coming to 
the  same  thing.  The  Business 
Advisory Committee has  taken  that 
into consideration.

Shri T. B. Vittal Bao: Sir, before
this Session ends an important Reso
lution has to be placed before  us 
regarding the Railway Convention be
cause next year the Budget has to be 
framed according to that.  That has 
not even been included here.

Mr. âker: The Government  has 
not included that because they  know 
how they would act.

The  Minister of  Railways  and 
Tran̂ rt (Shri L. B. Shastri): Sir, a 
resolution on the Railway Convention 
Committee’s Report will have to  be 
moved before the Session concludes.
I am sorry it has not been included. I 
shall formally send a note through the 
Minister of Parliamentary Affairs to 
the Advisory Committee.

Mr. Speaker: I wish it had  been 
brought to the notice of the Business 
Advisory  Committee  before.  The 
consequence of that will be, perhapŝ 
the University  Grants  Commission 
Bill will be crowded out or  some 
other Government Bills will have to 
be crowded out because we have now 
allotted the maximum time possible. 
There are only two Saturdays.

Shri L, B. Shastri; It will not take 
more than an hour.

Shri T. B. Vittal Rao: Not more
than an hour?

Mr, Speaker: If that has to  be
given precedence, the estimate of the 
time to be taken  cannot be settled 
here because a lot of time will  be 
spent in hearing Members as to what 
time should be ’taken.  The Businesŝ 
Advisory Committee will have  ta 
meet and consider that point also and
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see whether it is possible to adjust; 
otherwise some of these Bills  will 
have to be dropped.

The Deputy Minister ol  Railways 
and Transport (Shri Ala«esan):  We
are also told that the time for  the 
Labour Minister’s Bill is superfluous; 
that time can be utilised for this.

Mr. Speaker: Order, order.  Who 
said that time is superfluous?  The 
Minister may have his own ideas as 
to what time a Bill  should take and 
the House may go  entirely in the 
opfX)site direction.  We  shall go by 
the estimate as to  how the House 
will look at the question and not as 
to how the Minister will look at the 
question. '

Shri Raghavachari: Sir, you  were 
saying that we must provide work for 
the other House and, therefore, chan
ges will have to be made.  Now, we 
have fixed a  particular  number of 
hours for each  business.  It is cer
tainly open to the  Government to 
;stick to the order and not frequently 

change it.

Mr. Speaker: It is difficult to have 
a definite promise in respect of that 
for the simple reason that the busi
ness in the other House may be pro
longed or may be  concluded early. 
Even here we find that we fix time 
taking into consideration all the meas
ures, but sometimes  some business 
falls through and there is spare time. 
That is the reason for it.  But. that 
means, of course, we shall not be so 
-specific about everything; so far as 
possible the House will stick to this 
order or time-table.  It is not an ab
solute thing.

Shri Gadgil: In any case it will not 
•go beyond 24th?

Mr. Speaker: That is certain.  Now, 
the Minister may  move the formal 
motion.

Shri Satya Narayan Sinha: I beg to
move:

“That this House  agrees with

mend) Bill 

the allocation of time proposed by 
Business Advisory  Committee in 
regard to the Government legis
lative and other business as an
nounced by the  Speaker today.”

Mr. Speaker: The question is: 

“That this House agrees  with 
the allocation of time proposed by 
the Business Advisory Committee 
in regard to the Government legis
lative and  other  business as 
announced by the Speaker today.’*

The motion was adopted.

Mr. Speaker: So. this becomes  the 
Allocation of Time Order of the House 
by unanimous consent.

DELHI JOINT WATER AND  SEW
AGE BOARD (AMENDMENT) BILL

The Minister oi HealUi (Râ Ewnari 
Amrit Kaur): Sir, I beg to move for 
leave to introduce a Bill further  to 
amend the Delhi Joint Water  and 
Sewage Board Act, 1926, for certain 
purposes.

Mr. Speaker: The question is:

“That leave be granted to  in
troduce a Bill further to amend 
the Delhi Joint Water and Sewage 
Board Act. 1926, for certain pur
poses.”

The jnotion was adopted.

Rajkumari Amrit Kaur:  I intro
duce* the Bill.

Shri  S.  V.  Ramaswamy  (Salem): 
Sir, on a point of order.  Yesterday, 
clauses  39 to 60, when they  were 
taken up.....

Mr. Speaker: Order, order.  That 
point of order can come when  the 
Code of Criminal Procedure (Amend
ment) Bill is taken up; not now. Now, 
we go to the Andhra State Legislature 
(Delegation of Powers) Bill.

♦Introduced with the  recommendation of the President.
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ANDHRA  STATE   LEGISLATURE 
(DELEGATION OF POWERS) BILL 

The Bfinister of Home Affairs  and 
States (Dr. Katu) I beg to move 

That the Bill to confer on the 
President the power of the Andhra 
State Legislature  to make laws, 
be taken into consideration.

Mr. Deputy-Speaker in the Chair,1 

This is a very simile measure and 
of  a purely conseuential  nature. 
Some days ago, this House after  a 
great debate, approved  the Procla
mation  issued by  the  President 
assuming to himself the power to take 
over the management of affairs  in 
Andhra.  Under the Constitution the 
powers of the State Legislature  vest 
in this Parliament and may be  de
legated by this Parliament to   the 
President or to any other authority. 
The object of this Bill is to delegate 
that power to the President

As I remarked the other day, ever 
since the Ccmstitution began function
ing there have been occasions in the 
past  in which the President  has 
assumed to himself this power  of 
management. One was in the Punjab, 
the other m PEPSU and this is  the 
third occasion.   The two  previous 
similar Acts differed a little in  de
tails to the one to which I now re
fer, but it  has  been  the  universal 
practice that Parliament should not be 
bothered in the beginning  because 
time here is precious, business   is 
heavy and local legislation may  re
uire local attention.  Therefore,  the 
practice has been that the  President 
passes Acts which are  called Presi
dents Acts.  They are laid on   the 
Table of the House they are allowed 
to lie for seven days  and if within 
seven days any notice is given of any 
resolution suggesting any amendments 
of any particular provision of  the 
Presidents Act and they are  jassed, 
the President carries out those  dir
ections and issues a new Act  giving 
necessary  effect to the  suggested 
amendments.  That  provision  has 

inserted in this Bill.  The only

difference is that  I find some indic
ation that we might follow the  pre
cedent supplied by the PEPSU  Act 
where it was laid down that the Presi
dent before passing or promulgating a 
Presidents Act should consult a Joint 
Committee of  Parliament consisting 
f̂ ten Members to be nominated  by 
the Speaker of this House and  five 
by the Chairman of the other House,, 
so that there might be better advice 
available to the President about  the 
contents of the Act he proposes  to 
pass.  The subseuent procedure  is 
the same, namely the Act is laid  on 
the Table and any  resolution  on  it 
suggesting any amendments if passed 
is to be given effect to.  I would have 
had no objection to having this Ck)m- 
mittee, because it is a useful things 
but the conditions  in Andhra Desa,. 
Mr.  Deputy Speaker, are very  ex
ceptional.  I notice that in an amend
ment of which notice has been given 
it has been suggested that the  Com
mittee may be consulted so far  as 
may be practicable**.  Very good but 
the circumstances are that really there 
is no need for any Committee so far 
as I can see, no occasion will arise for 
consulting this Committee.   In the 
first instance, there will be no  time 
for consulting such a Committee.

As I told the House on a previous 
occasion, the main object is to have 
the general elections in Andhra Desa 
with the utmost speed possible  and 
while I cannot commit myself to  any 
date, the date proposed is somewhere 
about the middle of February and  I 
am  hoping that by the middle  of 
March, or at the latest by the end of 
March, the Presidents  rule might 
come to an end and after a  duly- 
constituted legislature has been sworo 
in the Ministry may be formed.  That 
means at the outside somewhere about 
three to four months.  The first duty 
of the Governor there is to take steps 
for  bringing about  the  earliest 
elections and make  proper arrange
ments so that elections may be  run 
smoothly in an impartial, free   and 
unfettered manner.
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The necessity  and the need  for 
legislation is this,  I have got a list 
here of seven or eight Bills......

Dr. Lanka  Sondaram (Visakha- 
patnam): Ordinances.

Dr. Katju: ...which have  become 
necessary  because of the  previous 
ordinances.  These were ordinances of 
varying importance.  For instance, I 
shall give the House an example  of 
what you may consider to be a very 
formal one.  A University has  been 
established and the Chancellor of the 
University is the Chief Justice. Some
body forgot to say that it should  be 
the Chief Justice of  Andhra Desa. 
That mistake was discovered  and 
an ordinance had to be promulgated 
saying that it should be the  Chief 
Justice of Andhra Desa.  The  words 
“Chief Justice” by themselves  may 
mean the Chief Justice of India  or 
the Chief Justice of Madras.  If you 
do not pass that, the whole University 
management suffers; it cannot  be 
carried on.  So, that is a formal one.

On the other hand, one of the most 
important ones, is an ordinance deal
ing with the law which prevailed right 
up to two months ago in Madras  re
lating to the acquisition of zamindari 
and security of land tenure.  Now that 
legislation has expired in  October, 
1954, so far as Madras  is concerned. 
But  the work is still pending  in 
Andhra Desa and therefore the Minis
try promulgated an ordinance keep
ing the Madras Act going and extend
ing its operation for some time.  Now 
there are seven  or eight ordinances 
of this description, and they have all 
got to be passed within seven or eiffht 
days from today.  By the 10th  of 
December, they have got to be passed. 
If the House approves of the  Bill 
which is now under discussion,  then 
within seven days we will put them 
through and the House will have  an 
opportunity when they have been laid 
on the Table of discussing them  and 
bringing forward any resolution  it 
desires.  After these Bills have been 
p«s»ea I do r*3t know whether  the

Governor would have any necessity of 
passing any legislation at all.

Dr. Lanka Sondaram: Can you give 
an assurance that he will not  take 
recourse to legislation?

Dr. Katin: Therefore, I cannot agree 
to the amendments which have  been 
sought to be proposed here.  But  I 
give this undertaking that if there is 
any new legislation, I shall ask  hon. 
Members who are sitting here in this 
House from Andhra Desa, irrespective 
of parties, to come and give  their 
views in the matter.

My hon. friend Mr. Lanka Sundaram 
wanted an assurance that there would 
be no new legislation  at all  outside 
this ordinance.  It will be very diffi
cult and I think grossly improper for 
me to give any such assurance,  be
cause I do not know what may  be
come necessary within three or four 
months.  But to have  a Committee 
may be a matter of great difficulty.  I 
do not wish to take the time of  the 
House any further.  The Bill is  a 
very simple one.

Mr. Depnty-Speaker: Was it  an
ad  hoc.  Committee  in  relatioa  to 
PEPSU?

Dr. KatJn:  It was not an ad hoc
Committee.  It was a Committee  re
cognised by the Act itself.  It  con
sisted of 15 members: ten nominated 
by the hon. Mr. Speaker and five by 
the  Chairman of the other  House. 
There was no restriction in the  Act, 
saying that they all should come from 
PEPSU or from the aff̂ ed areas.

An Hon. Member: The intention was 
that.

Dr. Katju: The hon. Speaker  had 
nominated one or two gentlemen from 
the Punjab and one  even from the 
South because the responsibility is of 
the whole Parliament.  So the com
mittee cannot be confined to any one 
province.

Mr. Deputy-Speaker:  Is a similar
committee  possible—Cleave  alone 
Andhra Members?*
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Dr. Katia 1 can assure the House 
that  before the Presidents Act  is 
finalised I shall ask all Andhra Mem
bers to meet me.
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Mr. Depnty-Speaker What is  the 
objection to having a similar  com
mittee as in the case of PEPSU

Dr. Katju None whatsoever.  If the 
Governor's rule in Andhra would have 
to continue for any length of time I 
would have had no objection.

Shri   M.   S.   Guropadaswajny
(Mysore) What are the  reasons  for 
not making similar provisions here

Dr. Katju I have given the reasons. 
What  is the good of  complicating 
things  I  found  in  the  PEPSU 
measure that the convening of a com
mittee  took  three  weeks.  If  the 
Parliament is in session, I may  give 
notice and I can have a meeting  to
morrow or the day after, but Parlia
ment will be dispersing by the end of 
December and we do  not meet till 
about the 20th of February.  By  the 
20th  February the Governors  rule 
would itself be languishing.  In  bet
ween if I have a committee, I will have 
to notify Members.  One may   be 
living in Madras and it will consume 
time.  If you have a committee, you 
will have concentration if you  have 
concentration, it may be impracticable. 
What is the result  The whole thing 
is not likely to last more than three 
months.  I want to assure the  House 
that this refusal of mine is not due 
to any desire to have nothing to  do 
with the committee,  I am prepared to 
consult the possible Members of the 
Committee informally.̂  it is neces
sary. but to have a son of formal re
striction that there must be a consti
tuted committee  and the committee 
must be consulted, it takes time. You 
take it from me ti«t sometimes  the 
Presidents Act has been held up for a 
-month or two months and it could not 
be passed.  That is all that I have to 

Sft7.

Mr. Depoty-Speaker   The  hon
Home Minister says that there  may

not be any new pieces of legislation. 
The only ordinances which   have 
already been passed have to be voted. 
We  have got 22 or 24 days  and 
meanwhile, if this committee is form
ed today or tomorrow...

Dr. Katju But this must be passed 
by the 10th December,  as the ordi
nances are going to expire in Decem
ber.  If the Andhra Government had 
not resigned, they would have  had 
these Bills pushed  through which 
they had prepared about the 7th or 
8th November.  It is utterly impossi
ble today to consult a committee....

Mr. Deputy-Speaker If pieces  of 
legislation are to be made quickly, it 
is the responsibility of the Assembly 
or of the Parliament and you   say 
that within ten days you have to pass 
it within the Parliament at lea.-t look
ing into it.

Dr. Katju This Bill contains a pro
vision which says that when the Presi
dents Act has been passed, it shall be 
laid on the Table of the House.  and 
if within seven days a resolution of 
the House is passed suggesting  any 
modification  or  change  in the con
tinuation of the Presidents Act, the 
President is bound to carry it out.  It 
is not as if Parliament  is asked to 
give a blank cheque.  The idea of a 
committee came so that  the Presi
dent, when formulating the Act, when 
considering the Act, may have more 
detailed  information  given  by  the 
Members of the Committee  other
wise, Parliament is supreme.   My 
hon. friendL̂ who are interested tny 
read the Act and may table resolu
tions suggesting amendments.

Dr. tanka Sundaram May I make 
a small point.  There is some  con
fusion in the argument  used  by my 
hon. friend, the Home Minister. None 
of us is stopping the progress of  the 
Bill today.  That is not under  dis
pute, but what its under dispute is the 
omission of a clause which is  en
shrined in the Act of 1953.  He  can
not give us a date for the  election.
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Be cannot give us a guarantee  that 
there will not be any legislative action 
on ihe part of the Governor  after 
the ordinances are regularised,  with 
the result that the  committee ues
tion is at dispute.

Dr. Katu I have said over   and 
over again that I cannot bind myself 
to a date. * What is the use of it be- 
cause you will say later it is a breach 
of faith? The elections will be held 
by the middle of February,   they 
will  commence  by the middle  of 
February and then the results will be 
announce<i and everything will   be 
completed by the middle of March.

Dr. l..aiika Sandaram Will you put 
it in  the  Bill  as before the end of 
February?  Then I will withdraw my 
amendment.

Dr. KLatu How can I put it?  The 
Bill is for the purpose of  one  thing 
and you ask me to put in a clause re
lating to a different matter.   ^

Shri S. S. More (Sholapur) May I 
make a submission?  The hon. Home 
Minister was pleased to oay that this 
House is supreme and we have  the 
power of suggesting modification by 
moving a resolution.  Suppose  some 
amendments are suggested to  those 
that will be enacted  by the Presi
dent some time of the House   will 
necessarily be spent over that.  Why 
not utilise that time for the purpose of 
passing those very Bills for  which 
this Bill is fashioned.   The Parlia
ment is the enacting authority  and 
we shall  be  very  considerate.  We 
shall not take much time though we 
may scrutinise those measures,  be
cause delegation to the President  is 
an undesirable practice, which ought 
to be an eception, but it is becom
ing the general rule and that is what 
it should not be. and  particularly, 
when the House is in session.

Mr. Deputy-Speaker Ecept pieces 
of Acts which are intended to  con
firm those ordinances, there is   no 
chance of any other Act being placed 
i>efore the Parliament?

Dr. Katn  I really do not know
what I am to answer.

Mr. Depaty-Speaker Hon. Members 
want to know how far, consistent with 
the position of the Parliament, they 
can eercise  that kind of  control 
over ihis kind of legislation.   They 
are entitled to know this from  the 
hon. Home Minister.

Dr. Katu  I have made it  uite
clear that I would have no obection 
to the Committee if the Governors 
rule in Andhra Desa was under con
templation for a long time.

Mr.  Depaty>̂peak̂  Ilie  hon.
Minister  is not  able to give  an 
assurance.

Dr. Kata What sort of assurance 
is reuired? I llAve said it very  many 
times—̂five times during the debate— 
for the approval of Parliament  that 
we propose to hold Uie elections  in 
the middle of February. What more is 
wanted?  Do  you  want  an  ifcrar 
nama or some sort  of a bond  being 
given?

Some Hon. Members rose—

Mr. Depnty-Speaker Order, order. 
Not  at this stage, but I will  give 
opportunities for hon. Members   to 
speak later.  Let me place the motion 
before the House.

Motion moved

That the Bill to confer on the 
President the power of the Andhra 
State Legislature to make laws, 
be taken into consideration.

Shri Patadcar (algaon) I rise on 
a point of order.  In the first place, 
I know there was a Punab Act  and 
there was a PEPSU Act by which this 
Parliament delegated the power  to 
make laws to the President, but  in 
spite of that, I would like to bring to 
the notice of the House certain  very 
fundamental things whenever such  a 
thing is to be done.

The first is that it offends against 
the basic  principle  of parliamentary 
democracy imder which the power to
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Shri Pataskar 

legislate cannot be delegated  to  an
other body.  Can we in this House 
delegate the power of legislation  to 
another body?  The only argument is 
that it is done because of the power 
supposed to be given to Parliament by 
a provision in sub-clause (b) of article 
356—this is in Part XVIII, Emergency 
Provisions.  Article 356 lays down a 
complete procedure to be followed

“If the President, on receipt  of 
a report from the  Governor  or 
Rajpramukh of a State or other
wise, is satisfied that a situation 
has arisen in which the govOTa- 
ment of the State cannot be carri
ed on in accordance with the pro
visions of this Constitution,  the 
President may by Proclamation... ”

What are the  things  that  he  is 
authorised to do under the provisions 
of our Constitution?

“ assume to himself all or any 
of the functions of the Government 
of the State and all or any of the 
powers vested in or  eercisable 
by the Governor or Rajpramukh, 

as the case may be, or any body 
or authority in the State  other 
than the  Legislature of   the 

State;”

The important part to be  noted 
in this clause is this.  In the case of 
an  emergency, he can assume  to 
himself the powers and functions of 
the Government.  Very naturally  it 
has to be provided,  but  so  far  as 
the legislature is concerned, it  has 
been  deliberately and  specifically 
omitted from the powers of   that 
State being assumed by the  Presi
dent under Proclamation-

Then, we have got clause (b), de
claring that the powers of the Legisla
ture shall be eercisable by  ParUa- 
ment.  Article 357 relates to the de
claration “that the powers of the Le
gislature of the State shall be eer
cisable by or under the authority of 
Parliament.”  This has been so inter
preted as to show  that  ParUament

can delegate this power back  again̂ 
to the President.  That is the inter
pretation that has been put.

Shri Venkatanunan (Tanjore) 
is clause 357(1).

That

Shri Pataakar  To confer on the*
President the power of the’ Legisla
ture of the State to make laws,  and 
to authorise the President to delegatê 
subjact to such conditions as he may 
think fit to impose, the power so con* 
ferred to any other authority to  be 
specified by him in that behalf;”

What I am suggesting to you is that 
article 357(1), as a matter of fact, con
flicts with article 356(1)(a).

-Shri S, S. More  Article 357 makes
good a deficiency left in article 356.

Mr.  Dcputy-Speaker;   No, no.  It

only carries out what is contemplated 
in article 356.  It clarifies it.  “Where 
by* a Proclamation issued under clause
(1) of article 356, it has been declared 
that the powers of the Legislature of 
the State shall be eercisable by  or 
under the authority of  Parliament,**̂ 
So, what Parliament can do is to  be 
done under article 357(1). What is the 
other point?

Shri Pataacar  This was one point.
The other point is...

Mr. Depnty-Speaker  I am not in«
viting him to give out the other point. 
If there is any other point, let  him 
state it.  He said that there are only” 
two points.

Shri Pataskar Yes, but in view of 
this article 357(1), I had better not 
press any other point.

Mr. Depnty-Speaker. Has the
Minister anything to say?

hon.

Dr. Katu My hon. friend has with
drawn his objection.

Mr. Depnty-Speaker I believe 
has withdrawn his objeticm.

Shri Pataskar Yes.

h
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Dr, Lanka Simdanm The  amend

ments are to be moved.

Mr. Depaty-Speaker They  cannot 

be moved now.  We now take  up 
the discussion.  What is the.  time 

allotted for this Bill

Dr. Ka(Ju Four hours.

Mr. Depaty-Speaker What is  the 
suggestion of the House regarding the 
distribution of Ume for the  various 
stages—how much for the consider

ation stage

Shri Ramachandra Reddi (Nellore) 

Three hours.

Mr. Deputy-Speaker  Half-an-hour
for  clause-by-clause  consideration. 
Whatever hon. Members want   to 
say on the clauses, they may  Bay 
during the general discussion.  There
fore, if the hon. Members want   to 
have half an hour for the third read
ing. bouquets will be exchanged.  So, 
half an hour for third reading,  half 
an  hour for clause-by-clause   dis
cussion, and three hours for the con

sideration stage.

Dr. Katiu General discusuiwi means 
general damnation.

Mr. Deputy-Speaker   What time
does the hon. Minister want for  his 

reply

Dr, Katju   Five or ten minutes.
You can make it fifteen minutes.

Mr.  Deputy-Speaker   We   will

assume that we have taken up  this 
Bill, says, at 12-15.  Shall I call  the 
hon. Minister at three oclock   tf 
he  wants more  time, I have  no 
objection.

Dr. Katju I do not know at  this 
stage what time I may require,

Mr. Deputy-Speaker All right. We 
shall reserve half an hour for  the 
hon. Minister.  At quarter to three, 
I shall call upon him.  At 3-15,  the 
general discussion will  be over 3-15 
to 3-45—clause-by-clause   consider
ation.  3-45 to 4-15—third reading.

Shri Rajnacltfuidra  Beddi  I  am
rising to oppose this Bill.  The  un
warranted haste with which the Bill- 
has been ushered in is fairly amuc- 
ing if not surprising.  The House, ex
pected that greater clarification will 
be forthcoming from the hon.  Home 
Minister about the position that  has 
been taken by the  Cmtral Govern
ment and about the n̂ ssity and the 
urgency of this Bill.  He has,   as 
usual, Qver-simplifled the importance 
of the Bill and we are very isorry that 
this over-simplification does not help̂ 
either himself or the House.

In the Statement of Objects  and 
Reasons, it  is clear  that   the 
objects are so iatent but  the reasons - 
given are so simple and unconvincing. 
that one is tempted to .say that  the  
Government has not treated the House  
properly.  In rule 88 of the Rules of 
Procedure, it is said

**A Bill involving proposals  for 
the delegation of legislative power 
shall further be accompanied  by 
a memorandum explaining  such 
proposals and drawing attention 
to their scope and stating   also 
whether they are of normal or ex
ceptional character.

They declare that thiis is a   BiU 
delegating powers of legislation  to 
the President, but the  Government 
have not taken the necessary  care 
to place before the House a memoran
dum as expected under rule 88.

Mr. Deputy-Speaker  I shall  give
15 minutes for each hon.   Member, 
except of course leaders of  groups 
who will have 20 minutes.

Shri Ramachandra Reddi   We ex
pected that the Government   would 
give us not only a clear memorandv̂ Tfi 
on the several aspects of the   Bill 
but also make available the Ordinances 
or the Bills that have been proposed 
to be adopted by the Andhra Legis
lature so that we can understand the 
nature of those Ordinances and the 
Bills and find a way to support the
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Government.  The hon. Home Minis
ter has mentioned to this House only 
one important ordinance and that  is, 
the ordinance about the Shri Venkates- 
wara  University.  But  there  are 
several other ordinances which  are 
very important and which cannot be 
passed   without proper  discussion 
either in the Andhra Legislature or 
in Parliament,  The Governor   of 
Andhra   when he  addressed  the 
Assembly on the opening day of the 
last Assembly session,  has  devoted 
very much attention to the list  of 
ordinances or the legislation that the 
Assembly was expected to pass.  In 
the  closely-printed  pages   The 
Hindu we find that as much as one 
full column hat been devoted to  the 
list of ordinances and the Bills  that 
were expected to be passed by  the 
Assembly.  It will not be a surprise, 
later on, if this delegation is   made 
to the President not only in respect 
of the Ordinances but the other Bills 
Îso—the Bills might be passed  in a 
moment—and the  democratic set-up 
of the  Assembly and the  Parlia
ment will be denied the right of dis
cussing some of those important as
pects.  I do not want to go into the 
list of these Ordinances  and Bills, 
but  I may asure the House  that 
there are so many important   ones 
which cannot be treated in the way 
.in which  it is expected to be treated 
today.  I wanted to have at least the 
copies of the Ordinances from  the 
library,   but  unfortunately.  our 
Library.........

Dr. Lanka Sundaram They  should 
have suîlied them before the  Bill 
was taken up today.

Mr. Deputy-Speaker What is  un̂ 

fortunate about the Library

1  ̂ Ramachandra  Beddi  The
Library does not keep any of these 
Bills or Ordinances.  I made attempts 
. since yesterday, but neither the Gov« 
ernment has been able to supply them 
to this House nor is the Library able 
to keep these copies so that we might 
be having the opportunity of looking

into them and passing our 
upon them.

remarks

Mr. Depaty-Speaker i am directing 
that hereafter the Library will  get 
copies of all Ordinances issued,  all 
Acts passed anywhere in India, Select 
Committee reports and every   such 
thing because we have got hon. Mem
bers  here from various parts.   It 
appears they are being gathered from 
the various Ministries now.  In future 
care will be taken to see that   all 
Ordinances are there in the Ubrary.

Dr. Lanka Sundaram May I make 
a submission  None of us in  this 
House know about  the total number 
of  ordinances or their  character. 
Actually we became to know about it 
in the Business Advisory Committee. 
We are entitled to have copies before 
we can pronounce our udgement. The 
whole argument of the Minister  was 
that the ordinances must be passed. 
This is most unfair and deprives us 
of the opportunity  of  studying  the 
legislative measures, that are brought 
before us.

Mr. Deputy-speaker
them now.

I wiU  get

Shri S. S. More In the Statement 
of Obects and Reasons of some of the 
Bills, High Courts decisions are re
ferred  to and it is said that  the 
measure becomes necessary in  view 
of this decloion or that decision. Will 
you also lay down that   whenever 
such decisions are cited, they   will 
precisely refer to the pages and see 
that they are available in the Library

Mr. Deputy-Speaker I will  try. 
We are not on that particular point. 
I will ask them to do that.

Shri Ramachandra Reddi  I  was
telling you how the literature  that 
is absolutely necessary to understand 
the position taken by the Government 
now, was not made available to  us 
either by the Government  directly 
nor wae it made available by   the 
Library.  We are therefore in a very
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difficult position with regard to  the 
understanding of their stand*

Dr. Katjo: May I just say one word? 
I shall be willing to lay on the Table 
of  the House and to supply  the 
IJbrary, if any hon. Member  wants 
an3Tthing about this Bill.

An Hon. Member: After the  thing
is over!

Mr. Deputy-Speaker:  In  future
whenever any Ordinance is issued by 
any Government, he may advise those 
various Governments to place copie? 
in the Library.

Dr. Katju: You mean what is  en
acted by the President during  the 
President’s rule.

Mr. Deputy-Speaker: I mean every 
one of those Ordinances.  In future 
also, the hon. Home Minister  can 
help the Library by writing to  the 
various Governments to send copies 
of the Ordinances issued.

Dr. Katju: They are called  Presi- 
denf'c Acts, Sir.

Mr. Deputy-Speaker: What I want 
to say is this.  Hon. Members  here 
represent the whole of the country.

Dr. Katju: I know that, I am not 
saying that I will only give a portion of 
the papers.

Mr. Deputy-Speaker: I shall  take 
up the matter  with  the  hon. Home 
Minister later on.

Shri Ramachandra Reddi: The hon. 
Home Minister reminds me of  the 
saying ‘Doctor after death’.

An Hon. Member: Post-mortem,

Mr. Deputy-Speaker:  The  Bill is
alive and kicking.

Dr, Katju: I am accused of  over
simplification.  I want to raise  an 
important point and not to waste the 
time.  I am always misunderstood.

Shri Ramachandra Reddi: If powers 
are given to the President under this 
Bill, naturally the entire administra
tive and legislative functions will be 
taken over by the Governor himself 
and he will promulgate  ordinances

and pass laws under the direction of 
the President to Uie extent that  he 
has given assurance to the AssemWy 
when he addressed it.  In the  As
sembly he has given his opinion that 
most of the suggestions of the Andhra 
Government will be given  effect  to. 
Several  of  them  require  legis- 
tion.  If  legislation  is  going  to 
be  placed  in  the  hands  of  the 
Governor  or  the President, naturally 
all those suggestions which will have 
to be passed by the Cabinet or were 
expected to be passed, would be pas
sed today.  When that  is  so,  we 
ought to be really very careful m 
expressing ourselves against the sug
gestions or the programme of  work 
of the past Ministry which has been 
defeated.  Are we going to allow the 
programme of work or legislation or 
the programme of reforms, financial 
or otherwise, that was sought for or 
contemplated by the defeated Minis
try to be taken up by the President 
and automatically  passed?  There 
are many financial  aspects  which 
require closer consideration.  There 
was a proposal to forego a very Isirge 
slice of their land revenue income and 
they wanted to replace it by some 
other methods.  Whether the Andhra 
Government would have been allow
ed to forego that large slice  of  in
come or  whether  the  Assemblŷ 
would have allowed them to pass any 
legislation for further taxation is a 
matter of utmost importance to all in 
Andhra.  It is, therefore, very neces
sary that the Government, rather the 
President, should take the necessary 
care to see that some of these ob
jectionable Bills, rather controversial 
Bills, are not pushed forward in the 
form of legislation.  We have been 
told by the Governor himself  that 
most of these items of  programme 
would be put forward without much 
delay.  When the Assembly is  not 
there, he is prepared to take them up 
and pass them into  law  with, of 
course, the permission of the Presi
dent.  That is a thing which we can
not allow. •

Mr. Deputy-Speak̂: He could not 
do so hereafter.  It has to come  be
fore the Parliament.
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Shri Ramacfaandra Beddi For ins
tance, there was a proposal to make 
an inroad into the prohibition law in 
Andhra and perhai>s ery soon most 
of the panchayats will be made the 
proprietors to toddy shops.  There is 
ery little difference between neera 
and toddy.  If these far-reaching re
forms or arrangements are going  to 
be made through legislation  exclu
siely to be thought of and made by 
the President himself, the whole de
mocratic set-up of the nation will be 
insulted and will be set at naught.

In clause 3 of the Bill, it is said 

"In the exercise of  the  said 
power, the President may, from 
time to time, whether the Parlia
ment is or is not in session, enact 
as a Presidents Act a Bill con
taining such proisions as he con
siders necessary.

1 P.M.

Een though the Parliament is in 
session. Goernment is not prepared 
to place any such legislation before 
the Parliament and they would like 
to take this opportunity and  this 
power to pass any legislation and may 
or may not gie an opportunity to 
the Parliament to discuss them.  It is 
no doubt a consoling feature that in 
xlause (4) they hae said that  any 
Act passed would be placed  before 
the Parliamenl  This is more or less 
an eye-wash because usually, we do 
not find time to  discuss  anything 
outside the scope of the parliamentary 
legislation and we are ery  much 
short of time.  It is therefore to be 
suspected  that any such assurance 
is not going to be gien effect to and 
the Parliament will certainly be left 
in the lurch.  When the hon.  Home 
Minister began his speech, we  ex
pected that he would be appointing 
an Adisory Committee as was done 
with regard to P.E.P.S.U. to adise 
the President with regard to  any 
future legislation.  But,  the  hopes 
that he created when he  mentioned 
that matter were completely smash- 
êd when he said that he is not going

to do that  After all, he said,  the 
elections are coming ery soon.  He 
was not able to gie a particular time 
within which the elections  will  be 
completed.  In the Press we  hae 
been reading that the elections will 
be oer by about  the  middle  of 
March.  It has not been  confirmed 
either by the Andhra Gk)emment..

Dr. Lanka Sundaram Or  denied 
here.

Shri Ramachandra Reddi  Or de-
 nied here or confirmed here.  What
eer it may be, we expect the hon. 
Home Minister would gie us a defi
nite date by which the elections will 
be oer.  Een supposing the  elec
tions are commenced ery early, there 
is   no   meaning   in   pushing 
up  this  legislation,  if  there  is 
near  prospect  of  the   Andhra 
Assembly  coming  into  existence. 
These are seeral of  the  matters 
which reuire closer  consideration. 
The way in which the hon. Minister 
has sponsored the Bill and tried  to 
force it on Parliament shows  that 
there is something brewing  inside 
and probably they do not expect the 
elections to come off ery soon. They 
wont gie us an assurance that they 
will come off soon and there is  no 
assurance about the date by which the 
elections will be completed.  We ex
pected that the Centre  would  be 
more careful about these  things.  I 
understand the bickerings in Andhra 
and also the reactions about election in 
Andhra today. They are going to be 
seriously fought out.  We  do  not 
know what exactly would be the posi
tion of the Andhra Goernment here
after.

An Hon. Member Congress  will 
not come into power,

Shri Ramachandra Reddi Whether 
the Congress forms the Goernment 
or the Communists form the  Go
ernment, it is immaterial for me. But, 
it has to be understood whether,  if 
the Congress does not  come  into
power  in  lar̂ êr  numbers,  the 
communists  would  be allowed  to
form the Goernment.  These  are
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the several matters which  reuire 
careful scrutiny.  I wish that  the 
.Parliament shall not pass this legis
lation in the form in which it  has 
;been introduced.

Shri U. M. Trivedi:  (Chittor): On
a point of information, I would like 
to know this.  In this Bill in the de- 
finitron clause (a) it is said:

 article means an article  of
the Constitution.

I do not find this word article’ men
tioned in the whole of this  Bill.  I 
want to know why this  redundant 
definition has been given.

Mr. DeputySpeaker: On the pro
per occasion, if there is an  amend
ment already tabled, it will be taken 
up.

The Deputy  Minister  of  Home 
Affairs (Shri Datar): It  has  been 
mentioned in clause (b) of the defi
nition clause; ....under clause  (1) 
of article 356.

Mr. Depaty-Speaker: It is  in the
definition clause  itself.  The  hon. 
.Member has ignored it.

Shri A. K. Gopalan  (Cannanore): 
I had opposed this Bill even at  the 
introduction  stage.  I  did  it  be
cause I am of opinion that this Bill 
is a standing monument of the scant 
respect that is shown for Parliament 
by the author of this Bill.

This Bill comes before us after our 
discussi-on about  the  Proclamation. 
At that time, we pointed out  two 
things.  We said that we were of the 
•pinion that there was no failure of 
the constitutional machinery in An
dhra.  The reply given by the Home 
Minister was that he was not  pre
pared to show the reports and other 
information regarding the failure of 
the  constitutional   machinery  in 
Andhra, and why this step was taken.
I do not want to go Into the details. 
We know that it was said that it was 
a secret thing and that it could not 
be shown.  If we could not  under- 
;stand why this step was taken, whe- 
•ther there was actually failure of the

constitutional  machinery  In Andhra 
which made the President come heiore 
Parliament under article 356, certainly, 
it is right for us even today to guess 
that the report was something which 
was not favourable to the  Govern
ment or it was something which they 
wanted to hide from  Members of 
Parliament as well as from the peo
ple.  Even today, except two state
ments from two persons, there was 
nothing to show that there was real
ly a failure  of  the  constitutional 
machinery in Andhra for which this 
step was taken.

Not only that.  The other uestion 
which was argued that day was that 
there was no  failure  of  consti
tutional machinery and that it  was 
purposely done.  In this  Bill,  one 
point is given in the  Statement of 
Objects and Reasons.  It is said:

If  all  legislative  measures 
that may be  necessary to enact 
from time to time for the State of 
Andhra are to be taken up  by 
Parliament, it would  reuire a 
good deal of time which  would 
not be available and which would 
hold up measures of all-India im
portance.

Here also it is said that certainly 
Parliament has the right and Parlia
ment can do it.  The only objection 
is that Parliament has no  time.  If 
that is what the Home Minister feels,
I think certainly Parliament  has to 
find some time for it.  There are so 
many measures that have come be
fore Parliament.  We are spending 9 
or 10 days for the discussion of the 
Criminal Procedure Code which  is 
not very important, as it is  before 
the House,  If we could sit for 9 or 
10 days for discussing these things, if 
Government had cared, some  time 
would have been found.  When Par
liament is in session, at least the Or
dinances—I am coming to the import
ant Ordinances  later—̂should  have
been placed before Parliament Par
liament would have found time. Hie 
uestion is not whether there is time 
or not.  They do not see how  im
portant it is to put  these  matters
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before Parliament  When there  are 
no other representatives of the people, 
without knowing the opinion of the 
people, to pass legislation by the exe
cutive is utterly  against  principle.
It is unwarranted it is against de
mocracy.
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As far as Ordinances are concern
ed, I have to point out that legisla
tion by Ordinance even when Parlia
ment is not sitting is  obectionable. 
We should first notice in this con
nection that such a power is  non
existent in any of the  Constitutions 
of the self-governing Members of the 
Commonwealth, Canada, Australia or 
the Union of  South  Africa.  What 
happens in those countries when  an 
emergent situation arises necessitating 
legislation after the legislature  has 
adourned is that the  legislature is 
called together at once for necesftiry 
sanction of these measures.  The exe
cutive does not arrogate to itself le
gislative functions which do not be
long to it.  Our Republican Constitu
tion, however, provides for this con- 
traiy to the traditions  followed in 
other democracies.

I will take up the Ordinances.  I 
have got here copies of some of the 
Ordinances.  The first is about  the 
District Board elections, whether tĥ  
should be postponed for six months 
or not.  If there is the opinion of the 
legislature that  the  District  Board 
elections should not be  postponed, 
they must take place  immediately. 
It is only the representatives of  the 
people, it is only the legislature that 
can give an opinion whether, in the 
conditions in Andhra  today,  they 
must be held now or postponed  for 
six months or for some other time. 
Already, there are changes about the 
District  Boards.  Without  knowing 
the opinion of the legislature and the 
people, if this is done by the execu
tive, that does not reflect the opinion 
of the people.

The second Ordinance relates to the 
imposition of a surcharge on  buses. 
This is a very important  issue.  I 
this power is taken by the executive,

it has not got the sanction of  the 
people behind it or the  sanction of 
the legislature. Certainly it is against 
all principles of  Parliamentary de
mocracy. The next Ordinance relates 
to increasing of tax.  Increasing tax 
is not a thing that can be done  by 
the executive, and it is a thing  that 
should never be done by the execu
tive.  It is the people that can do it. 
The opinion of the representatives of 
the people has to be obtained, and a 
condition should be there first to ne
cessitate an increase  in  tax.  The 
uestion should be discussed by the 
representatives of the people as  to 
whether there must be a tax, and If 
so, how much it should be, and so on.

The third Ordinance is about exemp
tion of tax.   So, there  is   one 
Ordinance for imposing tax, and now 
there is another Ordinance  seeking 
to give exemption of tax.  All these 
Ordinances lapse on the 11th instant 
After their lapse, the matter will be 
decided by the executive first,  and 
then only it will come before us it 
will be decided by the executive with
out the Legislature giving an opinion 
on it, without the Parliament giving 
an opinion as to whether they should 
continue or not.  After that, it will 
come before Parliament when it  is 
in session, and Parliament can only 
make some modifications in  it  As 
far as the original enactment is con
cerned, we cannot say anything,  and 
the Legislature has no right  to say 
anything.

Mr. Depoty-Speaker  Cannot the
Legislature throw out that particu
lar Act  It is provided in the Bill

Every Act enacted by the Pre
sident  under  sub-section  (2) 
shall, as soon as may be after en
actment, be laid before  Parlia
ment,

Parliament may. by resolution 
passed within seven days from the 
date on which the Act has been 
laid before it under sub-section (3), 
direct any modifications to  be 
made in the Act and such modifi
cations shall be given effect to by
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the President by  enacting  an 
amending Act under sub-sectibn
(22)

TDoes he mean to say that these modi
fications do not mean wholesale re
ection

Shri A. K. Gopalan It is definitely 
provided here that only modifications 
can be made, and there is nothing as 
far as the validity of the Act or other 
things are concerned.

Mr. Deputy-Speaker That is with 
respect to past action  under  the 
Act.  Does the modification contemp
lated here prevent the throwing  out 
of the Act on the ground that it ought 
not to be passed

Shri A. K. Gopalan I  think  it 
does.  This is what the proviso reads

“Provided that nothing in this 
sub-section shall affect the vali
dity of the Act or of any action 
taken thereunder before it is so 
amended.”

Mr. Deputy-Speaker That is  an
other* matter.  This proviso only says 
that the resolution of Parliament wiU 
not have any  retrospective  effect, 
-ecept with respect to those things 
-that have already been done.  What 
is the power of Parliament  accord
ing to this Bill  Clause 3 (4) says 

“Parliament may,  by  resolu
tion passed within  seven  days 
Irom the date on which the Act 
has been laid before it under sub
section (3), direct any  modifi
cations to be made-----”

I would like to know whether this 
Tides out a repeal of the Act or the 
possibility  of   Parliament   with
holding its sanction to the whole Act

Shri Raghuramaiah (Tenali) May 
I make one submission  This postu
lates that the President shall enact a 
.measure.  Supposing on the 1st  of 
anuary, he enacts a  measure, on a 
later date, it comes before  Parlia
ment, and meanwhile, some  action 
has been taken under the  measure 
as passed by the President.  There

524 LSD

is no uestion of repealing it, even if 
the House wants to. from the  very 
date of enactment.  If the House does 
not want to proceed with the Act, it 
can have an amendment saying that 
it shall cease to be in force  from 
such and such a future  date.  The 
proviso to sub-clause (4) of clause 3 
saves anything that has already been 
done.

Mr. Deputy-Speaker  That* is an
other matter.  Even if the Act is re
pealed, still it can be provided that 
whatever action has been taken can 
be validated.

Shri Raghuramaiah  It  will be
saved.

Mr. Deputy-Speaker But what does 
this modification’ mean  The  Act 
is assumed to continue, and  only 
modifications to it are contemplated, 
and not the whole Act  being  re
pealed.

Raghuramaiah  The  whole
Act also can be repealed by an amend
ment saying that it shall cease to be 
in force from such and svich a date. 
That will be amending the Act  It is 
open to Parliament to pass such an 
amendment.

Dr. Lanka Sundaram  With your
permission, may I make one submis
sion  Is it not within the  compe
tence of Parliament to repeal an Act 
with retrospective effect

Mr. Deputy-Speaker  Yes, it can
There is no obection to that

Shri A. K. Gopalan I want to say 
only two things on this Bill.  There 
ê two reasons for my opposing this 
BiU.  The  first  is  that  there  is 
no  necessity  for  this,  and  that 
it is uite  unwarranted.  Secondly, 
even when the Parliament is in ses
sion, the power of  Parliament  is 
sought to be delegated to the eecu
tive, which is entirely wrong.

Therefore, I oppose the Bill.

Dr. Lanka Sundaram  I do  not
think I can take up  the  position 
that I should oppose the motion for 
the Bill to be taken into considera-
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ticm, for the reason that on the 19th 
of last month, this House, after a de
bate, accepted the Besolution regard
ing the Proclamation of the President 
with reference to the Andhra State.
But I think it is open to me—and 1 
would like to take up this position— 
to contest the statements 
the hon. Homo Minister.

i have written down some of the 
statements he made here this morn
ing.  He says that this Bill is a very 
simple one, it is of a  conseuential 
naturê and also that ever since the 
Constitution has been passed, this has 
become the universal practice,  and 
so on and so forth.

It so happens that since the 1st of 
February,  1951 and later in  1953,
Bills of this character have come be
fore Parliament, on the earlier case 
before the Constituent Assembly, and 
latterly before this House itself.  As 
you Will see, as htie who is presiding 
ovef this Chamber as Deputy-Spea- 
ker in both the Parliaments, after a 
series of fights, a constitutional pro- 
cfidufe was  sought to be set  up.
Without getting lost in the tangle be
tween article 356 and  357, I crave 
the indulgence of the House to make 
one or two uotations from the state
ments made by Shri Rajagopalachari 
in 1951, and by Dr. Katju and Shri 
T. T. Krishnamachari in 1953.

To my mind, when the Home Minis
ter was moving the motion for con
sideration, there Was  a  confusion 
sought to be created between  the 
passing of the Bill on the one hand, 
and the effective portions of the Bill, 
at any rate, as far as they exist in 
the PEPSU Act.  I  would  like to 
draw the distinction there,  because 
without that distinction, I am afraid 
there will be utter confusion here.

You would recall that in 1951, when 
the Piml b Presidential Act  came 
before  the  Constituent  Assembly, 
there was a deb̂ e spread ov̂ four 
continuous days.  Actually, thm was 
an  adjotimment  sought  by  Shri 
Rajligopaladiari on the 16th of Augutt
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1951, in order that a compromise for
mula can be arriyed at, which would 
satisfy every section of the Consti
tuent Assembly on nature of the 
Act.  It so happened that on  13th 
August  1951, Shri  Rajagopalachari 
said as follows—I am uoting  from 
column 544 of the Parliamentary Dc- 
botfes of the 18th August, 1951:

“I thoût I had already  ex
plained it  It is because of the 
comparative volume of the work 
to be taken up, and the compara
tive uality of the  work.  We 
 have now, under this  article I 
have  uoted,  to  conduct  the 
affairs of the Punjab State  but 
there is a limitation on the time.”

That was the position taken up* the 
position soû t to be reiterated  by 
Dr. Katju this morning.  You  will 
see, however, that after four days of 
continuous debate, in which I  am 
gald to recall that my hon.  friend 
Pandit Thakur Das Bhargava  play
ed a very valiant role, Shri Rajago
palachari agreed to the necessity for 
some sort of cotistHutional protection, 
protection not only to the  interests 
of the people of Punjab, but also to 
the interests of this House.  This is 
what he said on 17th August 1951—I 
am uoting from column 776 of the 
Parliamentary Debates:

*The first thing that I should 
mention to the House is that the 
course which  the  Government 
is going to take will greatly re
duce the apprehensions and diffi
culties that have been given ex
pression to by numy hon. Mem
bers.”

You will recall that you happen
ed to be in the Chair during that con
troversy,  and  he  apprehensions 
were that relegating the administra
tive and legislative power  to  one 
single individual was detrimental to 
the interests of the people of Punjab 
and derogatory, as far as the tights 
and privileges of this House  Were 
eoticemed.  You will also recall that 
aftef that four-dar debate in  1951 
What happena to be sub-clauseft (3>



and (4) of clause (3) of the present 
Bill was arrived at, i.e. a  formula 
about laying the Acts on the Table 
Of  House and the  resolution of 
Parliament bn them, and so on, was 
airived at.
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It so happened  that  after  the 
Punjab Act, the question of the com
mittee came up.  It came up  most 
Jjrominently in connection with  the 
PEPSU Act.  You will permit me to 
quote two small excerpts, because 1 
feel that the hon. Home Minister has 
not properly directed the  House’s 
attention to the problem involved in 
this Bill, namely the variation from 
the PEPSU Act, which should not be 
there.

You win see  that on  the  30th 
April 1953, Dr. Kalju said:

‘Therefore,  I  want to  make 
it clear.  Dr. Mookerjee said that 
such  consultations  took  place 
even in 1951.  My distinguished 
predecessor”—t̂hat  is,  Mr.  C. 
Rajagopalachari—‘‘consulted  hon. 
Members and there should be no 
harm if we put that down in the 
Bill itselT’.

Having said that, the debate pro
ceeded and 1 note that Shri  T.  T. 
Krishnamachari the Minister oi Com
merce and Indurtry, who was a mem
ber of the Drafting Committee of the 
Constitution,  intervened  and  made 
the following  statement  which,  to 
my mind, clinches the issue  beyond 
all shadow of doubt.  This is what he 
said:

“The whole idea of  delegation 
to the President is to relieve Par* 
liament of the responsibility  of 
having to legislate and to  save 
the time of Parliament  which 
would be necessary in cases when 
the Administration of a State is 
taken away.  With that  back
ground then, what you  pointed 
out, Sir, is quite correct. The Par
liament may say that on such and 
such matters the President  can 
legislatie and  in certain  other 
matters the power of  legislation 
will be reserved for Parliamoit.

It is in the same way as a  prin
cipal confering powers on  his 
agent.  So far as the legislative 
authority is concerned, the Pre
sident is only an agent of Parlia
ment and nothing  else.  There
fore, it is wrong to say that Par
liament cannot reserve to  itself 
k>me portion of the power,  an(? 
hand over some other powers to 
the President.”

“Then the other question that 
arises is this.  Having cMpred 
the power on the PresidSt, can 
it be fettered in any  manner? 
That is a matter. Sir, on  which 
certainly both the sides of  the 
question can  be  argued-  The 
best way to do it is to get an un
dertaking from my  hon.  col
league”—̂that is. Dr. Katju—̂“that 
as far as possible, excepting  in 
an emergency,  the  Committee 
that is now sought to be set up 
will be consulted”.

The two short points  that  arise 
are these.  First of all, the  alleged 
constitutional conflict between articles 
356 and 357 may be kept aside for 
the purposes of discussion this after
noon.  What cannot be set aside  is 
this: the acceptance of a  procedure 
whereby a Committee is appointed, as 
in the PEPSU Act I will have oc
casion to move an  amendment  in 
regard to that later wi,  "nie implica
tions of the appointment of the Com
mittee cannot be lost sight of.

You would recall that on the 19th 
November, Dr. Katju repeatedly in
terrupted me when I was speaking on 
the Resolution on the  Presidential 
Proclamation.  I mentioned only two 
issues.  Will he agree to the Conmiit- 
tee and will he give me a date?  Here 
is the answer.  I am  quoting from 
the debates of the 19th  November, 
1954.  I stud: “May I interrupt you? 
Why not you put down a date?”  Dr. 
Katju replied: “I will tell you in the 
course of the next week; I will have 
to look up the dates”.  I would ask 
my hon. friend, the Home Minister, 
to keep his promise.  The week ex
pired on the  26th  November. (In
terruption).  I regret to have to go
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on record on this point that my hon. 
friend, the Home  Minister, has  a 
felicity for making statements, and— 
you would recall, and the House would 
, bear me out—a greater  felicity for 
withdrawing the statements he makes 
when it suits him.  Sir, this is a very 
‘Berious matter.  I am not here to 
allege that he is deliberately evading; 
it is not my purj)ose nor my inten
tion to say so.  As you will  note, 
what the hon. the Home  Minister 
said tluMnorning is equally vague— 
and dlWtably vague  at that.  He
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says the general elections will be held 
in the middle of February, then goes 
on to say, middle of March, then by 
the end of March and so on.  He did 
not say when the Assembly  would 
be convened, when the regime of the 
Governor would come to an end-  If 
you calculate, it is not less lhan four 
months.  The most important  point 
is, can the administration of a Part 
A State of India be entrusted to the 
personal responsibility or care of one 
single individual without any ĉpor- 
tunity for Parliament to look  into 
the manner in which the administra
tion is carried out?

 ̂On the 19th November,  when I 
spoke on the Resolution,  I  said I 
should not like to bring in politics 
into this matter.  It is a purely cons
titutional, procedural debate,  which 
I would like my hon, colleagues  to 
remember, that we have got to  go 
into.  That being the case, it is ob
vious that without  this  Committee 
which has been made available  for 
PEPSU, this Bill cannot be  allowed 
to go out of the hands of this  hon. 
House.

Here there is another complication 
You would recall that recently  the 
final order of the Delimitation Com
mission of India with respect to the 
Andhra State has been promulgated. 
It so happens that I am one of the 
three associate members of the Deli
mitation Commission from this hon. 
House.  With  your  permission,  I 
would like to state that I know the 
implication of the final order,  as it 

emerged.  Almost every  consti

tuency in India—State as well as par
liamentary  constituency—has  been
completely altered out of recognition 
and most of us representing Andhra 
in this hon. House  have  received 
letters that the question of  printing 
the voters’ list is so difficult that the 
final order of the Delimitation Com
mission cannot be implemented at the 
speed at which it wiU be made avail
able to the public.  After all, without 
the voters’ list being available with 
reference to the new constituencies, 
neither the candidate can make up his 
mind to stand, nor can the voter also 
make up his mind as to what  he 
should do.  He does not know where 
his place is, with the result  that I 
would like to have an assurance from 
the hon. the Home Minister—I wish 
he had been here when I make this 
point—that under no  circumstances 
later on will either the Government 
of Andhra, or for that matter,  the 
Government of India, take up  the 
position that because the  printing 
presses of Andhra Desh have  been 
unable to cope with the work  the 
printing of the voters’ list, the con
stituencies cannot be properly  deli
mited with reference to  the  final 
order of the Delimitation  Commis
sion, and the elections cannot be held 
by the middle of February.  It is not 
a specious argument I am using.  I 
find my hon. friend, Shri Raghura- 
maiah, is laughing, and I hope he will 
have no difficulty in agreeing  with 
this proposition.  In any case, I will 
take up the final position, that  this 
Parliament cannot divest itself of the 
responsibility which it has towards the 
people of Andhra Desh, and this is the 
reason why some of us very strong
ly appeal to the hon. the Home Min
ister himself to agree to the reincor
poration of that particular section of 
the PEPSU Act, i.e. paragraph 2 of 
section 2 of the PEPSU Act, No. XXH 
of 1953, which happens to  be,  in 
substance, the amendment  which  I 
gave notice of.  If you will  permit 
me, I will read it, because there  ia 
no controversy about it:

“Provided that before enacting 
any such Act, the President shall.
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except where it is not practicable 
to do so, consult a committee con 
stituted lor the purpose consist- 
ting of ten members of the Lok 
Sabha nominated by the Speaker 
and five members of the  Raya 
Sabha nominated by the  Chair
man”.

You wDl see there is also a saving 
clause.

Mr. Deputy-Sp̂ er  This is also
the provision in the PEPSU Act.

Dr. Lanka Sundaram My amend
ment is exactly word for word a copy 
of that section of the PEPSU Act, of 
which I have got a copy,  which I 
shall be prepared to place on  the 
Table of the House.  The înt is this. 
It has a mandatory provision, about 
the composition of the Committee.

Shri T. B. Vittal Rao (Khammam) 
Will the proceedings of the Commit
tee be made public

Dr. Lanka Snndaram I will come 
to that.  There are two points  (a) 
It is mandatory.  It says  shall be
appointed’,  (b) There is also a sav
ing provision except where it is not 
practicable to do so’.  I would  ask 
the hon. Minister what is the diffi
culty in constituting this Committee. 
My hon. friend, the Home Minister, 
ust said I will invite all the Andhra 
Members here to sit with me’.  Cer
tainly a Committee can be Constitu
ted.  It does not take 24 hours  to 
constitute a Committee, because they 
must be from the Members of this 
hon. House and the other House. Both 
are in session there is no difficulty.

Shri U. M. Trivedi  What is the
difficulty in keeping it upon  Parlia
ment

Dr. Lanka Sundaram  That  is  a 
different issue which my friend will 
take up, because having agreed  to 
the principle of the Resolution moved 
on the 19th November, which  was 
passed by this hon. House, I feel re
luctant to take up the position that I 
should contest the very  motion for 
Its introduction.  That happens to be 
my position.

The other point I repeatedly put̂  
and even today—is this.  Suppose, an 
emergency arises tomorrow  in An
dhra.  Apart  from  the  seven  or 
eight   Ordinances,   which  were 
mentioned by the Minister,  which 
have got to be regularised,  suppose 
the Governor of Andhra promulga
tes an Ordinance, what is the relief 
for the people  of  Andhra  Desh 
Where does Parliament come into the 
picture  Parliament  cannot  inter
vene until after the elections are over 
according to the tentative time-table 
of the hon. the Home Minister. That 
being the case, I want the constitu
tion of a Committee on the  PEPSU 
model—which was also under an Act 
passed by our Parliament last year.

Mr. Depnty-Speaker Is not an Or
dinance barred  Is it open to  the 
Governor to issue an Ordinance here
after  He is only  the  President’s 
agent.

Shri S. S. More All his powers are 
suspended  by  the   Proclamation.

Mr. Depnty-Speaker. Therefore, no 
Ordinance can be passed by any of 
these people.  The President it autho
rised to pass, whether Parliament is 
in session or not.

Dr. Lanka  Snndaram  I  would
raise the point that the Presidential 
power of promulgation is not barred 
by the present legislation.

Mr.   Deputy-Speaker   Without
this legislation, he  has not got the 
right.............

Sliri S. S. More The Rapramukh 
can have powers under article 230 
of the Constitution to promulgate an 
Ordinance.  But I believe that accor
ding to the Proclamation...........

Mr. Deputy-Speaker  The Procla
mation has power to suspend article 
213 also.

Sliri S. S. More  I have not got a 
copy of the Proclamation  with me, 
but I feel that even that article has 
been suspended.

Mr. Deputy-Speaker  He has  no
right to do anything except as  an 
agent of the President.
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Dr.  Lanka  Sniularam: In any case 
the point is a very simple one.  The 
copstitution of a Committee will not 
interfere with the intentions of Gov
ernment.  Such a Committee has been 
in operation in the case of PEPSU.
1 think, Sir, 1 should make a final 
appeal to ê Home Minister that if 
h0 does not see  any  fimdamental 
difficulty in principle about this Com
mittee, he should change  his mind 
when the Clauses comes up.  Once 
this is done, .1 am sure, very  soon 
there will be material  enough  for 
him to make an attempt to give  us 
a (̂te.  That is why I intervened  a 
Uttle while ago.  Why not say,  be
fore the end of February?

mr.  D ̂ ty-Speaker: If the Com
mittee is constituted,  then the date 
is not necessary.

tkr,  Lanka  Snndaram: These  are 
two  preliminary issues.  Firstly,  a 
date may be fixed.  A specific date 
may be fixed or alternative, say* be
fore the end of a certain month.

Mr.  Depnty-Speaker: What  we
understand from the Minister is that 
the elections will come off very soon 
and there will be a full-fledged legis
lature very soon.  Therefore, a Com
mittee may not be necessary.  If as 
expected the elections do not come 
up so soon on account of delimitation 
of constituencies—̂these are not old 
constituencies  and therefore incite 
of the best efforts  they may take 
some months to prepare the electoral 
rolls etc.—̂Iflien, it is urged by Dr. 
Lanka Sundaram*  that possibly  a 
Committee is necessary.  If there is 
no delay the Committee may not be 
necessary.

Dr. Laniai Swdaiaai: U there ]/ 
no delay, the Committee may be dis
banded.

Mr. DeiNity-Speaker: Even if there 
is ddlay in file usual course of things, 
tbe members of the Committee can 
look into it; that is the point

Pr. Lj|iAa gimtauii: As was done 
in PEPSU.

One other point I would like to 
mention.  I do not want to take long 
as I know many hon. Members will 
participate in this debate and there
fore I do not want to go into details. 
You, Sir, coming from Andhra know 
as much as I do.  The d̂ aratlon of 
the Home Minister that the elections 
would be held by about the middle 
of February is not borne out by the 
statements made even by a person 
like the Election  Commissioner  in 
Andhra.

mr. I>epnty-Speaker:  The Delimi
tation Commission’s proposals  were 
accepted and a notification was  is
sued only recently.  It has to be fol
lowed up.  Then the electoral rolls 
according to new constituencies  are 
to be prepared.  Therefore, with the 
best of efforts and will it may not be 
possible to bring about the  election 
by the 20& of February,  in which 
case, the hon. Member leels, evident
ly, that next to the Parliament itself 
going into the matter every day with 
respect to all these Bills, the Parlia
mentary Committee will do as well* 
and if there is some more delay in 
the regular Assembly being in vogue, 
the Committee can look into it.

Dr.  I.ianka Sondanun: As  in
PEPSU.  My point is that the inten
tions of the Home Minister to hold 
elections by the middle of February 
are not borne out by the statements 
made in Kumool.  And,  Parliament 
eannot control  the elections for the 
simple season tiiat tiie Election Com
mission is a statutory body outside 
the jurisdiction  of the  Parliament, 
with the result I am unable to make 
up my mind whether I should sup
port this or not, even though I am 
not against the Bill, as I said earlier, 
because the House has already pas
sed the Resolution.  That being the 
case I make a last-mini:̂ appeal to 
the Treasury  Bendies oĵ>odte  to 
agree to the constitution of a Oun- 
mittee urA to decdare as definitely as 
possible—My, hetore  ê  end 
J’ebniary, March or whKteveT moirtli 
it may be—a general time-limit* 00
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that there may  not be any  misap- 
prêiî ons in  Aodbra  and  the 
Q̂v̂rpor will have the support at 
the people.

Shri Eagliitraaalali: Sir, my friend 
Dr. Lanka Sundaram  is  a  clever 
man.  I never knew how clever he 
is until he finished his speech.  He 
has been pressing last time, as well 
as today, that tiie  Home Minister 
should give a date for election. I can 
assure him that, we, on our side, are 
equally  anxious.  But,  Dr. Tjanka 
Sundaram has let the cat out of the 
bag when he referred to the Election 
Commission as a Statutory Commis
sion.  I suppose he is aware ^t  a 
date for election can only be fixed 
by the Election  Commissioner  and 
not by the Home Minister on  the 
floor of this House.

Dr. Lanka Sufldaram: Have  you
consulted the Election Commissioner?

ShriRaghi alah; That is a differ
ent matter.  But, the announcement 
of the date can be made only  by 
the Eelection Commissioner and not 
by the Home Minister.

Shrf S. S. MQTe:  Where is the cat 
and where is the bag?

Shrl Ra|;liiiraniaiali:  The  cat  is
here.  You force the Home Minister 
to fix a date and tomorrow you will 
say that it is against the Constitution, 
the Election Commission is a Statu
tory Commission and all that.  The 
Home Minister is not, in law, entitled 
to fix a date.  It is the Election Com
missioner who has to fix a date, and 
having known that it is no use going 
on asking every minute:  “Oh Home
Minister, give me a date; I want  it 
here and now that you should fix  a 
a date.”

Pr. Lanka gnndmni: fie has given
it here. •

Shri Baghnramaiali:  X paid a com
pliment that you  are  clever,  but 
obviously you are not.

Mr. fiepDty-Speaker: Am I a clever 
man?  All remarks are addrossed to 
the Chair and I take it as a tisn̂li-

Shri Raghm9P«ii»}i:  1  Sir,
that you as Deputy-Speaker are the 
repository of all the brains of  this 
House.  I, therefore, need not speci
ally complinient you on that

Shrl S. S. More:  Does  it  mean 
that all our  brains are  deposited 
somewhere else?

Dr. Lanka Sundaram: 'Zhat  may 
be applicable to him.

Shri Baglmnunajah: I have in my 
fnmrj, you particularly, Mr. More.

I was saying. Sir, it is not consti
tutionally  possible  for  the  Home 
Minister to fix a date for elections. 
That is why, last time  when  this 
matter came up for debate, I made 
emphasis that it is not a matter to be 
settled between the  Home Minister 
and Dr. JjRiika  Sundaram.  There 
are lot of people interested in it and 
even now I make bold to say  that 
there is a constitutional ob|ecti(»i to 
the dîclaration of any such date by 
the Home Miîter.  We are all anxi
ous to have the elections as early  as 
possibly.  Îesident's rule is not wel
come to anyone, whether he belongs 
to this side or that side of the House.

There was  a breakdown of  the 
constitutional machinery.  1 know my 
fri«id Mr. A. K. Gopalan has been 
arguing last time  as well  as  this 
time, that there has  been  only  a 
party crisis and not a breakdown of 
constitutional machinery.  I really do 
not know  the  difference  between 
tweedledum and tweedledee. He has 
been stressing that there was a party 
crisis in Andhra.  I say, there is  no 
questi<Hi of party  (Tisis in An4bra; 
B̂ y be, one or two members of the 
party voted against,  likewise ev^ 
party has got its own black-sheeps. 
That does not mean &at th«*e was a 
party crisis.  What has happened is, 
as  soon as the Ministry  resigned, 
there was not material  enougji for 
the Governor to conclude that  tfee 
administration of the State would he 
effectively carried  on by another 
party nr  an amalgam ot 
There wM so maû  little
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ideologically different.  Grenerally all 
of them wanted to get into the shoes 
of the present Ministry and carry on.
There  was  no  other  ideological 
similarity between the two.  There
fore,  a situation  arose  when  the 
Governor had to  advise the  Presi
dent that the administration of  the 
State could not be  carried on and 
therefore there was a constitutional
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Shri T. B. Vittal Rao:  Has  the
hon. Member got a report of the ad
vice tendered by the Governor?  It 
is supposed to be a confidential thing.

Shri Raslnmmaiali:  I do not take 
notice of any report.  I have my eyes 
wide open and I know what happens. 
If he does not know let him take it 
as a gospel truth from me.  I know 
the situation that arose on the pas
sing  of  the  no-confidence  motion 
against  the Ministry.  Any person 
who loves democracy..........

Shri A. K. Gopalan: We were told 
that it was on the basis of that report 
that the Proclamation  was  issued 
and  not  on  Shri Raghuramaiah’s 
opinion.  That is why we ask you?

Shri  Raffanramaiah:  Unlike  my
friend Mr. A. K. Gopalan, for mak
ing an assertion in this House I  do 
not need anybody's report.  I am only 
giving my opinion  or views in the 
matter.

Shri A. K. Gopalan: He was asking 
about the report of the Grovernor.

Shri Raghuramaiah:  That  is  an 
old story.

Mr. Deputy-Speaker:  I may  ask
hon. Members on either side of  the 
House to address the Chair.

Shri S. S. More: Sir, in what capa
city is he making all such assertions?

Mr. Depoty-Speaker:  In the same
capacity as the  hon. Member pos-

Dr.  Jalsoorya (Medak):  May  I
know what he is in the Government 
India to say such things?

" Mr.  Depaty-Speafcer:  Everyone
has the liberty to say what he likes.

Shri Raghuramaiah: Sir, Mr. A. K. 
Gopalan was referring to the report 
of the  Governor.  When tihere was 
discussion last time it was my stand 
that we were not boimd to have that 
report disclosed.  Not that it really 
matters, but it is a matter of consti
tutional  propriety.  I remember  to- 
have quoted, last time, from the Con
stitution also to prove that it was not 
incumbent on the Government to dis
close the source of the information̂ 
the report or any other source.  Sô 
I need not go again into that ques
tion.

Mr. Gopalan was rather objecting 
to the procedure now adopted in the 
Bill.  His thesis  seems to be; why 
not Parliament itself undertake  the 
entire legislation instead  of leaving 
it to the President to enact an Act 
and then the Act being laid on  the 
Table of the House for Members to 
move amendments and all that?  The 
procedure now adopted is unquestion
able because under article 356,  the 
Constitution itself  contemplates as
sumption of legislative power by the 
President—well, it may be in Andhra 
today, it may be somewhere—else to
morrow.  We are  already full  up 
with our own business and it would 
be awkward for the Parliament to 
go into every minor matter that has 
to be considered in respect of  any 
particular State  where the constitu
tional machinery fails.  That is why 
the elders of the  Constitution have 
considered it sufficient that the power 
is given to  the  President.  As  a 
matter of fact  as article  356 now 
stands—I am sure the great consti
tutional expert Mr. More will bear 
me out—read with article 357, it is 
not  even  necessary,  strictly  and 
constitutionally  speaking,  for  the 
President to have any Act that  is 
passed,  placed  on  the Table 
of the House.  It is not  necessary. 
I know it is desirable, but it is  not 
necessary.  This  Parliament  can 
authorise the President to pass  any



iffyr Andhra State Legislature 2 DECEMBER 1954 (Delegation of Powers) 169S
Bill

legislation.  I shall read article 357 
oi the Constitution.

“(1) Where by a Proclamation 
issued under clause (1) of article 
356, it has  been declared  that 
the powers of the Legislature of 
the State shall be exercisable by 
or under the authority of Parlia
ment it shaU be competent—

(a) for Parliament to confer 
on the President the power of 
the Legislature of the State to 
make laws, etc..............”

I am not saying that the procedure 
adopted is wrong.  It  is desirable. 
But constitutionally it is not neces
sary for the President to have a Bill 
or any measure laid on the Table 
of the House.  It  is  a  safegurad 
which  we  are  having.  Consistent 
with the objects and scope we have 
in mind, consistent with the dignity 
of Parliament, we would like to  be 
sure  that  what  the  President does 
is fully  approved  by this  House. 
Therefore, while it is not necessary 
under article 357(1)(a) to have it at 
all laid on the Table of the House, 
it is a good thing that the Gk)vern- 
ment are laying it on the Table of 
the House.

Dr. Lanka Snndaram: Come to the 
Bill.

Shri Bagharamaiah:  I am on the
Bill.  I do not know what my  hon. 
friend Dr. Lanka Sundaram  means 
by saying “come  to the Bill.”  He 
seems to think that I follow his pro
cedure,  I have been speaking ou the 
Bill.  I have not been going astray 
from the Bill.  All that I have spoken 
is on  the Bill.  I know  what  he 
means.  He has got only one thing in 
mind—committee;  he must have  a 
Committee.  He thinks that the whole 
Bill is nothing but about the Com
mittee.  I agree with my hon. friend 
Dr. Lanka Sundaram, broadly speak
ing, on the necessity of a committee. 
The hon. the Home Minister has as
sured us that the elections are going 
to be held in February.  I do  not 
think it can be a constitutionally fixed 
date: the Home Minister has not the 
power to do it.  But I suppose  he

will use his good oflEices  to  ensure 
that  the  elections  are  held  in 
February.

After all the House itself will ad
journ in the middle  of December, 
We are not likely to come back and 
many of us would be busy with the 
elections.  I know Dr. Lanka Sunda
ram himself would be there.  So, it 
may be difficult to have a statutory 
committee for such a short  perioi 
It would be difficult to assume that 
it would function properly.  If elec
tions are to be held in February, the 
time between now and February  is 
short and the possibility of most  of 
the Members being  absent is  also 
there.  If by any chance the elections 
are to be postponed beyond February,
I would certainly press along with 
the hon. Members of the Opposition 
that there must be a Committee  of 
the House to guide in future legis
lation concerning Andhra.  But even 
as it is I do hope that the hon.  the 
Home Minister would agree to an ad 
hoc and informal or consultative com
mittee which will, as far as possible, 
guide him, the President  or guide 
this House in the discharge of their 
legislative functions.  Nothing 4s go
ing to be lost within two months and 
I do hope that the hon. Members of 
the Opposition also would agree  to 
have such informal  consultations.  I 
see Dr. Lanka Sundaram is laughing, 
but I am sure he would extend his 
co-operation,  if  he  is  informally 
asked.

Dr. Lanka  Sundaram:  Can  the
hon. Member tell  me why he does 
not like a statutory committee pro
vided for in the Bill?

Shri Ragfanramaiali: VLy reply to
Dr. \janka Sundaram is thsit I am  a 
practical man.  I do not want a com
mittee which can never meet.

Dr. Lanka Sundaram:  You receive
whips.

Shri  Raghuramaiah:  I  have  no 
whips.  I have my own views.  1 re
sent this remark that I am guided by 
the Whip.  Maybe  iiftenttmes,  but 
not now.  I have noi ev€a:i met iV
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and I am speaking purely for 
jtfselt; I am not speaking on  any- 
laody’s behalf.  As I said at the very 
outset, if there is a possibility of the 
elections being  postponed  beyond 
February  or March, I would have 
joined with him.  I would  for the 
reasons I have already given, request 
the hon. the Home Minister to assure 
us that there  wiU be as  broad  a 
consultation  as  possible  with  all 
M̂ bers having  interest  in  such 
legislation and I hope that that assur
ance would be forthcoming,  I feel,
Sir, that this Bill amply carries out 
the intentions of the Constitution and 
I have great pleasure in supporting 
it

1̂. Jaisoorya: I wish I were as
cock-sure about things  as my hoa. 
friend Mr. Raghuramaiah is.  But we 
happen to be a  little worried.  We 
are worried because the Proclamation 
has been issued and this House  is 
only being told to be satisfied that 
the President has received a report 
from the Governor of the State  of 
Andhra and after  considering  the 
r̂ K>rt and other things he is satisfied.
We are not told what are ê reasons 
for his satisfaction.

Mr, Depiity-Spealcer: Now we are
going back.  All that  is not quite 
relevant.  There are two things to be 
understood.  Tlie Proclamation is  a 
flettled fact.

Dr. Jaisoorya: I admit it.

Mr.  D«imty-8peaker: These  ob
servations shoiild have been made at 
the stage  when the  Proclamation 
came up for approval of the House.
The question was raised  as to.why 
the Governor’s report was not placed 
on the Table of the House and  the 
hon. the Home Minister said that it 
was a confidential  document.  The 
hon. Speaker agreed with that; there 
is no power normally available for 
Ibe Speaker to insist upon its  pro- 
4uctiô.  But  notwithstanding  tiie 
Proclamation  it is op̂  to Pearlia-* 
xoent to legislate wheHîr l̂is power 

to  g|v̂ to  tiMj Prfifident
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and if so with what restrictions  and 
limitntions.  That  is  the  simple 
point before the House now.

Dr. Jaisoorya: Quite right; 1 am
not contesting that; but 1 am contest
ing the secrecy that is always main
tained.

Mr. Deputy-Speaker:  That is the
very issue which is not relevant now. 
The simple issue before the House is 
whether the President should be em
powered to legislate  on behalf  of 
Parliament.

Dr. Jaisoorya:  For instance,  we
leamt today that there are  several 
Ordinances that have been issued by 
the Andhra Government which have 
to be made into Acts.  Oflficially we 
are unaware of them,  thoû  un
officially we come to know of several 
things.

Mr.  Deputy-Speaker:  The  Ordi
nances would have been published in 
the official gazettes.

Dr. Jaisoorya:  Now  this  House
is asked  to  delegate  powers  for 
several things of which we are not 
cognizant, of which we are never in
formed.  It is not a question of lack 
of faith; it is a question  of prapex 
procedure.  We are asked to delegate 
powers to the President:  It is pre
cisely on accoimt of this that we said 
that on ihe lines of the PEPSU Act, 
a Joint Committee, consisting of ten 
Members from this House and five 
Members  from  the  other  House, 
should be constituted.  Now it is not 
in tiie power of the hon. the Home 
Minister to say that  by  such  and 
such date the elections would  take 
place.  For instance,  in  the  other 
House he made a statement on  the 
2Qth November 1964:

“This Proclamation  does  not 
indicate a long staying  Crovem- 
ment under lihe p̂iecial  circum
stances.  The Crov&mox will cany
on for three months..........Tlie
^̂ectiô are going  to be  held 

in Fetiruary «nd I do 
ho|»9  ̂ wjihln Wo  or liiM
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months, at the  outside  in  the
month of March..............

This is his own and he is trying 
his best to assist us and 1 admire it 
very much, but we are not clear whe
ther these new elections  will take 
place under the old constituencies or 
under the new delimitation constitu
encies that have been  promulgated 
If it is the latter, we are going to be 
in serious difficulties by passing this 
Bill and this is the basic  question. 
t is all very well, he will give us 
assurances to the best of his capacity, 
but we know the practical difficulties 
ana we will then be faced with  the 
problem that on account of techni
cal difficulties, namely, that the rolls 
could not be made or printed in time, 
the elections,  in spite of the  best 
of our intentions, will have  to  be 
postponed.  What then  You  can
not get your  Committee.  What  is 
wrong  in accepting the  precedent 
when you are not sure  You  are 
hopeful, you are very optimistic, but 
you cannot be absolutely certain that 
within a specified time the Election 
Commissioner  would  be  able  to 
guarantee elections or not, in which 
case you have neither the one nor 
the other. How is Parliament to face 
•th situation  Are we going to put 
the entire burden of success or fai
lure on the shoulders of one or two 
men

Pr. Lanka Snndaram  Only  one
man.

Dr. aisoorya  That  is  another 
question.  Therefore,  I do  suggest 
that eversrthing is very unclear, and 
we who come from Andhra or  the 
neighbouring States of Andhra, know 
the difficulties and we want to face 
the difficulties, anticipate those diffi
culties, and, therefore, I do think that 
there should be this  Committee,— 
and there has been  a precedent— 
and it should be  a statutcnry Com
mittee and not an ad hoc Committee, 
90 that a certain amount of responsi
bility for reporting and for keeping 
in contact with tiiis House will  be 
there.  I am looking at it not from 
any piditicai angle.  We are lopkin̂ 
«t it iom aie standpĉt tliat Par

liament will be  divested  and  de
prived  of important  material apd 
judgnient of important materisd from 
an impartial point of view.  That is 

aU that ( have got to say, and I think 
the hon. Minister should have known 
that.  In fact, there has been very 
serious over
Andhra for quite a long time—if you 
do not make them feel that there is 
a body lo Ĥg after them, there will 
be no end to their misunderstanding.
Shri S. & Mfo« I do not feel that 
I am qualified to speak in relation 
to the actual conditions  prevailing 
in Andhra because I am not aware 

of those conditions,  and,  therefore, 
I will not venture to make my ob

servations  in relation  to the 
ditions that prevail  there. But as a 
student  of  constitution,  I   am 
very  much perturbed by the  persis
tent efforts on the part of Govern
ment to suspend constitutions demo

cratic provisions and assume powers 
and hand them over to a single in
dividual howsoever eminent he might 
be.  What is the position  we  are 
reduced to  You know, as a stud̂t 
of politics, that  before  1̂ 5,  the 
Govemor-General-in-Council  used to 
legislate for the whole ci this country. 
Take that  analogy  and  take  that 
basis to try to find out whether the 
present developments are  more  in 
accord with modem democratic prac

tices, or they are more in close affinity 
with the bureaucratic conditions that 
prevailed before 1855. Here the Presi
dent is being given  powers  under 
sirtiele 357.  1 do know that it is  a 
constitutional provision and  so  far 
as that goes, it is perfectly constitu

tional, but whether it is  consistent 
with d̂ ocratic  practices  or  pro
priety is a thing which one might very 

well be interested in raising.  Now, 
the President is  the  constitutional 
head ^d all the  powers  tiiat  are 
being given to the President  under 
article 357 will be virtually utilised 
or used by tĥ PisMdent, on the ad
vice that will be tendered to him by 
the  eecutive  Govrament d  tlOs 

country.  The êcutive  Govemm̂t 
will  he his  cQim̂ QC-  So« 
Governor  General  of the  fonner



1703  Andhra State Legislature 2 DECEMBER 1954 (Delegation of Powers) 1704

Bill
[Shri S. & More] 

times will now appear before us in 
the garb of  the  President  of  the 
Union, and his original  counsellors 
will come under khadi clothing  as 
the modern Prime Minister and  his 
Cabinet.  This is the position  that 
we are reduced to.  It might be very 
well argued by the Treasury Benches 
that Parliament is kept in the picture 
bertiuse  this  clause  ‘Tarliament 
may, by  resolution  passed  within 
seven days___” keeps up the  per
petual vigilance of this House over 
the acts and doings of the President.

My submission  to  you  and  to 
the House will be that if  we  go 
through the different provisions,  we 
will find that this work of supervision 
is reduced to something less  than a 
shadow.  Take,  for  instance,  the 
PEPSU Act  Clause 4 of Act No. 22 
of 1953 says:

“Either  House  of  Parliament 
may, by resolution passed within
seven days.........................”

But bere the word is “Parliament”. 
This expression should be on par with
the expression that we find..........

Dr. Lanka Sandaram:  It is clause 
3, sub-clause (4).

Shri S. S. More: I stand corrected. 
I am referring to sub-clause (4)  of 
clause 3 of the PEPSU Act 

Mr. Deputy-Speaker: Does it make 
any difference?

Shri S. S. .More:  It does.

Mr.  Deputy-Speaker:  Parliament
means both Houses.

Shri S. S. More:  This question  is 
pertinent and I am very happy that 
you asked this  question,  because 
that gives me  an  opportunity  to 
elaborate my argument.

“Either  House of  Parliament 
may, by resolution passed within 
seven  days from the  date  on 
which the Act has been laid be
fore  it under  sub-section  (3), 
direct.................”

I  need not read the remaining por
tion of it.  The initiative was left to

each House and the period was seven 
days and within  seven  days  each 
House could pass a resolution to that 
effect.  Here the wording is—

“Parliament may, by resolution
passed within seven  days from
the date.............”

Here, both Houses are linked to
gether and the resolution will have 
tn be passed within a period of seven 
days  by both the Houses.  Under 
the PEPSU Act. each  House  could 
take some steps within  seven days,, 
untrammelled or unrestricted by the 
will or the pleasure of  the  other 
House.  That is the period of limita
tion or the period of action for  the 
purpose of modifying the enactment. 
The enactment is very much restrict
ed and narrowed down.

Mr. Deputy-Speaker:  The procee
dings before both Houses ôuld be 
completed within seven days as laid 
down in this Bill,  whereas in  the 
other Act,  each llouse could take 
seven days.

2 P.M.

Shri S. S. More:  And  after  one
House has taken seven days, provid
ed that is observed, the confirmation 
of this particular resolution by  the 
other House can  be made at any 
time.  As far as the time-limit  is 
concerned,  the  PEPSU  legislation 
was more liberal and generous, and 
allowed Parliament to function.  It 
is not something novel that I will be 
saying, but this  House  is already 
burdened with  work  of  enacting 
legislations  and many  major  and 
minor legislations are being heaped 
on us so that we are suffering from 
a sort of legislative indigestion.  With 
all our vigilance—I concede that hon.
Members are particularly  vigilant__
is it possible for us to suggest modi
fications within seven days not only 
that, but to get it through the House; 
not only that, but to get the sanction 
and approving  seal  of the  other 
House within seven days?  That  iff 
why, all these considerations, our so- 
called right of modifymg them, are



reduced to something thinner than a

1705 Andhra State Legislature 2 DECEMBER 1954 (Delegation of Powers) 1706
Bill

shadow.

Mr.  Depaty-Speaker:  Shri S. V.
Hamaswamy has just now passed on 
an amendment, to me.  It is just on 
-the lines of  the PEPSU Act, word 
for word.  Each House will be allow
ed seven days during  the session. 
It has to be approved by the other 
House.  That is what it says, I think, 
I have got it.

Shri S. S. More: I was not trying 
to make it a debating point.

Mr. Deputy-Speaker:  I understand
that the Government is agreeable to 
this.

Shri U. M. Trivedi:  Have Govern

ment agreed to it?

Mr. Dcputy-Spcaker:  That is what 
1 am told.  It is written by hand.

Shri S. S. More:  I do not want to 
€xact  this  concession,  this  small 
mercy from  the Government.  I am 
trying to use this argument for  the 
purpose of getting the perspective of 
our constitutional  democracy.  That 
was the main purpose  for which  I 
would develop this point.  Wtiat was 
this Parliament  asked to do?  To 
vanish away  in the thin air?  We 
are asked to commit a sort of hara- 
kiri.  You will be pleased to see that 
under article 123. regarding  matters 
which lie within the domain of  the 
Union, the President  is empowered 
to pass ordinances.  This article 357 
virtually entrusts the President with 
more than Ordinance powers in  the 
field covered by list II.  Legislation 
should be passed after full and frank 
discussion by all  the  representa
tives of the House.  That is the es- 
' fience of democracy,  and I believe 
that this essence of  democracy  is 
being very seriously tampered with. 
There are some illegal distillers who 
are preparing some fake products of 
some  genuine  stuff.  The  present 
jegislation is an attempt on the same 
level.  The real democracy is being 
made to vanish into the thin air and 
something spurious, something which 
is not of substance, is being placed

before the House for  our satisfac
tion

Mr.  Deputy-Speaker:  Sometimes
the illicitly distilled arrack is more 
intoxicating than the other one.  .

Shri S. S. More:  I have no experi
ence, but I would accept what you 
say.  I would  not  question  your 
authority. .

Mr.  Depaty-Speaker:  The  hon.
Member need not  take it in that 
light.

Shri S. S. More:  I accept.  I  am 
prepared to be guided by the experi
ence of elders.  What is knowledge? 
It is concentrated sense.

Mr.  Depaty-Speaker:  The  hon.
Member need not pursue this matter. 
There are ways of meeting situations 
and carrying on in good  humour, 
but hon. Members  may think for 
themselves  the  way  of  retorting. 
That is all.  I have no objection at 
all.

5hri S. S. More:  I am sorry.

Mr.  Depaty-Speaker:  There  are 
ways of carrying on in good humour 
in this House, but to say that  the 
hon. Member has got the experience 
is rather very gross, to say the least.

Shri S. S. More:  I very frankly
apologise to you.  I indulged in that 
repartee because you do possess an 
abundant sense of humour.

Mr. Depaty-Speaker:  There is  a
limit to it.

Shri S. S. Mora:  This  is  what
democracy means.  What is this right 
of modifying the provisions?  I was 
about to give a story.  There was a 
child, a very stubborn child, rather 
a squeamish child, which was crying 
for the  moon.  The  clever  parent 
could not satisfy that impossible de
sire, or the impossible demand on the 
part of the child.

Mr.  Depaty-Speaker:  There  are
three Members more to speak.

Shri S. S. More:  I shall cut short 
my remar"ks.  Therefore, the parent
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produced  a mirror and showing tihe 
reflection of the moon, said, “Child, 
here is what you wanted.”  So, we 
are insistent about the rights of the 
House,  ilierefore,  this clause has 
been inserted and it is an absolutely . 
ineffective clause which will be diffi
cult  to  implement.  Therefore,  I 
would say that, in a way, by passing 
this legislation.  Parliament unfortu
nately is being advised to be imfaith- 
ful to the millions of voters who have 
sent  their  representatives  to  tiie 
Legislatures.  So, my modest sugges
tion would be, some time should be 
allotted.  Under  sub-clause  (4)  of 
clause 3, for the purpose of effecting 
some  modification.  Government 
should  be  prepared  to  allot 

time.  Instead of allotting time
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for mere post mortem  modification 
which is of very little value, I beg, 
and I request the Chair to plead for 
me and plead for the House whose 
Members might then support this, to 
see that time for the initial discussion 
is allotted for all these enactments, 
without burdening the President with 
any responsibility.

Mr.  Dêty-Speaker:  In  effect,
hon. Member wants some kind  of 
consultative committee  as suggested 
already.

Shri S. S. More:  1 would not  be 
erring if I say that on behalf of the 
House, we are prepared to collabo
rate.  We will not waste any time of 
the House. Let there be a Committee 
of this House.  Let it be a consulta
tive or Select Committee and  that 
Committee will go into  the matter 
and place its report and it will be 
accepted withAut any discussion.

f>r.  Lanka  Simdaram:  Only  a
Committee of this House, not a Com
mittee as under the PEPSU Act.

Shri S. S. More:  I am  not pre
pared to accept the PEPSU Act Com
mittee, because, if such a Committee 
is to be accepted, we will have  to 
pass this legislation.  My siiggestion 
made earlier, if accepted, will obviate 
tte necessity, will remove the neces
sity,  of  passing  any  legislation.

What shall we do?  It will be a sort 
of gentleman’s agreement.  Govern
ment will place these measures be
fore some committee, just  as  they 
are placed before the other commit
tees.  You are  already aware  that 
the reports of the Committees, say,, 
the Rules Committee. Committee on 
Private  Members’  Bills,  etc.,  are 
placed before the House  and their 
reports  are  accepted  practically 
without any  discussion.  That will 
keep the House fully in charge  of 
its main  legislative  responsibility. 
There wiU be no necessity for sad
dling the President, and  the execu
tive too will not place itself in a very 
compromising position.

There is one  more  point.  Mr. 
Prakasam resigned after advising dis
solution, because he said and it was 
also said on the floor of the House 
that the Congress did not want to 
remain in power because they were 
to run for the elections and they did 
not want to  be  in  office  advising 
either the Governor  or  somebody 
else.  But what is happ̂ing?  The 
Congress is, as a party, one  whole 
homogeneous party, whether at the 
Centre or at the  State  level.  Mr. 
Prakasam has gone out but the party 
in the form of the Cabinet here, will 
be there, advising them.  So, what
ever  good  things  are  done  will 
be to the credit of the Congress, and 
whatever things, which are not  to 
the liking of the people, are  done,, 
will also be placed on the door-step 
of the Congress.  That is what would 
happen.  The Congress is going out 
of office by the resignation  of  Mr. 
Prakasam by the front door, but  by 
this legislation. Congress  is  again 
seeking to come into the seat of the 
office by the back-door or by a small 
window.  That  should not  happen.' 
You must be very frank and honest.
I say that the proposal that  I have 
been making will be very useful and 
will keep in tact the legislative powers 
and we shall be on more solid ground 
and can say that we did resign, we did 
fight for the right of the people, par
ticularly for the democratic  funda
mentals which are going to shape our 
future  couise  of  action.  This it
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my suggregtion.  Before resuming my 
seat, I tender âain my apologies to 
you, Sir, if 1 happened  to  wound 
your sense.

Mr. Depnty-Speak̂:  I am  only 
submitting  this  and  the  whole 
House will realise what I say. There 
are serious matters in which we are 
engaged, but to remove  tension,  I 
just intervene and say a word.  But 
if what I say is applied to me per
sonally, I am afraid all the sins  in 
the world will  be  on  my  head. 
Therefore, what I say will be taken 
in good humour and in a way which 
does not affect any one.  I do  not 
ever want to say anything  against 
any person.  All are hon. Members, 
and with the best of good  humour 
let us carry on.  I do not mind what 
Shri More has said.  I feel he  does 
not mean any of the things he said, 
particularly against me and against 
any other person also.

Shri S. S. More:  lliank you.

Mr.  Depotŷ Speaker:  Now,  Shri 
Gurupadaswamy  and  then,  Shri 
Gadilingana Gk)wd.

Sbri  M. S.  Onmpadaswamy:  I
agree with what Mr. More said just 
now that the President’s rule will be 
a Congress rule in Andhra.  It  was 
made out  that  the Congress, after 
having been defeated in the Assem
bly, did not  want to  carry on the 
administration of the State.  It was 
also made out that the resignation of 
the Ministry was entirely proper.  It 
was also emphasised by certain hon. 
Members that it was fair and proper 
that the  Congress  Ministry  which 
was defeated should immediately lay 
down office.  It was made to appear 
that the action of the Congress was 
very  democratic.  On  the  other 
hand, it was not democratic because 
you will  remember  that,  by  this 
measure, the Congress wants to ins« 
tal  the Congress  rule  from the 
Centre, from above.  It is not merely 
a rule of the Governor or the offi
cial  elm«it  there.  It  would  in 
effect, be the rule  of the Congress 
Party but the difference is that now

the rule Is imposed from the higher 
level.  So,  you  must  understand
whether there  has been a  virtual 
weaning  away of  Congress rule in 
Andhra or a re-imposition.

It would have  been fair,  honest
and  proper  if  the  Government
against whom a vote of no-confidence 
or. censure was passed had con̂ ued 
till the  elections were  held.  I am 
saying this by the way and not dis- 
CTissing that  question  because that 
point was discussed at length a few 
days ago.

Here, I content  myself to  point 
out that there has been a tendency 
on the part of the executive to sub
vert democracy.  By seeing this Act, 
ohe can  know  t̂ t it deliberately 
wants to  subvert  democracy.  This 
subversion  can be seen  by under
standing the  attitude of  the Home 
Minister,  He said that there is no 
necessity for  any consultative com
mittee of the  House.  He said that 
there  are six  or seven ordinances 
that have to be regularised and the 
time of the House would be unnece
ssarily taken over these.  He wants 
to delegate all  the • powers of this 
House to the President and make it 
appear to the country that it has got 
the sanction of Parliament.  Parlia
ment had no opportunity and even 
now it has no opxx>rtunity to go into 
them.  Many of  us  do not  know 
what the ordinances are or what the 
Acts that are to be passed are and 
we are blindly  alienating the sove
reign power  of Parliament  wihicb 
has been vested in us to the Presi
dent.  It is very  unfortimate.  This 
is tmdemocratic alienation.

Constitutional  provisions  have 
been  quoted.  Technically,  it may 
be correct.  But I feel that you are 
using too much of  the  emergency 
powers given  under  the Constitu
tion.  I  would  have  very  much 
wished that this  provision  is  not 
used at all.  It  would  have  been 
much better and more democratic if 
Parliament itself had been asked to 
function more  effectively and  take 
more direct interest in the matter of 
legislation.
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After all, what are the legislative 
measures that are to be passed. Only 
six or seven  ordinances are  there. 
The Home Minister  also  said  that 
there may not  be  any  legislation 
hereafter.  Where is the  harm  in 
getting all these  measures  passed 
and ̂discussing all of  them?  Mere 
want of time could not be an excuse 
for  alienating  our  parliamentary 
powers to the President.  We do not 
want to delegate our powers to the exe
cutive.  So, I say that this tendency 
on the part of Government is rather 
vicious, undemocratic  and is  very 
imfortunate.  This has already  im- 
dermined the democratic spirit in the 
Constitution.  So, I beg of him not 
to press this Bill.

I am entirely against this Bill be
cause I feel that all these measures 
and ordinances  could  better iiave 
been discussed and passed  in  this 
House.  Even if there are new mea
sures to be passed, there would have 
been no harm in calling for special 
Session  of  Parliament.  Perhaps 
there may be a little more expendi
ture involved  if  we  do  -so.  But 
from the point of view of the proper 
working of  democracy,  I  demand 
that this proper and reasonable pro- 
-cedure should have  been  followed- 
The Home Minister may quote  the 
precedents and say this was done in 
the case of PEPSXJ and Punjab  and 
the House endorsed the stand of the 
executive;  and  may  say  it  was 
perfectly within the four comers of 
the  Constitution.  But  I  say:  let
us not make use  of  the  emergent 
provisions in the  Constitution;  let 
them go and let them not be used at 
all. Suppose we use these provisions 
frequently like this, then, I feel that 
in future there may be other cases. 
You may be aware that in  Mysore 
Congress trouble is already brewing 
and there may also be an early dis
solution of the Assembly, may be on 
some other reasons.

An Hon. Member. Are you an astro
nomer?

Shri M. S. Gunipadaswuny: I am
not an astronomer or  astrologer.  I 
only say there may be other States. 
J>t there be  no  repeated  perform 
mance of this type.  Let them  not 
resort  to  these  emergency  provi- 
visions of the Constitution; let them 
be more democratic and  let  them 
make  use  of  the  Parliamentary 
machinery.  We are here  to  legis
late laws; we are legislating all sorts 
of Central laws.  Cannot you find a 
few more days for legislating  laws 
for Andhra?

I  must, therefore, say that I do 
not want even  a  consultative com
mittee.  It may look attractive under 
the  existing  circumstances.  Any 
way, I do not  want  even  that.  I 
want the entire  Parliament  to  sit 
and legislate for Andhra  till  elec
tions are held.  I am not sure when 
the elections will be held. Hon. Min
ister assured us that  they  may  be 
held in the middle of February  or 
so.  I take it that he will stand by 
it.  But we are  conscious  of  how 
these ajsurances have been treated by 
the hon. Home Minister in the past 
We are not sure whether these assur
ances  will  stand  as  assur
ances  and whether  these  assur
ances will have a chance  of  being 
implemented.  It seems to me  that 
the  Government  has  been  rather 
too much over anxious to control the 
destiny of a State.  They are rather 
over anxious to arrogate  to them
selves all the powers  of the State 
Legislature.

We know that when the executive 
powers and the  legislative  powers 
are combined in one authority  and 
in one hand, it means tyranny.  The 
principle of separation of power  is 
involved here.  We are all aware of 
the famous  statement  of  Montes
quieu Madison and  others  on  the 
theory of separation of  powers.  If 
there is too much of combination of 
the executive and legislative  powers 
of legislative and judicial powers, it 
will lead ultimately to  tyranny.  It 
may be for a short duration; it may 
be for a  long  duration.  But,  the 
point is, this is a very  great  cons
titutional principle ât we  should
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have  separation  of  powers.  This 
Bill tries to clothe the executive with 
legislative powers of  a  State.  To 
that extent, I say it will go contrary 
to that noble principle of separation 
of powers.  It may lead to tyranny; 
it may lead to too much of  despot
ism; it may lead to too much of cen
tralisation of ix)wers.  Therefore, it 
is not good to clothe  the  executive 
with legislative  powers.  HCTe,  the 
President's rule is nothing but the 
rule of the executive.  I  say,  the 
power of Parliament in  respect  of 
legislation should not be taken away 
at any cost  You may have to  sit 
for more  days.  You  may  have 
to discuss for a longer time.  We do 
not want in any way to shirk  our 
responsibility.  We are  pr̂>ared to 
sit longer and work harder for  the 
sake of saving  democracy.  Every 
one  speaks  of  democracy.  But, 
many of them forget that  we  are 
doing things which are contrary  to 
the  spirit  of  democracy.  This 
measure, I feel, is a  subversion  of 
democracy.  It should not be passed.

Mr. Depoty-Speaker:  Shri Gadilin-
gana Gowd,  I would have called Shri 
Haghavach&ri.  But he was absent.

Shri Lakslunayya (Anantapur):  I
may be given a chance.

Mr. Depaty-Speaker: Hon. Members 
must be here from rooming till even
ing and try to get a chance as early 
as possible.  After I  have  called  a 
number of other hon. Members, they 
p.ome at the last stage and say, I also 
must be given a chance.

Shri Lakslimayya:  I will not take
more than five minutes.

Mr. D̂ mty-Speaker: All right. Five 
minutes for each hon. Member.  En
ough  has  been  said  already.

Shri GadiMngana Gowd (Kumool): 
On the 19th of November, when the 
Resolution was moved by the  hon. 
Minister ̂on the Proclamation of the 
President taking over the administra
tion of the Andhra State, I remember 
that many of my colleagues some from 
the Treasury Benches also, said that 
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there was no other alternative to the 
Governor except to  recommend  the 
dissolution of the Assembly.  We from" 
the Opposition said that it was most 
undemocratic on the part of the Gov
ernor not to have invited the Leader of 
the Opposition, though my Party itself 
wanted a dissolution of the Assembly. 
During the discussion of this Resolu
tion, the hon. Minister for States said 
that Parliament will look  after  the 
aflfairs of the Andhra State, that Par
liament will have the representatives 
of the whole of India and therefore it 
is not imdemocratic on the part of the 
Government to have taken over the 
administration.  I remember he said 

on these lines:

“A parliamentary form of gov
ernment is as much subject to de
mocratic control as anybody else.
In spite of the fact that the local 
legislature in Andhra is not func
tioning for two or three months, 
the whole <rf India wiU be most 
anxious to see through the repre
sentatives here, that the people of 
Andhra do not suffer; their affairs 
are properly managed and so mi.”

Not even two  weeks have elapsed. 
He has come with a Bill on the ground 
that this Parliament has absolutely no 
time to legislate for the Andhra State. 
For the last three sessions, we have 
been working for five hours.  In this 
session, because there is more  work, 
we sit for six hours.  If we want to 
legislate measures  for  the  Andhra 
State, we can even sit some time long
er.  I therefore suggest that this Bill 
should be rejected.  I have given an 
iqnendment with this view in  mind. 
If my amendment is accepted, it will 
result in the rejection of this BilL  I 
therefore request tbe hon. Minister 
through you to withdraw this Bill.

Shr! Raghavaehaxi (Penukonda); I 
do not wish to take much time of the 
House.  What I wish to urge is that 
the Constitution has provided that the 
legislative powers must be  primarily 
ttie concern of Parliament.  It is the 
Parliament’s respon̂tilty.  In the ex
ercise of that responsibility, it is open
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to Parliament to share it with or dele
gate it to, the President.  In this con
nection, it is unfortunate that the Bill 
has been brought without even a pro
vision for the association of the Mem
bers of Parliament in the process  of 
legislation.  Such a proviso has been 
given notice of by way of an amend
ment for the constitution of  a  Com
mittee, to be nominated by the Speaker 
of this House. The argument against 
that is that the Presidents’ rule is go- 
irr to be for a short period and that 
there is no need for it.  In the same 
breath, the hon. Minister said, I will 
giv̂e the assurance that we will con
sult you if it is to do anything beycmd 
the few Ordinances. Unfortunately, it 
has become the policy of the Govern
ment to bring legislation clothed in a 
language  which  gives  absolute 
powers  and  then  give  assurances 
exactly  coritrary  to  the  words 
in  the  Act.  They  say,  take  us 
to be gentlemen, we are here, we give 
the assurance-  If that is the intention, 
why not put the words of the assu
rances  in  the  Bill?  What  is the 
trouble?  I am not able to see.
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Another point that I wish to urge is 
this.  It  is said, this is going to be 
only for a few months or a-few fort
nights, then you will have the normal 
Government.  Well, we do not know. 
Politics is such a thing; one cannot be 
an astrologer as some of my friends put 
questions.  The point is, can anybody 
here be sure that the result of the elec
tion will be a stable Government?  I 
do not know.  I for one feel that the 
position may not at all be better.  It 
may even be worse. In that case, are 
you going to bring another Bill in the 
House?  It is not possible.  They all 
say that as a result of election, there 
will be stable Government, of one party 
or other.  That does not matter; When
ever a law is made, it must  always 
contain a provision for a contingency 
that may arise.  As a result  of  the 
elections, the groups returned may be 
three or four instead of two or three. 
You also know. Sir, -what exactly the 
•̂omposition of the Andhra  Assembly

was.  It was not all Congress.  The 
Opposition Members were more.  The 
Congress has been defeated.  What is 
the meaning of President’s rule?  In 
the place of such a composite Assem
bly, a Congress Assembly out and out 
is substituted.  Why should this Par
liament be a party  to  that?  Why 
should it not be composed of the peo
ple from all parties, who can advise 
the President?  Therefore, when  you 
are taking over the powers of the le
gislature, which was composed of dif
ferent sections of the population, you 
want us to entrust it entirely to  the 
Congress.  We know how the minority 
Congress Party in Andhra manipulaj 
ted and went on ruling.  Ultimately 
the misrule had to be stopped by a No 
Confidence Motion,  It is not 6n pro-- 
hibition or no prohibition.  It is the 
undemocratic method of not obeying a 
Resolution passed by the House. When 
they said that a particular Resolution 
must be given effect to, the Govern
ment went on without giving effect to 
it  shilly-shallying.  They were then 
told, you are not fit to be here.  That 
is how it happened.  The argument, in 
support of the Bill as it is, has  no 
reason  and I am not able to  appre
ciate it.  I for one would submit that 
it is essential that this Bill should not 
be passed as it is.

I would only say another word. I 
wish the elections are held as early as 
possible.  Who knows what other cir
cumstances may develop.  There are 
some rumours that they may possibly 
be delayed.  The longer it is delayed* 
the more troublesome it is.

Therefore, I strongly urge upon Gov
ernment to include this proviso for a 
committee, and consult it before enact
ing any new meajsures.  The point is 
this.  After the Act is passed, it shall 
no doubt, be placed before us and we 
shall have an opportunity to make sug
gestions, amendments,  re-enactments, 
and all that kind of thing.  But whai 
staaids in the way now is prestige. You 
knew that prestige is a very common 
diŝ ŝe in life.  When  a  legislation 
comes, and an amendment is proposed, 
whatever sense there may be in the
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amendment, still prestige stands in the 
way of its acceptance, and assurances 
take its place instead.  Why not we be 
consulted at an earlier stage, before a 
thing becomes a part of the  Statute 
Book, rather tkan ask us to stand up 
here and say make this amendment?

So, my submission is that this Bill 
reauires to be amended, as I have sug
gested.

Shri Lakshmayya; While supporting 
this Bill, I would like to make one or 
two observations.  The hon. Members 
of the Opposition  have  raised  two 
points, and they have also made two 
suggestions.  One of them relates to 
the appointment of a committee-  The 
second suggestion has emanated from 
my hon. friend Shri Raghavachari, and 
that is to the effect that the views of 
the members of all  parties  may  be 
taken with a view to-giving advice to 
the President.

This Bill is a very simple Bill, as 
has been enunciated by the hon. Home 
Minister.  It seeks to confer on the 
President under article 357 of the Con
stitution, the powers of the  Ltegisla- 
ture of the Andhra State.  A Bill of 
this type would come up only during 
times of emergency.  And this is an 
occasion when such an emergency has 
arisen unfortunately in  the  Andhra 
State.  As ill-luck would have it, the 
constitutional machinery  failed,  and 
we had to resort to thece things. There 
is nothing wrong with this Bill, be
cause as the hon. Home Minister as
sured us this morning, the elections 
would come up in the month of Feb
ruary 1955—̂he could not  give  the 
exact date, because it is the Election 
Commissioner that has to fix the date— 
and the new Government would  be 
formed in the following month.  In 
view of these considerations, it is not 
necessary to constitute any committee 
for giviĥ: suggestions for carrying on 
liie  a4ministration  of  the  Andhra 
State.  Moreover, the period before the 
elections axid the formation of the new 
Goveniment is also quite short,  and 
therefore, the appointment of a com

mittee is unnecessary.  So, what next? 
Thii Bill has to be passed, and  the 
President is to be conferred the powers 
to enact legislation with respect to the 
Arjdhra State.

Some hon. Members have raised the 
question as to what the necessity of 
this Bill is.  There are some Ordinanc
es which are going to expire shortly, 
i.e. within a week. Ilaw are we to 
prolong them?  Unless ̂ Parliament con
fers these powers on the President to 
enact them into statutes, these Ordi
nances could not be continued.  There
fore, it is absolutely  necessary  that 
this Bill should be passed, and I sup
port this Bill with all my heart.

I know fully well the conditions pre
vailing in the Andhra State.  My hon. 
friend Shri Raghavachari said, we do 
not know whêher any stable Govern
ment would at all be formed.  Another 
hon. Member  suggested  that  Presi
dent's rule means Congress Party rule, 
and so on*  It is true that in most of 
the States, the Congress is ruling, and 
in the Centre also, the Congress is in 
a majority. It is just like Ifae gan- 
d,harva astra of Rama;  everywhere, 
there is Congress, excepting  perhaps 
in two small States.  Whatever it may 
be, they said, that  President’s  rule 
means Congress rule.

But since this Bill is only for a very 
short period, namely three months, I 
support the Bill with all my heart.

Sbri  U.  M.  Trivedi: To speak  on
this Bill, one has to grope in the dark. 
The darkness arises on account of this, 
that the hon. Home Minister,  while 
moving Ihe motion for consideration 
of this Bill made out that there were 
.•several Ordinances which require  to 
be dealt with and ought to be passed 
iCto law, but he has not told us what 
those Ordinances are.  I am in pos
session of a paper dated 30th Octobei* 
1954, in which the Address of the Gov
ernor of Andhra is published, and in 
that Address, it  is  mentionejd  that 
there are seven Ordinances which re
quire to be dealt with and pass-sd into 
law.  All the seven. Ordinances are ot
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such a nature that they  require  a 
change ol one word here or one word 
there only.  If those are the only Ordi- 
nsjices which are contemplated by the 
hon. H<ane Minister, I think it would 
have hardly taken all this time which 
we have wasted just now, in getting 
those Ordinances passed  by  Parlia
ment.  But I do not  know  whether 
those are the only Ordinances in view.
If there are any Ordinances in view, 
which are going to change the status 
quo of Andhra, then it is a different 
matter.  But then, if there is a desire 
to change the status quo, it is not a 
very pious desire, nor Is it a  very 
healthy sign of democracy.  In his Ad
dress, the Governor had said:

“Democracy is the hardest of all 
systems of government, but that is 
the only system worthy of  free 
men and women.**
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Where are all those  pious  hopes 
now?  They are gone.  We have put 
them to the winds.  Even  with  the 
overwhelming majority of the party in 
power, why are they not prepared to 
believe that Parliament will do what' 
they ask it to do?  Tliey are sure of 
this steam-roller madoitty  that  they 
have, but, thoi why are they afraid of 
placing  these  measures  before  the 
House?  If there is nothing up  their 
sleeves, if there is nothing that they 
intend doing, 1 snibmit that there would 
have bê nothing wrong in placing all 
those things before the House.

Before I go further with this matter,
I would like to draw the attention of 
the hon. Home Minister to one other 
point  And since he is a lajwyer, he 
may make a note of it.  The point is 
that the drafting is very bad, bad in 
the sense that it is not becoming of an 
inteiligent Indian community and the 
Parliament of India that this kind of 
a Bill with bad drafting may be kept 
in vogue in India.  To begin with, I 
raised an objection earlier, and  the 
Deputy Home Minister was very clever 
enough to rise and  say,  the  word
* article *  is  defining  the  definition 
itself. In clause 2, we find the follow
ing definitions:

‘Proclamation’ means the Pro
clamation issued on the 15th day 
of November 1954 by the  Presi
dent under clause (1) of article 
356.”

To define this latter article, another 
definition is put on  the top.  Why
not simply say, article 356 of the Con
stitution, and be done with it?  I have 
yet to come across a single piece of 
l̂islation where the definition gives 
the definition of a  word which  is
used in the definition.  Of what use it 
is, I want to know.  What is  the use
of a drafting where  such a  serious
error has crept in?

Sub-clause (4) of clause 3 reads:

“Parliament may, by resolution 
passed within sevfp. days  from 
the date on which the  Act  has
been laid before it......direct any
modifications to be made in  the 
Act...”

That means, the Act will be placed 
before this House, as  soon  as  the 
Session of this House begins.  It is 
not always incumbent that both  the 
Houses should commence their sittings 
simultaneously.  If both the Houses 
are not in session and if one House 
sits—as it  happened  this  session, 
when this House commenced  sitting 
on the 15th November and the other 
House commenced its working on the 
25th November—̂how could this con
dition  be  fulfilled?  That  within 
seven days this could be done?—if we 
mean by the word ‘Parliament’ both 
Houses  of  Parliament?  ’The  hon. 
the Home Minister did npt apply his 
mind to this provision of law at  ail 
when he drafted this Bill and when 
he submitted it to the Houje.

You apprised me of the fact  that
the Government are making some am
endment,  that it shall be by  each
House of Parliament.  But does it go 
further than thatt
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Mr. Deputy>Speaker:  Within seven
days of laying before each House of 
Parliament.  Then  whatevej;'  modifi
cations are sent to the  other House 
during that session, it will be open to 
the other House to consider.

Shri tJ. M. Trivedi:  That would be 
something sensible.

Mr. Deputy>Speaker:  The whole of
the session is available to the other 
House to accept or reject the modifi
cation.

Shri D, M. Trivedi:  May I humbly
submit that if such an amendment is 
to be brought  forth,  why  are  we 
kept in the dark?  We must be appris
ed of it.  The Houŝ must be takei 
into confidence at least.

Mr. Depaty-Speaker:  Shri  S.  V.
Ramaswamy handed over an amend
ment to me and in the margin it was 
noted ‘ac&ptable to the Government*.

Shri U. M. Trivedi;  I do not find 
fault with you.  What I say is that we 
are not in the know.

Mr. Depaty-Speaker.  Possibly the 
Govenmient harre made up their mind 
on the suggestion, after so much dis
cussion here, that it might be neces
sary.  It is yielding to the pressure, 
or at any rate, suggestion, which is 
legitimate In a democratic State.

Shri U. M. IDriveiffi:  What I submit 

and place before the Houae is this? 
is it the incompetence on the part of 
the department, in whose charge the 
hon. the Home Minister is, that this 
whole thing was not thought <rf? Hiis 
is an ordinary thing  whidi  should 
come to the notice of any one who 
wants to read it  '

Dr.  Lanka  Snndaram:  Wisdom
dawned later. (Interruption).

Shri U. M. Triviedi:  The other ex
cuse that was given, which I say, was 
a very tamis excuse, was tlils.  This 
Proclamation was made on the l̂ h 
p̂venjt>er 1954,  Wĥ this  Procla
mation was  made,  the  Government

must have been aM>rised of ail  the 
facts that were there in the State of 
Andhra and it was only on the re
port that was  submitted  that  the 
whole thing has taken the place and 
the Procl̂ ation has been made.  If 
the  Government  were  aware  that 
there were certain Ordinances which 
were due to expire, why was it thought 
necessary and essential  to  proceed 
with the  Criminal  Procedure  Code 
(Amendment) Bill rather  than  with 
this very important and controversial 
measure which is now being  placed 
before the House. All these Ordinanc
es would have been passed iji a day; 
one day would have been wasted and 
not more.  What can be the explana
tion of the Government on this score? 
I say that the argument advanced by 
the hon. Minister was not quite just; 
nor was it proper.  He  says  that 
there is lack of time.  On the 2nd of 
December, he says that there is lack 
of time and they are expiring on the 
10th; we cannot take you into confi
dence; do away with all these things 
and pass it into law*.  That may be 
trû; but it was not true on the 15th 
November, 1954.

I, therefore, say that Ordinance raj 
is always bad.  We  hate  Ordinance 
raj.  It was only on account of that 
article 356 was made.  Article 356 pro
vides that the  President  can  take 
away all the powers except the power 
of the Legislature.  The further pro
vision made in article 357 is a measure 
oi safê ard.  But  are we going  to- 
make the  provîon  of article 356 a 
dMd letter?  Article 356 says:

“assume to hamŝ all or any of 
the functions of tbe Government 
of the State and all or any of the 
powers vested te or exercisable by 
the Grovemor or Rajpramukh, as 
the case may be, or any body or 
authorily in ê State other than 
the Legîatuie of the State"*.

It was a specific provision simply 
guî d by the fundarnen̂  princi|de 
of demo<.racy ttiat we shall  not  be
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ruled by a single man. It was on that 
ground  that  these  provisions  were 
made in the  Government  of  India 
Act, 1935, also.  And long* before that, 
we were clamouring that you cannot 
have Ordinance raj. We always hate 
this Ordinance raj, and whei we have 
been hating it for so many years, we 
are not confronted with this position 
again that here, notwithstanding this 
Parliament being there, notwithstand
ing its being in session, we are being 
told ‘Never mind; we will have Ordi
nances’.  What can be the excuse for 
it?  Î the emergency so great?  Do 
the exigencies demand that we must 
have Ordinance raj and no other raj?
Can we say conscientiously that this 
provision of article 357 is always to 
be used?  It is our ill luck that when 
PEPSU was governed by this Parlia
ment, we easily yielded to tiiis provi
sion of a Committee.  It is this thing 
which has entered into our heads— 
that we had a precedent and, there
fore, wq have to do it today also.
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But going a little further, I will now 
make a request the hon, the  Home 
Minister, as he will never be agreeable 
to this proposition having made up his 
mind and having closed all the doors 
and  windows  through  which  some 
sound can enter.  He says:  All right. 
Let us have this undertaking and that 
undertaking is only this much.  Let 
the status qw) be preserved in Andhra. 
Do not make any laws which will in
terfere with the administrative machi
nery of the State.  Give this under
taking in this House.  People will be 
satisfied that you will  not  interfere 
with the laws that are already in exis
tence.  And make no laws whatever 
which will change the status quo  in 
Andhra.

Mr. Deputy-Speaker I said I would 
call upon the hon. Minister at 2-45,

Shri U. M.  Trivedi:

Mr.  Deputy-Speaker:

take half an hour.

Three O’clock. 

He  would

Dr.  Lanka Sandaram: There  is no 
Committee now.

Shri U. M. Tlivedi:  No question of 
Committee.  You all have again join
ed together.  Dr.  Lanka  Sundaram, 
with all his bargaining powers,  has 
fallen to this extent that he says: ‘All 
right.  Give us a Consultative Com
mittee’ I say, why Consultative Com
mittee?  Why not  this  Parliament? 
Drive away this  Consultative  Com
mittee idea.  It is of no good.  It was 
no good in PEPSU; it is not. going to 
be of any good to you here,  unless 
you provide therein that only  Mem
bers from Andhra  sitting  in  this 
House  shall  form  that  Committee. 
That would be something.  You can 
depend upon the people who are the 
real representatives of the place from 
which they come.  But if you do not 

do that, take the whole House into 
confidence. You cannot have this Con
sultative Committee business.  So  I 
submit that this  Consultative  Com
mittee business should also not be ac

cepted.

Shri

12-40.
U. M. Tiivedi:  We began at

Mr.  Deputy-Speaker No. no. 12-15. 
I have already fixed up the time. The 
hon. the Home Minister.

Shri Raghayackari: He  wanted 15 
minutes.  You were pleased to allow 
it.  But later on, for convenience, you 
extended it to half an hour.

Dr.  Katju: With all due respect
when I hear sometimes speeches deli
vered,  I really  do  not  understand 
whom they are referring to.  All sorts 
of intentions and motives are imputed 
to me and credit is taken as if demo
cracy reigns supreme only on that side 
and here it  is oligardiy,  autocracy, 
despotism, desire to crush democracy 
and so on.

S4iri M. S. Gum ny; Is it not

Dr. Katju: This is one of the sim
plest Bills imaginable. A point  of 
order was sought to be raised that it 
was not authorised by the  Constitu
tion.  But a learned lawyer wbm be
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relerred you to the articles of the Cor * 
stitution. we found that article  35 < 
actually contemplates it.

Then my hon. friend Mr U.  M. 
Trivedi—he comes from a place very 
near to my home—said that the whole 
Parliament should be taken into con
fidence.  I entirely agree.  But, then, 
plea?se make 365 days to 730 days in 
a year, take every single Bill into con
sideration, talk on each Bill and each 
amendment for 15 hours, 60  hours, 
200 hours and multiply  the  hours. 
There must be some sense of propor
tion, some  sense  of  reasonableness 
about these things when you are try
ing to condenm the Government.  My 
hon. friend said—I entirely agree with 
him—that when the President  takes 
over,  then  every  single State where 
he steps in—whether it is PEPSU or 
Andhra, that does  noj  matter—̂be
comes not the concern of the President, 
but it becomes the concern  of  the 
whole Parliament.  It is in trust while 
it lasts just as the affairs of Manipur 
and Tripura are in the tnist of Parlia
ment.  Whaiever  any  legislation 
comes in we have to bring it here. 
But, you have given the machinery. 
The President passes  the Act The 
President cannot sit on his own quiet 
for a number of days or a number of 
weeks.  He must lay that Act before 
■the Parliament  within  seven  days. 
The procedure is, the very next day 
the Act is to be placed on the Table 
«f the House.  Then you have this as
surance that within seven days, every 
single Member, whether that Member 
comes from that particular State  or 
not, can move a Resolution and  the 
ivhole of the Act or part of it can be 
completely changed from top to bot
tom.  Any suggestion can be made and 
70U can turn it even upside  down. 
After that procedure is followed and 
Ijoth the Houses of Parliament agree, 
the  matter  is  finished,  democracy 
steps in and the Parliament steps in.
I do not know what my hon. friend 
'Mr. U. M. Trivedi  wanted.  Leave 
aside one thing, that he  is  against 
Ck)vemment.  Whatever proceeds firom 
these benches is not agpeed to by him,
T cannot help it.  He says: “What is

the use of a Consultative Committee?”. 
He struck a responsive chord  when 
he said: “What is the good of a Con
sultative Committee?  Take the whole 
Parliament  into . confidence.*’  0£ 
course, I am doing it.  As soon as the 
President passes an Act that Act is 
laid on the Table of the House for the 
consultation and approval  of  every 
single Member of the House. Now, the 
whole question is about this Committee. 
There is enormous suspicion about it. 
I said over and over again that here 
are these  ordinances.  Mr.  Trivedi 
said: “ Ordinance raj—̂ we do not want 
this Ordinance raj.”  But, the Ordi
nance raj came into operation when 
the Andhra Legislature was function
ing.  The Andhra Legislature was not 
in session and the Ministry thought 
it completely essential and imperative 
to issue these ordinances so that the 
laws may not lapse.  If the Ministry 
had not resigned and the Legislature 
had not been dissolved, *then the Andhra 
Legislature would have  been  called 
upon to make and eiact new Bills or 
new statutes on the basis of these ordi
nances.  We are only frying to carry 
out what had been done by the previ
ous Government. That must be done, I 
am repeating for the tenth time, with
in seven days.  This legislation before 
us cannot stay for more than a wêc, 
and as I said, if you have  this  com
mittee, there will be no time for it to 
meet.

Shri A.  K. ronA/ai'i.  May I know 
whether ft is a fact  that  from  May 
onwards till November,  the  Legisla- 
lature was not sununoned to session? 
For  8 months  the  session  was not 
called.

Dr." Katlu:  The Ministry  resigned; 
how can the Legislature be called?

Shri A. K. GafHOaa: Before that, for 
8 months it was*not called.

Dr. Kalin: I do not know about  it.
I am only telling you of the situation 
that 1 find.  The situation which  th« 
Governor found wps that there  w»e 
ordinances and they will ejyiire unle» 
they are given effect to.
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Shri A. K. Copalaii:  I only wanted

to point out that for 8  months  the 
Legislature was not summoned at all.

Dr. Katju: I am’ not resjaonsible for 
that.  Why do you put it to me? That 
is for the Andhra Ministry.  My friend 
is laying all the faults,  merits  and 
demerits of the Andhra Ministry  on 
me.  I am not responsible for that.  I 
am only responsible for the  situation 
as I find it.  The situation is that the 
ordinances will expire and they have 
got to be pursued by subsequent legis
lation.  Now, I say. Sir, that, so far as 
this idea of Committee is concerned, 
it is hopelessly impracticable.

Then it was said, that if there is 
any future legislati<Hi, there should be 
a CoiKult̂tive Committee.  I respect
fully suggest that in the Punjab whei 
tiie Parliament passed the Act, there 
was no qûtidn of any Committee at 
all. This idea came into existence in
1952 when I bad the honour of spon
soring ̂ Bill hefe and I reaidiiy agreed 
to it because the President's rule was 
to remain for some time and it does 
one good to know what  the  public 
Opinion̂ on a particular matt̂ is.  It 
is Txot binding on the President.  He is 
Only just to ccaosult  President’s rule 
lasted in: PiS?6U for over a year, if I 
am BOt Betaken, and there the com
mittee idea was useful.  Here,  I  do 
not think.  President’s rule will last 
for more tfaan three monthsL  What 
d̂od ŵl the Committee do?  But, if 
the House is wedded to it, then I say, 
in tiie ameiKJment  that  has  been 
moved....

c.Dt. Lanlut Sandaram:  No
ments have been moved yet.

Dir. Katfa:  Then,J will not go into 
that matter at all.  I can understand 
the House saying that the Committee 
should come into dperatlon from a par
ticular  My friend was insîing
ô r arid over a«ain:  “Are you pre
pared to give an assurance that tbere 
woiuld be ho law, no new legislation? 
Are you prep̂r’ed to give an aSiBurance

that the elections will be  over  and 
normal people’s rule will be restored,, 
say within two or three months?” So 
far as election is concerned. I can tell 
you definitely that the present propô 
sals are that there should be elections 
by the middle of February,  The whole 
procedure will take about a  month. 
and  President’s  rule  should  come 
to an end by 15th March or at  the 
most by 31st March, 1955.  So far as 
new legislation is concerned, I can say 
at present there is no need for that. 
I cannot possibly forestall it.  There- 
fpre, I can imagine my hon. friends, 
saying: “Very well, if there is  any 
new legislation, say, as from the 1st 
January, 1955,  then  a  Consultative 
Committee may be consulted provided. 
H is practicable.”  If there is sorre- 
thing like that, of course that can be 
considered.  Otherwise,  the  formula 
which has been presented in the motion 
will not be acceptable.

I would beg the House once again 
with all the respect  and  insistence 
that I can command not to be suspici
ous in these matters.  Where is  the 
reason for being suspicious?  There 
is nothing.  It is just a  vague  talk 
about democracy and aU that  When 
you have any substantial tiring,  you 
eannot have a piece of legislation on 
ttie head within these 7 days.  The 
idea of Consultative Committee is to 
assist the Governor.  Then it is much 
better tiiat the Gkwemor  before  he 
prepares his draft should consult the 
local opinion.  In that respect we can 
issue -executive  instructions  to  him: 
tikat before he sends up a  draft  he 
should see to it  that  local  ofnnion,. 
amnion  of  all  political  parties  is 
tîen aaid he should in preparing the 
draft let us know that he has consult* 
ed so many people and finally given 
Ms own opinion.  I respectfully sub* 
mit that what you have got in that ‘7 
days machinery* Is «iore tfian ample 
to assure the Parliament that nothing 
is’done ̂ Ihout their being informed 
and that nothing is dojte which can
not be undone, if Parliament wiŝ . 
If that power  allowed to  Parli&- 
m«iftt, I say with all due respect, all



the Act has been so laid  before 
it, such  modifications  shall  be 
given effect to by the  President 
by  enacting  an  amending  Act 
under sub-section (2);*’

Mr. Depttty-Speaker:  Amendments
moved:

In page 1, after line 14, add:

“Provided that  such  authority 
shall not be exercisable  by  the 
President, when the  Parliament 
is in session.”

In page 1, after line 18, add:

“Provided that before  enacting, 
any such Act, the President shall,, 
except where it is not practicable  - 
to do so, consult a committee conr 
stituted for the purpose  consist- 
iî of n̂ members of  the  Lok 
Sabha nominated by the  Speaker 
and five members of  the  Eajya 
Sabha nominated by the  Chair
man.*'

in page 1. for lines 21 to 25, 
tute:

“(4) Either House of Parliament * 
may, by resolution passed witiiin 
seven days from the date on whî 
the' Act has been so laid before 
under sub-section <3), direct an? 
modiftcatioQs to be made in  the 
Act and if modifications are agreed 
to by ihe other House of Parlia
ment during the session in which 
the Act has been so >Ri<i  isefore 
it, such  mottiflcations  shall  be 
given: effect to by the  President 
by  enacting  an  amending  Act 
under sub-section <2);”

Sbn A. K. Gopalaa:  I do not wish- 
to speak at any great length on my 
amendment.  By moving this amend- 

n̂ent I pnly want to toing  put  the 
di£Eerenoe in tĥ prof̂ dure  that vras 

wed previously 9̂  the one that 

is Jbeiîg followed now.  My sxsxiodr 
m t̂ se€*s to add a proviso to clause
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this discussion is based on pure senti
ments and simply on baseless suspi
cion.

Mr. Deputy-Speaker:  The question
is:

“That the Bill to confer on the 
President the powar of the Andhra 
State Legislature to  make  laws, 
taken into consideration.”

The motion was adopted.

Clause 2 was added to the Bill.

3 P.M.

Clause 8.— Conferment on the Presî  
dent of the power of State Legislature.

Shri A. K. Gopalan:  I beg to move: 

In page 1, after line 14, add:

“Provided that  such  authority 
shall not be exercisable  by  the 
President, when the  Parliament 
is m session.”

Dr. Lanka Sttndaram:
move:

I  beg  to

In page 1, after line 18, add:

“Provided that before  enacting 
any such Act, the President shall, 
except where it is not practicable 
to do so, consult a committee con
stituted for the purpose  consist- 
 ̂ of ten members of  the  Î k 
Sabha nominated by the Speaker 
and five members of  the  Rajya 
Sâlia nominated by the  Chair
man.”

Shrl S. V. Bammfwamy (Salem):  I 
beg to move:

tute
In page 1, for lines 21 to 25, substi-

“(4) lUther House of Parliament 
may, by resolution passed within 
seven days from the date on whicfi 
the Act has been laid before it 
under sul>-iaection (3), direet my 
modiflcations to be made  in  the 
Aĉ and if mcidificatlons alre agreed 
to by the other House of Parlia
ment during the sêion in whiek



3 that at least wiien the Farliament 
is in session, such authority shall not 
,be exercisable by ̂the President.
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[Shri A. K. Gopalan]

I have just now pointed out  that 
from May to November the  Legisla- 
lature was not sunmioned.  What was 
the necessity of passing an ordinance 
when the Members were right there? 
Perhaps the Governor did not want to 
give an opportunity to the Legislature 
to consider them.  I can understand 
an ordinance being issued during the 
inter-session period, but the Governor 
did not even summon the Legislature 
for eight months at a stretch.  So, the 
Liegislature was not even  summoned 
by the Governor without  summoning 
the Legislature the ordinances  were 
issued  and  after  the  ordinances 
-were prtwnulgated it was announc> 
ed  that  the  constituticmal  machi
nery had failed. The consitutional ma- 
..chinery  failed  after  eight  months, 
not before that.  The whole procedure 
was unwarranted; it was unprincipled. 
Now, when the Parliament is in ses- 
5km, we are told that these ordinanc
es are about to lapse by the 10th of 
December, and  therefore,  power  of 
legislation should be delegated to the 
, executive.

From the very begirming the Home 
Minister has been asking; “Where is 
the room for suspicion?”  At  every 
.Mage there is ground  for  suspicion. 
In the first place there was no neces- 
t̂y for the issue of these ordinances. 
During the period of eight months, the 
liegislature could have been suihmon- 
fid at any time.  The crisis came only 
in November,  Why was it that  the 
Legislafture was not summoned earlier. 
What were the reasons  behind  the 
oon-fiummoning of the legislature for 
eight months at  a  stretch?  When 
there was a failure of the  constitu
tional machinery, did the  Governor, 
ijefore advising the President to issue 
the Proclamation, try whether an al
ternative  constitutional  machinery 
could  be  constituted?  Both  these 
things  were  not  done—purposely, . 
because the Governor thought that it

was easier to pass  ordinances  and 
wrest the powers of legislation.  There 
was a precedent in PEPSU when the 
constitutional machinery broke down 
there. In Andhra even an attempt was 
not made to summon the Legislature. 
These ha\̂ now become the practice. 
Today it may be in Andhra; tomorrow it 
may be in some other place. But this 
should not be allowed to continue.  It 
has become a very easy affair;  dis
solve the legislature, and issue a Pro
clamation and even when the Parlia
ment is in  session  take  away  its 
powers of legislation.

The Home  Minister  argued  that 
there are so many Bills before Parlia
ment that it cannot devote any time 
for these Bills; he also observed that 
every Member takes hours and hours 
together and it is very diflficult to get 
the Bills passed.  Then why not have 
the sessions of Parliament for  only 
one or two days?  Delegate  all  the 
powers to the executive.  Or, better 
still,  why not dissolve  Parliament 
altogether, because it is very difficult 
to get Bilb through? The best course 
would be to dissolve Parliament on 
some issue and say: “We have  dis
solved it, because Members are talk
ing for hours together and  when  a 
Bill is placed before it, it is not passed 
easily.”

According to the  Home Minister 
this is a very simple measure.  The 
Legislature was not summoned  for 
eight months—̂very  simple  indeed. 
When it was called  a no-confidence 
motion was passed  against the Gov> 
emment.  No attempt was made  to 
form an  alternative  Government— 
very  simple thing.  A Resolution 
approving the Proclamation issued by 
the President was placed before Parlia
ment and it was passed.  Now  you 
come forward and say:  “Parliament
has no time: eo, delegate the legislative 
powers to somebody else.** ^

All that I seek to do in my amend
ment is to see that  such authority 
shall not be exercisable by the Presi
dent  when the Parliament is  In 
session.  That is the only correct way.
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If the Parliament is not in session, 
you may issue an ordinance to meet 
an  emergency.  I would request  the 
House to accept my amendment

Dr. Lanka Sunilstram: 1 do not wish 
to make a long speech, because  the 
House will remember that at the Con
sideration stage, I made a speech in 
support of the amendment which I 
had  the honour to move a  few 
minutes ago.  I am most anxiouti that 
there should not be any  suspicion, 
reasonable suspicion, in Andhra Desa 
that  things are being  done in a 
manner which is dilatory and in  a 
manner which deprives Parliament of 
•effective ccmtrol.  Even at this  last 
moment I would make an appeal  to 
the  Home Minister  to accept  my 
amendment, which is not the creation 
of my own thinking-power, but which 
is textually what actually was in the 
PEPSU Act.  I do not know how far 
I Bhould go, but I should make a  re
ference to two smaU points.

I understood  that there is  dis
position on the part of the Home Min
ister to consider this amendment with 
certain suitable alterations.  I think 
it is time that he took the  House 
into confidence about his intentions. I 
would ask him whether he would have 
jany diflaculty in consulting the Leaders 
of the Oppoisition on these ordinances, 
which seems to be the bone of  con
tention.  You will recall, Mr. Deputy- 
Speaker, that earlier in the day I drew 
Si distinction between the seven  or 
«ight ordinances which were  passed 
Tvithin the framework of the  Con
stitution by the Prakasam Ministry 
during the inter>session period  and 
possible legislative action by  the 
Governor  or the President in  the 
futuire. Between now and the resto- 
' ration of constitational govemmeiit 
This being the case, I should like  to 
know from the hon. Home Minister 
how exactly his mind is working be
cause let thm be no mistake that 
some  on this side are trying to 
obstruct it.  It is entirely based on 
the experience irained and precedent 
created >ln 1951 in the case of  the 
Punjab and in 19S3 in the case of

PEPSU, and my amendment is exact
ly a taxtual reproduction of the  Act 
ai' was drafted by my hon. friend in
1953 with reference to PEPSU.

Shri S. V. Ramaswamy: Sub-clause 
(4) of the Bill follows the formula 
in the  Punjab Act of 1951.  My 
amendment is based upon sub-clause 
(4) of the PEPSU Act of 1953.  The 
latter is certainly better than  the 
former,  the reason  being  this. 
“Parliament may, by resolution passed 
within seven days....” is the language 
of the present clause, and *Parliament’ 
means both Houses.  It will be diffi
cult to get it passed within  seven 
daŷ through both Houses.  There
fore, the other formula was adopted 
in the PEPSU Act, namely “Either 
House of Parliament may, by resolu
tion passed within seven days.........”
All that this amendment requires 13 
that the commencement of  the  pro
ceedings shall be within  seven  days 
and it is only to facilitate easy passage 
of it and not rush it through in seven 
days through both Houses.  I am sure 
the hon. Home Minister will be pleas
ed to acĉt this amendment as it is 
based on the PEPSU Act of 1953.

Shri Ragharamaiah: I  oppose  the 
amendments—both  of  them—one 
moved by Shri Gc>i>alan and the other 
moved by Dr. Lanka  Sundaram.  Of 
course,  I  support  the  amendment 
moved by this side of the House.

Mr. Oepnty-Speaken The hon. Mem
ber will kindly resume his seat, and 
he will have an opportunity of speak
ing again, but I would like to have the 
reacUons of the hem. Home Minister 
to the amendments  so  that  further 
discussion may be cut short. How far 
is he prepared to go?

Shri RaKhnnunaiali: WiU I have  a 
chance again to speak on this?

Or. Lanka Sundaram: He can follow 
the Minister; he need not  anticipate 
the Mfailster.

Mr. Depnty-Speaker: The hon. Mem
ber will get his chance after we hear 
the Home Minister.
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Dr. Katju: My hon. friend Shri S. V. 
Ramaswamy has moved  an  amend
ment.  There are two Acts  before 
us by way of precedents.  One is the 
Punjab Act of 1951 and the other is 
the PEPSU Act of 1953.  So far as 
I am concerned, aK a lawyer of small 
ability,  it does  not make  much 
difference, but if my hon. friend likes 
the PEPSU formula...

Mr. Depnty-Speaker; The later one 
is more experienced!

Shri S. S; More; In 1951,  Parlia
ment consisted of one House.

Dr. Katju: In 1953, there were two 
Houses and in 1951 it was overlooked 
that there was only one House.  I 
have no objection to the PEPSU for
mula being followed.

So far as the other matter is  con
cerned, about the amendm«it of Dr. 
Lanka Sundaram, I am perfectly will
ing to adjust my own opinion  with 
the opinions of the House as  much 
as possible, but there must be some 
clearly  well-understood  exceptions. 
Firstly, we must have s«ne time to 
proceed forthwith about legislation, and 
delay will be caused by consulting the 
Committee and a lot ot time will  be 
taken up. Therefore, if it is made clear 
that this consultative committee pro
cess will come into operation as from 
a certain date, t suggest the date as 
from 1st Jamiarjr 1955, becaifce  the 
year begins from that date.  I  had 
first thought of some intervenkig date, 
but the 1st January, 1955 is more con
venient. t may assure the House that 
t̂er we deal with these ordinances 
there is no desire to pass any further 
Acts at aU.  Secondly, the phrase as 
it har,  been put, namely,  “except 
where it is not practicable to do so” 
t do not like.  You may make it “so 
f&r as practicable” or “if practicable”; 
the discretion must be left to  the 
President quite clearly that if there is 
iime, he may consuU,  Please re- 
msmber that I have given the dearesrt

assurance that if my hon. friend Dr. 
Lanka Suadaram even withdraws his 
amendment, we will issue si>eciflc in
structions to the Governor that when 
framing his propofals he must ascer
tain informally by conference or  in 
any other suitable way the wishes of. 
the leaders of the people over there,, 
and when it comes here, if time  is 
available, the Home Ministry shall see 
to  it that  they have ad hoc  con
sultations  with Members of  both 
Housqj of Parliament.  I have given 
assurances times out of number, but if 
you do want it, it is a very  small 
point.  The result will be with  this 
exception that the consultative .’cm- 
mittee process shall come into opera
tion as from the 1st January 1955. 
That is my suggestion.  Instead  of 
the negative form “except where  it 
is not practicable” you may put  it 
“if practicable” or “if the  President 
thinks it practicable”.  The better 
way wUl be “if the President thinks it 
practicable”, because I do not  want 
it to be left as a question for  inter
pretation by the Supreme  Court— 
practicability may be reasonableness 
and 80 on.

Ihr. Lanka Svndaram: May I seek a 
small clarification?  I heard the hon. 
Home Minister wats originally  for 
20th December, as the date and as you 
know, the House sits till the  24th 
December.  I hope he will have  no 
difficulty in coming back to the idea 
of 20th December, because Parliament 
will be sitting till the 24th and it is 
only ajspropriate that the date must 
be before the date of adjournment of 
tl» House.  I personaiy do not  find 
any dififtculty about the wording, but 1 
would like to know from him why he 
does not like it. ‘

Mr. Depnty-Speaker: Evidently he
19 an. eipinent lawyer, aod he  feels 
that piiUing it negatively,  that  iŝ 
“where it is not practicable to do so”, 
the  que!3tion as to whether it vms 
practicable or not mi*ht ot a histici- 
able ailalr.
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Or. Lanka Sunda»uii: It was so in
the PEPSU Act.

Mr. Depaty-Speak̂: Evidently  he 
has gained some experience on account 
of that.  He wants it in  a positive 
form “as far as practicable”.

Dr. Katju: I have tried to go very 
far, and if the President considers it 
practicable, It must be left to the en
tire discretion of the President  and 
there should be no question of  any
body else Laying this or that.

Mr. Depaty-SpesAer; I understand 
the hon. Home Minister to say  that 
it is a technical iwint and only  to 
avoid any action to be brought on that, 
but he will consult this  Committee 
when once it is nominated.  Both the 
negative as well as the positive form 
will mean the same thing so far  as 
he alone is concerned, but evidently 
he says that in as much as the ordi
nances are likely to expire by  the 
10th or nth December, it may not 
be possible to have the consultative 
committee brought into existence be
fore then.  I understood the  Home 
Minister to say that he will  always 
consult  the heads of the  various 
Groups and other persons who  are 
interested in this even with respect 
to these ordinances, informally,  be
cause it may not be practicable  to 
bring the consultative committee into 
existence before then.

The only other jwint on which there 
seems to be a small difference is  as 
to when the consultative committee 
should come into working or should 
begin to work—1st January 1955 or 
20th December, 1954.

Dr. Katjn: The 1st January, 1955 
is a pucca date because it is the open
ing of the year.

Dr. Lanka Son̂aram: Is it likely
that any legislation is sought to  be 
introduced before.........

Dr. Xatju: I can see to it that there 
is no legislation brought into existence 
before then.  If you like it, make it 
24th December, I have no objection.

Mr. Depaty-Speaker: Four days  of 
difference.  Four days before  the 
session closes.  It will be satisfactory. 
20th December.

Dr. Lanka Sundaram: What is the 
wording of the amendment?  Is  it 
“so far as practicable?”

Dr, Kat|n: “After the 20th Decem
ber, 1954, before enacting any  such 
Act, the President shall, if he thinks 
it is practicable.”

Mr. Depaty-Speaker; Why  don’t 
you say, “In so far as is practicable?”

Dr. Katin: “The President shall, if 
he considers practicable.” Otherwise, 
the question of reasonableness  and 
practicableness  becomes  a  judicial 
matter.  "Shall,  if he  ccmsiders 
practicable.” •

Dr. Krî aswami (Kancheepuram): 
There is no grace in this concession.

Dr. ELatjn: The emphasis  is on
“practicable.”  “If he considers practi
cable.”

Dr. lAnka Sundaram: What will be 
the difficulty in “so far as  practic
able”?

Mr. Depaty-Speaker: In “so far  as
practicable”, even a third person can 
certainly apply his mind and come to 
the conclusion as to  whether  it  is 
practicable or not.  The difficulty 
appears to be this. In this matter, the 
Minister is willing to consult  the 
heads of the various groups, in an in
formal m̂ ner though not in a for
mal manner, except with respect  to 
those ordinances.  It takes some time 
before the Committee  is apjK>inted. 
Therefore, let it be 20̂, that  be
fore this Parliament session  ctwnes 
to an end.  What he wants to avoid 
is, no other court should say it is  a 
justiciable thing.

Dr. Lanka Sandaram: It is not  a
justiciable action.

Mr. Deputj-Speaker. The question 
is, there should be sufficient time for
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consultation.  It fe a consultative com
mittee,  It is not obligatory to accept 
its opinion or decision  but,  all  the 
same, it is obligatory on him to con
sult  and convene a meeting.  The 
question may otherwise  arise  this 
way; if there was sufficient time, and 
if he did not convene a meeting, it 
becomes  justiciable.  He  gives  an 
assurance that he will do so. At the 
same time, he does not lay himself 
open to anything.

Dr. Lanka Sundkram: It is water
ing down.

Mr. Depnty-Spealier: It is not water
ing down.  This is the extent to which 
the hon. Minister is willing to go. 
'niis is to be an amendment to Dr. 
Lanka Sundaram’s amendment. It may 
be moved formally. _

Dr. Katju: Yej; but let there be no 
difficulty about the phrasing.  “Pro
vided that, after the 20th December, 
1954, the President shall, if he  con
siders practicable.”

Shri Fataskar: it can be this way: 
“Shall, where he deems it to be practi
cable."’

Mr. Deiwty-Speaker: “Shall, if he 
considers practicable, before enacting 
any such Act.”

Shri Ragfauramaiah; I find it very 
difficult to support the hon.  Home 
Minister who is changing every five 
minutes.  My only feeling is that if 
the hon. Home Minister is willing to 
have the con/jultative committee why 
cannot he have it now? Why should 
he wait till the 20th December?

Mr. Deputy-Speaker: The  Speaker 
of this House as well as the Chairman 
of the other House have, both  of 
them, to nominate.  They are not in 
the hands of the hon. Home Minister.

Shri Baghuramaiah: It can be “as
soon as it is practicable.”  If it can 
De aone earlier, why should it not be 
uone earner?

Mr, Deputy-Speaker: There  are

ordinances which expire by the 11th.
I need not go on arguing.

Shii S. S. More: We accept that the 
hon. Member is speaking independent

ly.

Ho 3nro m  (wttot) : 130

TrhrvFT ̂ id t ̂  ̂  ̂

ITRTT #  H  ̂ ^  arRTT ̂

Wi WFi  cTFT  li

¥To qiie ^

31T n̂̂TTT,  5TRT  ̂   ̂ 3TT ŜTf̂hTT I

3|Ro Wf :  ̂ <Tlfvf̂!TITF5 ^

 ̂ oTT̂,   ̂ ^

 ̂ $   ̂ ^

qi  ̂  ̂    ̂  ^

^  >̂T?iT  I

 ̂lA  3r̂qr?nr  ̂   ̂  f 

 ̂I cif̂frsT   ̂ T̂rfRT ̂

 ̂ iW

 ̂ ^  71̂,  ̂  ̂ ^

 ̂  I ^ fTT «TRr̂ ^

amrghr f   ̂  ̂  ^

 ̂  ̂ ’3nwr 1 ̂ ̂ 7̂

 ̂ f siFq: ̂  qr̂  ^

 ̂ ^  ̂ TO  ^

 ̂̂   qra- ̂3IT, ̂  ̂
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 ̂ WTO anT5T   ̂ 1

mteiTFFe  ̂  ̂ ̂ ^  xriŴ

yw '3n̂?n?Rr  irnr ?rf ̂ *ii

 ̂a iw    ̂fW m ; # I

4?r wm f  fift

2pî*T  ̂3ff? 3TF̂  '4̂  ̂ nrf̂l̂ P̂T 

 ̂  ̂̂  3TFf 3n̂ f 3ff?

fT*r ̂  >4+̂ r<̂  ̂fNr *11̂

^ 2PT  ̂  ̂ 1̂

^  TcTHT •4l̂dl  ̂I

 ̂ ^   T̂frTT t,   ̂ ^

qT?Vf̂4̂ m  TIT  T̂r  ^

rTT?  ̂ R̂T ?hf ^

 ̂  ̂ 3TFTT  4 I

*J?r  î  fT3ir fir r̂a* ^

r̂V̂ I

Mr. Deputj-̂ peaker: I shall  now 
put the amendments.  I ahall  put 
the  amendment  to  Dr.  Lanka 
Sundaram’s amendment, first.

Dr. Lank» Sundaram; I accept the 
amendment.  So, you can put it as a 
substantive amendment.

Shri A. K. Gopalan: I do not know 
what will happen to my amendment 
if that is carried.  I request that my 
amendment may be taken up  first. 
It provides that such authority shall 
not be exercisable by the President, 
when the Parliament is in Session.

Mr. Depttty-Speaker: That wiU not 
be barred.  I will put it to the House. 
Now, I will read the final form  in 
which thi/> amendment is put before 
the House.

The question is;

In page 1, after line 18, add:

“Provided that, after the 20:ĥ 
day of December,  1954, before 
enacting any such Act, the Presi- 
d̂.'iit snail, wnencver he  c:;a- 
siders it practicable to do so, Cv..:- 
sult a committee constituted for 
the Ipurpose con̂cting of  ten 
Members of the  House of the 
People nominated by the Speaker 
and five Members of the Council 
of States  nominated by  the 
Chairman.” -

The motion was adopted.

Shri Ramachandra  Reddi: Before
you proceed further, I would  like 
to have a poiht cleared.  Hon. Minis
ter said that these Ordinances must 
be passed into law before the  9th,- 
What will be the fate of these Ordi
nances if they are held over till the* 
20th December?

Mr. Deputy-Speaker: Then,  they
will expire.  It is left to the  House 
to accept or not to accept but  time 
should not be allowed to stand in the 

way.

Now I shall  put Mr.  Gopalan'a 
amendment.

The question is:

In page 1, after line 14, add:

“Provided that such authority 
.'hall not be exercisable by  the 
President, when the Parliament is- 

in session.”

The motion was negatived.

Mr. Deputy-Speaker: Now I wilf
put the amendment moved by  Shri 
Ramaswamy.  The question is:

In page I, for lines 21 to 25, substî 
tute:

“(4) Either House of  Parlia
ment may, by resolution  passed 
within seven days from the date 
on which the Act hau been laixf 
before it under sub-section (3Jf
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direct any modifications to  be 
made in the Act and if the modi
fications are agreed to by  the 
other House of Parliament during 
the session in which the Act  has 
been so laid before it, such modi
fications shall be given effect to 
by the President by enacting  an 
amending Act under  sub-section 
(2).”

The motion was adopted.

Mr. Deimty-Speaker. The  question

ihi:

“That clause  3, as amended, 
stand part of the Bill”.

The motion was adopted.

tClause 3, as amended, was added to 
the Bill.

Clause 1 was added to the Bill.

The Title and the Enacting Formula 
were added to the Bill.

Dr. Ŝ Un: I beg to move:

“That the Bill, as amended, be 
passed.”

Mr. Deputy-Speaker: Motion moved:

‘‘That the Bill, as amended, be 
passed.”

Skai H. N.  Mnkerjee  (Calcutta 
■Jiorth-East): Even at this stage,  I 
rise on behalf of my group to oppoue 
-this Bill.  It has been suggested  in 
the course of the discussion  today 
that in view of the Resolution already 
ad(H>ted by the House, it is not open 
to us lo oppose this Bill except  on 
purely  procedural  points.  Our 
opposition being on grounds of princi- 
pte, we are aĝiiiĜt this Bill as much 
ms we were opposed to the Resolution 
ratifying the earlier Presidential Pro- 
.clamation.

A rose in whatever  name smells 
Just as sweet.  A stinking piece  of 
iegislation, whether consequential or

otherwise, is just as fouL  That  ks 
why we are opposed to this  BilL 
We detest the whole series of  pre- 
suppositiohs;  we  4etest  the  wkole 
series  of  actions  which  have 
been put forward as justification  of 
this Bill.  We are very conscious of 
the steam roller majority on  the 
side of the Government.  That is why 
we have to dissociate ourselves very 
clearly from all responsibility for this 
nefarious measure.

Only the other day, the Prime Min
ister returning from China, chose to 
say that in his view, Parliamentary 
democracy was the best  thing for 
India.  Yet, it is very significant that 
in measure after measure which my 
hon. friend the Home Minister, parti
cularly, delights in inflicting upon this 
House, -this ĉountry is going down 
the slippery slope to reaction of  a 
sort which goes against the  better 
traditions of Parliamentary democracy. 
We know  Parliamentary democracy 
has certain points.  But, as far as the 
better traditions  of Parliamentary 
democracy are concerned, they  are 
beinii completely thrown overboard by 
the action? of this Government,  by 
the continuous series of legislation— 
I need not refer to the many Bills— 
which, particularly, the H<xne Minis
ter has brought before the House and 
threatens to bnng before the  House 
in no time.

I was very interested to hear during 
this discussion what my hon. friend 
Dr. Lanka Sundaram said.  It  waG 
very significant that in 1951,  when 
we were not in this House to create 
trouble, to shoot trouble  all over the 
place, over the questicm of taking over 
the Punjab under Presidential  Pro
clamation, there was a four-day de
bate and stalwarts like our  friend 
and  respected  colleague,  Paadit 
Thakur Das Bhargava, fought valiant
ly against that kind of thing. On that 
occasion.  Government  admitted 
being on the defensive and was very
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apologetic about it.  But on  these 
occasions, ever since we came into this 
House, ever since the whole  series 
of  legislations, starting with  the 
Preventive Detention Act started,  we 
find that the Home Minister is never 
apologetic  about the kind of  Bill 
which he introduces here.  On  the 
contrary. Government ks very blatant 

and does not hesitate to throw  to 
the winds all sense of decorum  as 
far as the traditions of Parliamentary 
democracy are concerned. The Home 
Minister has accepted with very bad 
grace, and with a lot of hummings and 
nawings, after a great deal of  ter
minological discussion, a very inno
cuous amendment,  a very rightful 
amendment which was put forward by 
my friend Dr. Lanka Sundaram.  My 
hon. friend Dr. Katju, the Home Min- 
iirter, on these occasions, behaves in a 
fashion which I, personally speaking 
as a Member of this House, and not 
as an individual, find it very difficult 
to  stomach. 1 would always  be 
happy to pieet Dr. Katju and have a 
cup of tea with him.  I have respect 
for his age.  I like him personally.  I 
enjoy his witticisms.  But, I do  not 
like, as a Member of Parliament, hav
ing to wait upon him as if he is hold
ing* a Darbar he is going to consult 
m because of his good will, and he 
is going to have ad hoc consultations 
with the Members from Andhra  if 
they chose to wait upon  him in his 
Durbar.  I would go to him any day 
and talk to him for hours, and have 
tea or even more substantial  food 
with him.  But, I am not going  to 
wait upon him in the kind of durbar 
which he suggests when he refers to 
ad hoc consultations.

Dr. Katju:  I have never invited
anybody to any durbar,

Shri H. N. Mttkerjee: That is why I 
say that the amendment of Dr. Lanka 
Sundaram which has been adopted by 
the House in a changed form is by no 
means good enough.

It has also been suggested and you 
yourself pointed out, Sir, that  the

524 L.S.D.

controversy over the date 20th Decem
ber or 24th December or isome other 
date was due to the fact that  there 
may be some delay on the part of the 
Speaker of our House and the Chair
man of the other House in nominating 
ten Members and five Members res
pectively.  When he said it, I  was 
reminded that in one single day  in 
the year of grace 1950, the Preventive 
Detention Act was pushed  through 
this House when Government  wants 
to do a thing, it is done.  Now, I am 
told by the Home Minister that it will 
be vety difficult procedurally speaking 
for the Speaker of this House  and 
the Chairman of the other House  to 
nominate ten Members out of  our 
body and five out of the other.  That 
is why, 1 am not at all  happy about 
how the measure has gone on.  That 
is  why we are  opposed to  this 
measure.

We are particularly conscious  that 
there are these Ordinances, these my- 
sterioui Ordinances.  Personally,  I 
have no knowledge of what  these 
Ordinances contain.  The House  as 
such does not know what these Ordi
nances  contain.  Members  from 
Andhra tell us that these Ordinances 
are as black as you can imagine them 
to be.  These, Ordinances are  going 
to have the validity of law.  They are 
going  to  have  the imprimatur of 
Parliamentary approval.  That ks the 
kind of thing which we are doing to
day.  That is why we are  opposing 
this Bill.  During the main discussion 
I was quite intrigued to notice  that 
the Congress Members from  Andhra 
hardly showed their face and they did 
not take much part in the discussibn. 
Possibly they were  rather ashamed 
about it.  They were afraid  about 
facing their coniitituencies after hav
ing taken part in these discussions and 
having adduced arguments  of this 
sort which my esteemed friend the 
Home Minister has  had to adduce. 
Any how, I have.........

Mr. Deputy>Speaker:  Only  two
Andhra Members.  Both of them are 
here, except the one who is sitting in 
the Chair.



Shri H. N. Mofcerjee: Actually,  I 
have felt from time to time that the 
Chair was trying to represent  the 
valiant spirit of Andhra.  Sometimes,
.you were asking questions of  the 
Home Minister which really put him 
in a tight corner.
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I shall conclude by saying that the 
Andhra people, who are valiant people 
as they showed so impressively dur
ing  their  struggle  for  a  State 
of  their  own,  have  been 
shabbily.  treated.  Their legis
lature gave a verdict.  That vt-rtUct 
has . been by-passed and ignored by an 
executive fiat.  For how long, we are 
not sure, legislation for the  Andhra 
people has to be done by the executive 
hiding its mailed first in the valvet 
glove of the President.  I have no 
doubt that the travail of the  Andhra 
people cannot be long and that at the 
next elections, the Andhra  people 
will give the Government of the day 
a proper reply.

Dr. Lanka Sundarant: I would like 

to make one brief point in the Third 
Reading.  I should like to congratu
late the Home Minister for having at 
the last moment changed his  mind. 
I wanted to ask him to remember one 
thing.  Today, in Andhra there it;  a 
tremendous amount of political fer
ment,  Let there be no suspicion that 
the Government here or the Governor 
in Kurnool are doing things which are 
not open to scrutiny.  I hope  that 
when the occasion arises, God forbid 
that such an occasion should arise— 
this Committee which he has agreed 
to now, will go into function imme
diately and that it will be given every 
facility to scrutinise the work of the 
Governor and give proper advice  to 
the President.

Pandit Thakur Das Bhargava (Gur- 
gaon): This is not a happy occasion 
when one would like to go into  the 
past.  I am very sorry that in Andhra 
it has been said that there has been 
failure of the constitutional  Govern
ment  and that the  constitutional 
structure is no longer alive.  As  a 
matter of fact, this is ah unnecessary

slur on Andhra. In every well organis
ed State, when there is a No Confi
dence motion passed against a Minis
try, it is natural that that  Minisiry 
resigns,  and another Ministry  is 
brought into existence.  According to 
articles 356 and 357. whenever  the 
Governor reports or otherwise  the 
President comes to be of the opinion 
that the Constitutional structure has 
failed, it is his duty to have recourse 
to article 356.  It is quite true.  and 
it is a consequence of that  that to
day we are enacting .this  measure. 
But at the same time, when ŵe  en
acted article 356, I know that we had 
it in mind that the failure of  the 
constitutional structure does not mean 
that there will be a motion of no confi
dence against any Ministry.  At that 
time, speeches were made by  Dr. 
Ambedkar and myself, and  we 'sub
mitted that as soon as there was such 
a no confidence motion, another elec
tion will be held, and if even alter 
that election, there is no stable Minis
try, then and then alonê it will  be 
held that the constitutional structure 
has failed.

But here in Andhra,  a peculiar 
position came into existence, and  but 
for that, our Government would not 
have  taken it over,  because  the 
Central Government do not gain any
thing thereby, they get only headache 
by it.  But it so happened that  the 
Ministry there did not care to  take 
up the work of a caretaker Ministry, 
and it was as a consequence of  that 
that the President was obliged  to 
come to the conclusion that the only 
course left open to him was recourse 
to article 356.  In my humble opinion, 
it is entirely wrong that in a  State 
if there is a no confidence  motion, 
then recourse to article 356 has to be 
taken.  But in circumstanceu  like 
these, when a Ministry dôs not take 
charge of the administration, no course 
is left open except this.  I would like 
that a convention would grow in this 
country that always the outgoing Min
istry would take up the  caretaker 
charge of the administration.  That is
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absolutely  necessary.  In  every 
country, this i.' done.  And. I certain
ly regret that this was not done m 
this case.  But the Ceîr̂ Govern 
ment could not help it, lor they had 
no other go.  I am not happy ov'er 
this.  I know that technically , 
constitutional structure has failed,ĵt. 
in effect, unless the new el̂tipnstake - 
place, and unless and untij it ̂  pi;pv- ... 
ed after that that the Andhra people 
are not capable of having.,  stable 
government, the constitutional; struc
ture has not really failed; it has ̂only 
technically failed.

In 1951, also, a similar  situation 
arose, and at that time» we fought €or 
the rights of Parliament.  I may just 
submit for the consideration of  . the 
House that though such  eulogistic 
sentences and epithets have been u.-ed 
in regard to me, which I hardly  de
serve, I as a humble member of the 
Congress Party did my part even then. 
But at the same time, the House must 
remember that there is no provisicn 
an article 356 or 357, by virtue  ot 
which Government are obliged  to 
accept the formation of a Consultative' * 
Committee or the machinery of  re
view by Parliament by resolution of 
enactments made by President.

Under article 357, when the Parlia
ment m its discretion gives over its 
rights to the President, the President 
can do what he likes.  But when the 
Goveriiment agreed, they  agrê  in 
consonance with a democratic princi
ple, that they may associate with them
selves a consultative committee.  And 
our experience in  the  Punjab  and 
PEPSU was that the Central Govern
ment s rule was very beneficent, and 
it aid the people a lot of good, . I re
member that in t|;jis Houses an  Act 
was brought, which had been  enacted 
by Hie President, and we moved reso
lutions here in this House, in accord
ance with what we evolved in  1951, 
namely that within seven days, this 
could be done. So. it is not that there 
is autocratic rule.  I am rather sur
prised to hear  Shri H. N. Mukerjee 
saying, this is undemocratic, this  is

zoolum, and wl̂ t̂ np|.  Thatfis in ac- 
■ cordance wî  ̂îe r̂qifisjQnfli .of .the 
Co'js+itiitiQ̂ ‘Which we passed, ̂ nd this 
is the best provision thiit w§ passed. 
At the time when it wa;? passed, I.had 
occasion to say that it was a yeiy ne- 
cei{̂r>’ provision,; and s. very  gpod 
proviŝjj 1̂00.. ]JJow» if any Govern
ment does its wofk m accordance with 
tha Ccnstitution, can-it be said that 
it is ixct democratic?  It itJ a . demo
cratic Constitution that, we hav.e, and 
uiJder Inat Constitution, this,has been 
done.  So, it is.»not right to say that 
the Central Govemm€a[it were not jus
tified. in actingi as, they did and there
fore. they have to be apologetic.

■

Shri S. S. More:  Was not Hitler
ruling according to the Constitution?

Pan̂t Thakur Das Bhargava:  But
there wasno democratic Constitution 
f'.ir that country.  Now I have  got 
here a Constitution.  Does  my  hon 
friend Shri More mean that when th€ 
Constitution is tliere, after taking oath, 
I should riot say that any act consonant 
with the Constitution *is all right?  I 
am not one of those who take  oath 
here.-̂ and thfti 'go the other way  for 
breaking tĥ oath.

Sliri S. S. More: Can we not amend
the Constitution?

Pandit Tbakar Das BhargaTa:  That 
is a -different matter

If  we  amend  it  ŵe  shall 
abide by the  amended Constitution. 
But  as  long  as  the  present 
Constitution  ,is there, the  Central 
Government are |>erfectly justified in 
having recourse to articles 356  and 
357;  Nobody can say that it is  not 
a democratic way of doing  things. 
It is a perfectly democratic way  of 
doing things.  It il only for a  short 
period of three rnqnths.  If the Central 
Government wanted to take advant
age of the Andhra people  and get 
sonjiething for themselves* *why should 
they at all agree to have an election 
as soon as possible?  Here, it is only 
a Question of two or three  months. 
In Punjab, it wâ. a longer question, 
and in PEPSU also, it was  a longer 
quesUon.  But aU the same. I  can
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say, as a Punjabi, as a man  who 
knows PEPSU, that the Central Gov
ernment s rule was very beneficent and 
very good for us.  But here  that 
question does not arise, and I do not 
like that the  Central  Government 
should have control over the adminis
tration of Andhra for more than the 
necessary period, because after  all, 
whether the administration  may  be 
good or bad, we want to have our own 
administrations  in  the  States.  The 
Andhra people are quite justified in 
having their own administration, so far 
as the administration of their State is 
concerned.
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In regard to this Bill, I am  not 
very happy about the wording of,the 
amendment of my hon. friend  Dr. 
Lanka Sundaram.  I do not like the 
words ‘if the President considers  it 
practicable’.  After all, it is  the
Parliament’s  right according  to
article 356 of the Constitution to en
act laws under that article,  Parlia
ment is inve.5ted with all the powers 
of the local Legislature  of a State. 
And if Parliament makes it over to 
the President, why should the Presi
dent say that he will consult if  he 
thinks it practicable to do so?  Why 
should  the  Central  Government
arrogate to itself the right to  con
sult the Committee when it considers 
it is practicable to do so?  Supposing 
you do not think it practicable,  even 
then I insist that the representatives of 
this House, the Andhra people mostly, 
•have a right to be consulted,  and 
have a right to have their say,  be
cause  this is the only  machinery 
which has been improvised by Parlia
ment to see that its duties are  dis
charged.  Therefore, in every  con
ceivable case, I should like that Gov
ernment should consult this  Com
mittee.

I do not know why we should go 
out of our way and insist and  be 
jubilant over the fact that the  hon. 
Home Minister has said that he will 
caU certain people,  Andhra people, 
lor consultations.  It is the right of 
these people to be consulted, and I re

quest, very humbly, the hon.  Home 
Minister that he will kindly consult 
them ev«i in regard to these  Ordi
nances, because, after all, our Gov
ernment is such that nobody in  the 
Central Government, and nobody in 
the whole House, says that the Andhra 
people will not be consulted, or that 
any Member of the Parliament  wiU 
not be consulted.  In all matters, we 
are here to be consulted.  We are 
parts of Government, in a way,  be
cause Parliament is a sovereign body, 
and every person has  a right to be 
consulted.  I am rather very  sur
prised at Shri H. N. Mukerjee saying 
that he would not go to a tea party 
with the Home Minister, if he wanti 
him.  If he wants me, I would  run 
to his house, and just impose myself 
On him.

Mr. Depnty>Speaker: Can we  go
without invitation?

Pandit Thakur Das Bhargava: It

is my right, and I will get  some 
laddits also out of him, besides tea. 

I have never seen the  hon.  Home 
Minister behaving in  any different 
manner.  Whenever we go to him, he 
always treats us magnificently;  he 
treats  us with tea and  all other 
things.  My submisiion is. so far as 
these questions  go, I am perfectly 
clear in my mind that if I go I have 
a right to be consulted, not that  I 
depend upon the sweet will or dis
cretion of any Minister or any other 
person.  When the President is  ex* 
ercising this right, he is exercising it 
as the agent of the Members  of 
Parliament, because it h our right 
under article 356 of the Constitution.

r am sure that just as the previous 
committees have  acted, this  com
mittee also shall act, and act rightly 
too.  In the end, when the  whole 
thing is done, and the new Govern
ment of Andhra comes into existence.̂ 
the  Members of  the  consultative, 
committee will have occasion to con-, 
gratulate the hon. Home Minister for- 
behaving, as I know he will behaip̂  ̂
rightly.
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Shri G. H. Dcshpande  (Nasik— 
Central): I rise to suj>port the Bill 
as it stands amended.  It is many a 
time amusing to listen to a  com
munist sermonising  on democratic 
traditions.  There  was  one  such 
occasion of that type today in  this 
hon. House when the hon.  Member 
from Calcutta sought to oppose this 
pre.'ent measure.  While speaking on 
the Bill today, he said that the Gov
ernment of India have treated  the 
people of Andhra very shabbily.  I 
do not know for whom the hon. Mem
ber  was speaking.  Perhaps,  he 
wanted to carry on some propaganda 
pursuing  some communist  tactics. 
Nobody is  going to be befooled in 
this country by this sort of  pro
paganda.  No people in this country 
are shabbily treated by the  Govern
ment of India.  Nobody is afraid of 
going to the people for election.

4 P.M.  «

He saiti the Andhra Members  on 
this .'ide seemed to be afraid of go
ing to the people.  It is the  com
munists who are afraid of going  to 
the people.  They do not want  the 
elections to come very soon.  They 
wanted, by hook or crook, to capture 
power in Andhra.  We do not want 
that.  We are not afraid of  demo
cracy and  facing  our people  at 
any time.  It rs we—and I say  we 
are very proud of it—who have  in
troduced  adult franchise in  this 
country.  If we were afraid of fac
ing elections at any time, our Party 
would never have introduced  adult 
franchise in this  country.  What 
other course was open there for  the 
Government of India?  It was  said 
by the hon. Member from Sholapur 
that even Hitler ruled according to a 
Constitution.  If that is the judg
ment of the Indian Constitution that 
hon. Members opposite have, I have 
got nothing to say.  Can you  com
pare Hitler’s Constitution with  the 
Constitution that we  have passed? 
Ours is a  Constitution which  will 
stand  the test of democracy  for 
generations to come. We are  proud 
of  the Constitution that we  have

passed and when you compare it with 
ihe Constitution that Hitler had, I 
do not find words adequate enough 
to condemn that sort of accusation.

The Opposition Members may say 
anything.  They are at liberty to do 
so, because we are lovers of demo
cracy and we have given them  an 
opportunity to say anything that they 
choose.  But what other course  was 
open?  What other course would have 
been more democratic?  The  only 
democratic course that was open  to 
the Government has been the  one 
placed before the country by  the 
Government.  The election is coming 
within three months.  Is that too long 
a time?  What else can you do?  If 
there  is no stable Ministry,  you 
have to go to tfie polls.  You have to 
go to the people.  Arrangements are 
being made for that.  And then you 
want  to say that all that is  un
democratic, that the people of Andhra 
are treated so shabbily.  Whom  are 
you going to tell this?  Are  people 
going to take you seriously  about 
this?  The only honourable way  by 
which  the people of Andhra  are 
treated today is by the course  that 
has been adopted by the Govetn- 
ment.  There is nothing wrong  in 
it.  No other democratic course vas 
open for the Government to choostj.

So, Sir, I say that this is the onlĵ- 
democratic way that we have chosen. 
The conununists are afraid, I know, 
because they are sure they are  not 
going to win.  They  are sure that 
there may be  a Congress majority. 
Many times reference was made that 
we have a ‘brute’ majority.  Why 
brute  majoiity?  Can you run  the 
administration of the country by such 
Independents who disagree with  one 
another twenty times a day?  Sup
posing 500 Members are elected to this 
House in the next election, who would 
never agree among themselves,  but 
will be ideal democrats—in the mom- . 
ing they will have one opinion,  at 
noon they will have another op̂ on, 
and in the- evenî th«r will  have 
a third *ism* to wiU  be
very good democr«t$> ût the country
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will gQ to dogs.  Nations are  never 
raised by such  peoplê sue*  Inde
pendents.  You may  have indepen
dence of views, but unless and  until 
you have an organised Part/,' unless 
and until you have got men who are 
prepared to act in a concerted manner 
in spite of differences, accb̂rding to a 
common measure,  unless and imtil 
you have a Party so organised,  you 
cannot run the administration of the 
country. You may run us down  by 
saying that we have .a brute majority.
It is this majority, it is this unity of 
purpose, that has achieved the inde
pendence of this coimtry, and it is 
due to this organised Party, that to
day democracy is functioning,  and 
functioning very effectively, in India.

So I say that I do support this Bill 
with a clear conscience knowing that 
that was the only democratic course 
lor the Government open under  the 
circumstances,  and hence I  very 
strongly support it.

Shri iUghuramaiali:  I am  not
afraid of ..the ; communists; I am  not 
afraid of the electorate; but  I  am 
really and seriously afraid of the hon. 
the Home IVlinis'ter. ̂ He is so vacil
lating in his opinion that he changes 
it every five minutes—I am sorry to 
make this remark.  He ha2 agreed 
■'to the Committee.

Shri Algu Ral Slustri  (Azamgarh 
Distt.—̂East cum Ballia Distt.—̂ Wêt). 
The world is changing. '

Shri Ragfauramaiah: Having agreed 
to it, I would like to know why he is 
still dallying with the idea of postpon
ing it till 20th December.  Why this 
clause about practicability?  I agr̂ 
with  Pandit Thakur Das Bhargava 
that if you think it is practicable’ as 
you yourself safd tt is  practicable, 
why this clause? ■■ The whole of this 
, morning the hon. the Horne Minlitfer 
argued that it is not piractieable." “l 
believed him;. I thouglit’ it" was " i3»t 
practicable.  he sayg it Ifi pîc-
ticable.  So I'say if>th5 <5oiisultatiVe 

ComiTiittee is practicable, aft̂ 20th

December, where is the question of its 
impracticability before that date? You 
cannot play with ideas. You cannot say 
‘It is just because Andhra’.  U is a 
question of life and death for the peo
ple of Andhra.  If you think that con
sultation with Andhra Members  or 
with those Members of this Parlia
ment acquainted with Andhra affairs 
is necessary and vital, I agree  with 
Pandit Thakur Das Bhargava  that 
there cannot be any postponement.  I 
know it is too late; but I do hope, in 
actual practice at least the  Home 
Minister will see that there is no oc
casion when he will refuse to con
sult the people on the ground  that 
it is not practicable to do so.  After 
aU, we are now in Delhi, and  even 
if some of us go out while the House 
is in session, it should not be  diffi
cult to return whenever necessary— 
now, that Railway Minister has given 
us passes and we have not to  incur 
any expenditure.  Why is it impracti
cable even before the 20th December,, 
to consult us whenever any measure 
is  to be sponsored either in  this 
Hoû or by the President on his own?

I would, therefore, while supi>ort- 
ing the Bill again express my  grave 
apprehension about the future  of 
Andhra in "the hands of the vacillat
ing Home Minister.  But I still hope 
against hope that he will  consider 
the interests of Andhra, more than 
an3Tthing  else  and  consult  every 
Member of Andhra whenever an ijsue 
CQmes up for disposal.

Dr. Katju: Mr. Deputy-Speaker. ..

Dr. Jaisoorya: You too Brutus! .

I  Dr. Katju: Many kind things ha\̂e 
j b̂ n, said about me... '

i  Shri Algu Rai Shastri: That is your 
I good luck.

'i  Dr. Katju;'.. .in this House.  My 
V'h®n. friend,  Shri H. N. Mukerjee,
\ accused me of holding durbars. That 
\ came as ne-ws to me, because I  con- 
•̂sider iftyself, with all due respect tô
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him, as a much greater democrat in 
India than Shri H. N. Mukerjee  or 
any member of his Party.  They be
lieve in liquidation...

Dr. Jaisoorya: And you in liquids!

Dr. Katju: I believe in consultation. 
That is the difference.  When they 
get an opportunity, they do not per
suade; they just liquidate.  When we 
get an opportunity, we spend  the 
whole of our lives—as I have  spent 
the whole of my life—̂in persuasion, 
by persuading others, even persuad
ing my hon. friend,  Shri Raghura- 
maiah.  Therefore, please, for God's 
sake, banish from your mind any idea 
of durbars or something.  I approach 
every question in office, and out  of 
office from an equal  point of view. 
You are as much  interested in  the 
welfare of the country as I am.  It is 
a mere accident  that I sit here.  I 
may be sitting nowhere.  But I am 
a citizen of India and, therefore, the 
interest and welfare  and the glory 
and prosperity of the country are as 
dear to me as they are dear to  you. 
For  God’s sake, do not  attribute 
motivei.  Do not  attribute anything 
which does not sound well.  When  I 
said that I would consult, that means 
I would come to your house to con
sult you.  If my friend says, ‘Pleasie 
do come to the Red  Square’, I will 
go to the Red Square and consult and 
find out his views.  Because one thing 
is quite clear.  The President is  to 
act on his own responsibility.  My 
hon.  friend. Pandit  Thakur  Das 
Bhargava, has kindly given a history 
of what article 356 meant.  I  quite 
agree with him that there should be 
a  convention,  unless  the  circum
stances are exceptional—as they were 
exceptional in Andhra—that the out
going Ministry, the Ministry  which 
has been defeated says “We appeal 
to  the  people  because  the  people 
support us; the Legislature may not 
do so” and they should then  carry 
on as a  caretaker Ministry.  But 
here  the  circumstances  were  very 
very exceptional and they said  ‘we 
resign’.  It was very fair of them—I

tell you, it was honourable of them— 
because if they had carried on, then 
the  Opposition  Parties—political 
group—̂ would have run about  with 
cries going up to the skies that these 
people are hungry for office, they are 
remaining in office in order to mani
pulate  the  election,  to  manipulate 
and influence voters and  to adopt 
every single device which is not an 
honourable device.  •

Shri Algu Rai Shastri:  That  is
what they would have said.

Dr. KatJu:  The outgoing Ministry
thought: let the Governor act as.  a 
caretaker; he will ensure a fair, pro
per election and then let the  people 
of-Andhra pronounce as to what sort 
of Government they want.  So far as 
I am concerned, sitting here—̂I  am 
not speaking as a congressman; I am 
speaking as a member of the Govern
ment of India—we are not concerned 
as to what sort of Government  the 
people of Andhra  want for  them
selves, so long as law and order  is 
maintained and so long as there are 
no improper attempts made to. . ii[i- 
fluence voters.  That is domoci;<icy; it 

is for them to say. . -

Lastly, Sir, I come to my esteemed 
friend—probably he no longer consf- 
ders  me  as his  esteemed  î̂ d. 
There has been some misunder̂arid- 
ing.  What I said in the begiiihiĥ I 
still stick to it because I regard %e 
whole machinery that you hav6 pro
vided as a matter of precaution  as 
superfluous.  So far as m̂r informa
tion  goes  outside  this  legislature 
there has been  no legislation  and 
then, sometimes I thought, that  if 
there is a legislation it may have to 
be passed at the spur of the moment. 
Supposing something  occurs in the 
course of the election or preparation 
of election, and the GoV̂ nor says: 
“I sli4>uld like to have ‘ something 
like this.”  He frames ' tfc'e Bill and 
sends it to us.  Then it may be quite 
impossible  to consult a, Coftiinitl̂.
I ant speaking froih my eJSîierî. 
The House may take it froiii Me; in 
PBPSU I found that  two monlbi’ 
notice was not sufficient to can  ^
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sitting of the Committee.  If we fix 
a date it would not suit the conveni
ence of hon. Members.  Though they 
were  living  cloee  by  in  Patiala, 
Nabha and other places they used to 
write back saying:  “This date is not
suitable to  us, please  change  the 
date.”  Now, if you are all living at 
Cuddalore and Kurnool it would be 
very difficult to call a meeting An 
hon. Member from Trivandrum may 
be a member of the Committee.  He 
may say: “I want 10 days’ notice,  I 
am not living at your beck and call.”
It was from that point of view that 
I said, here the President’s rule is 
to continue only  for two or three 
months at the outset and therefore, 
do not have any Consultative Cpm- 
mittee, a device which I myself sug
gested in  the PEPSU Bill.  I say: 
you  depend  upon  your  7  days’ 
machinery to see that the Bill is all 
right.  But, hon. Members  thought 
that something should be done and 
so I suggested: “let us have it this 
way”.  I suggested that because I do 
not want to have any paraphernalia 
to come into operation, while these 
iriihêiate pieces of legislation  are 

necessary-  The  whole of  Andhra 
knows what  the ordinances  were. 
They know from A to Z.  They will 
be enacted and the House will have 
them on the Table.  The Members 
can discuss them, approve  of them 
or r*̂<̂dify them.  They can do what- 
ev̂er they  like.  So far  as future 
'legislation is concerned which  may 
be  undertaken,  I  am  extremely 
doubtful about it.  After the 24th of 
December, if I find it practicable that 
I can hold a meeting of the Consul
tative Committee, I shall certainly do 
It.  If that cannot be done and the 
matter is extremely urgent, then it 
will not be done.  Therefore, it was 
from that point of view that  this 
formula was adopted.  It was not for 
the purpose of creating any iionfu- 
sipn or creating any embarrassment 
to Mr, Raghuramaiah.  That was not 
the idea.  I sakL over and over again, 
that even if th«»e is no Committee, 
it may be possiWie for me to wendwend bn 
to you formally what we ate '̂link

ing of and ask for your views  by 
post.  I can write  to  you  saying: 
“This  is what has been suggested 
now.  What have you got to say on 
this.  Will you please let me have
your opinion within four days?”  I 
am not bound by your opinion.  You 
are entitled to say  what you like. 
But, in finalising  the proposals  we 
will have in mind your opinion.  If 
you say that the matter is to come 
before the  Parliament  I entirely 
agree.  When the President steps in, 
it is difficult to say, as you are say
ing, that it is an autocratic rule.  As 
I said,  in PEPSU, instead  of  the 
people of PEPSU looking after  the 
State, it was the people of India  as 
a whole  who  were  looking after 
PEPSU.  Today it is the  people  of
India as a whole who are responsible 
for the welfare, for law and order, 
fcr the betterment of conditions in 
Andhra.  Who will be responsible to 
see that there is peaceful,  orderly, 
fair  and  impartial  elections  in
Andhra?  It is not  the  people  of
Andhra; it is not this authority  or
that authority; it is the people  of
India as a whole as represented by 
the Parliament.

Therefore, I  am happy, Sir, that 
this Bill has been approved general
ly and I should like to tell my hon. 
friend Mr. H. N. Mukerjee that he 
is very much in the wrong,  he  is 
completely mistaken if he thinks that 
whenever he comes to my house, he 
goes  on  a durbar.  I  also  assure 
Mr. Raghuramaiah  that there  has 
been no departure from my princi
ple.  We are sitting here  as Mem
bers of opposition, and Members of 
the Government party.  We have our 
own principles.  But, along side those 
principles we try to adjust ourselves 
so  that  the  decisions  that  may 
emerge may be unanimous so far as 
possible.

Mr, Depuiy-Speaker: The question: 

'That the Bill, as amended, be

The motion was adopted.
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Clauses 61 to 65

Mr.  Deiiuty-Speaker:  Now,  the
House will take up consideration of 
the other clauses.

Shri S. V. amy  (Salem):

Sir, on a point of order.

Mr.  Deputy-Speaker:  Point  of
order to my getting up?

Shri S. V. Ramaswamy:  No, Sir;
this  is  with  regard  to the clauses 
which have been passed already.

Mr. Deputy-Speaker;  Hon.  Mem
ber ought not to interrupt me like 
this.  Let me say what the House is 
to proceed with; then he can  raise 
the  jK>int  of  order.  The  House 
will now proceed with consideration 
of clauses  61 to 65.  Such of  the 
amendments as hon. Members would 
like to move may be communicated 
to the Secretary within 15 minutes. 
Hon. Members  may hand over  in 
slips the numbers  of amendments, 
which they have already tabled, and 
out of which  they would like  to 
have some of them to be moved,  to 
the Secretary.  I will treat them as 
moved.

Shri S. V. Ramaswamy;  Sir,  the 
time allotted for clauses 39 to 60 was
3 hours.  I see from the uncorrected 
report that at about 4.47 p.m. you 
were pleased to say: “Now we shall 
take up the next group of clauses 
numbers  ̂ to 60.”  My  point  of 
order is this.  Within  17  minutes 
the whole batch of clauses from 39 
to 60 seem to have  been  passed. 
Now, what about the allofment  of 
time  of 3 hours?  Such of  those 
Members who  were  interested in 
these clauses were under the impres
sion that these would be taken over 
to the next day.  But, I find, Sir___

Mr. 1>epiity-Speaker: Order, order. 
I have heard  him; it is sufficient. 
IVas the hon. Member Iwre yester
day?

Mr. S. V. EwaaiimBT:. No. Sir; 

but, we were............

Mr. D̂ratŷSpeaker: Order, order.
1 know what he is going to say. The 
point of order is simply this. 3 hours 
were allowed to these clauses.  But, 
when no hon.  Member  wants  to 
speak, shall I sit chup chap here and 
then adjourn the House  and again . 
sit mum on the  next day till  the 
three hours are over?  Is it the kind 
of instruction  he will give to the 
Chair?  I will proceed if no hon. 
Member wants to speak.  The timê 
is allotted to enable hon. Members 
to say what they have to say. Every 
minute counts for us.  We have al
lowed.  15, 20 and  50 minutes  to 
every  motion.  Therefore, I called 
upon the hon. Member Shri Sadhan 
Gupta.  He  spoke—normally  he 
speaks extensively also.  The matter 
was whether juror- are to be conti
nued or not.  He  spoke at  length. 
Then I looked this side and that side. 
No hon. Member rose to speak.  Shri 
Raghavachari said that there was no 
quorum.  But,  he did not say:  “I
want to speak”.  Other hon. Members 
had gone out.  The quorum bell was 
run.  As soon as hon. Members came 
into the House the bell was stopped. 
Then again I looked this side and 
that side.  No hon. Member wanted 
to  speak.  I  requested  the  hon. 
Deputy Minister to speak if he had 
anything to say.  If the complaint is 
that I did not speak and continued 
the discussion to enable Mr, Rama
swamy  to come here  today  and 
speak, that is no point of order.  I 
can request hon. Members to be here, 
but how can I ask them to speak?

Sardar A. S.  Salgal (Bilaspur): 
But, the hon. Member was not here.

 ̂ Shri  R. D. Misra  (Bulandshahar 
Distt.):  Yesterday, I said that I had 
an amendment and wanted to speak.

Mr.  Depnty-Speaker: That  was
later on, when  the discussion had 
closed.  Hon. Members are not  wil
ling to be  in their seats  to move 
their amendments.  They do not rea
lise their responsibility towards their 
constituencies, and then they go and 
complain against the attitude of  the 
Chair.  I am really surprised.  I do 
not know what their  constituencies
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are going to do this time so far  as 
those hon. Members are concerned.

Now,  let  us proceed  with  the 
clauses 61 to 65,

[Shki Barman  in the Chair.]

Shri  Raffhubir  Saliai (Etah Distt — 
North East cum Budaun Distt.—̂East) ;
I have given notice of an amendment 
which is No. 12 in list No. 3, to the 
following effect.  In section 342 of the 
Criminal Procedure Code,  sub-clause
(2) reads like this:

"The accused shall not  render 
himself liable to punishment  by 
refusing to answer such questions, 
or by  giving  false  answers  to 
them; but the Court and the jury 
(if any) may draw such inference 
from such refusal or answers as 
it thinks just.”

What I propose by my amendment 
is to delete the words “or by  giving 
false answers to them” and  also  the 
words “or answers”, which is simply a 
consequential one.  After the deletion 
of these words, the  sub-clause  will 
run like this:

“The accused shall not  render 
himself liable to  punishment  by 
refusing to answer such questions; 
but the Court and the jury  (if 
any) may  draw  such  inference 
from such refusal as it thinks just.”

The object of my amendment is that 
I wanted to strengthen the hands of 
the Home Minister in  putting  down 
the prevalence of the evil of perjury. 
It has been recognised by  him as it 
has been recognised by everyone who 
is conversant with our law courts and 
witVi the profession of law, that this is 
a  very  wide-spread  and  rampant 
evil.  The aims and  objects  of  the 
original Bill that was  placed  before 
the House for amendment of the Crimi
nal Procedure Code were the put
ting down of perjury,  besides  the 
other things, namely, that  the  trials 
should be expeditious, they should be 
less expensive and there should be less 
cumbersomeness in the law.  I am one 
of those who believe that by enacting

this amending Bill with changes here 
and there that have been made by the 
Joint Select Committee and  by  the 
House so far and by other amendments 
that may be accepted by  this  hon. 
House hereafter, we will have achiev
ed the objective of expeditious trial, 
of making the trial less expensive and 
of overcoming  cumbersomeness to a 
certain extent.  But I am one of those 
who believe that so far as the problem 
of putting down perjury is concerned, 
we have not gone a step further.  You 
may remember that  in  the  original 
Bill, the Home Minister proposed that 
in order to deal with this evil, there 
should be a provision that as soon as a 
perjured statement is made before a 
Magistrate  or  before  a  Judge,  he 
should be empowered to punish  the 
perjurer then and there  summarily. 
That provision, as you all know, has 
been substantially  changed  by  the 
Joint Select Committee......

Pandit Munî war Datt Upadhyay
(Pratapgarh Distt.-East): Clauses 61 to 
65 do not cover perjury.

Shri Raghubir  Sahai:  My  friend.
Pandit  Upadhyay  just  invited  my 
attention to the fact that these sec
tions or clauses do not make any pro
vision for perjury, but if he just bears 
with pe and follows my argument he 
will be able to appreciate the line of 
argument that I am adopting.  When 
I say that in putting down perjury this 
Bill has not taken  us very far,  I 
quite agree with the Home  Minister 
that it is a social  evil  and  public 
opinion should be very strong in put
ting down perjury wherever it  may 
be, but my own submission is that the 
law as it stands today is also responsi
ble for  encouragement  of  perjury. 
This is my personal view; many hon. 
Members of this House may not agree 
with me, but I want that at least the 
provisions of the law should not be 
such as to encourage perjury or false
hood.  I am drawing your attention 
to the provisions of section 342. sub
clause (2) of the Criminal Procedure 
Code, where it ĥ  Bê pointedly laid 
down that the accused can refuse to 
give an answer to any question put to
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him or he can  give  false  answers. 
For God’s sake do not make  such a 
provision in law, namely, that an ac
cused is permitted, by  law  or  by 
statute, to give a false answer.  On 
the one hand, you are very anxious to 
put down perjury wherever it may be; 
on the other hand, you are statutorily 
giving x)ermission to an  accused  to 
make false answers.  These two things 
cannot go hand in hand.  In the first 
instance, even from an accused. I ex
pect a true answer when a question is 
put to him.  He is not under an obli
gation to give any answer and the law 
gives him power to refuse to give an 
answer because it may be possible that 
by giving that answer he may incrimi
nate himself.  Let him refuse to ans
wer, but if he does give an  answer, 
let him give the true answer though it 
may incriminate him.  If he gives a 
true answer and if that answer incri
minates him. let it be construed under 
the law to be an extenuating circum
stances by itself.  You will have to 
change the law in the light of my re
marks before perjury is sought to be 
put down in every shape or form and 
it may not become so prevalent as it 
is today.  It is said that if they remove 
these words “that he may give false 
answers”, there might be a  lurking 
suspicion in the minds of the people 
that by giving a false answer, the ac
cused may be involving  himself  |n 
another case or committing  another 
offence.  Far from it as there  is  no 
sense in this  argument,  because he 
can only be liable for his statement or 
for a wrong statement if  he  makes 
that statement under an oath.  That 
answer is not under an oath and so 
he is not liable.

I will also draw your attention to a 
further provision that has been made 
. in this amending Bill.  You are now 
giving the accused a right to go into 
the witness box and to be  his  own 
, witness.  This right did not exist up
• to this time, although  it  has  been 
.. existing in England for the last fifty 
or sixty years.  You are introducing 
this here now.  Why? My own. inter
, pretation of this new provision is that 
you want that truthfulness should be

given a premium.  Let the accused 
come forward into the witness  box̂ 
take the oath and make a clean breast 
of the whole thing.  It is quite possi
ble  when  he  is  examined,  cross
examined and re-examined  that  the 
Court may be impressed and the pro
ceedings of the case may be cut short 
and the Court may be in a position ta 
come to the truth.  When  you  are 
going so far as to give the accused the 
right to come into the witness  box, 
why do you retain these words?  You 
will excuse me if I say that the re
tention of these words is a disgrace to 
the statute-book.  You cannot with one 
voice say that you are going to put 
down perjury and with another voice 
say that you will retain these words. 
These words ought to go lock,  stock 
and barrel.  So much has been  said 
about the evil of perjury by Judges of 
High Courts and  other  distinguished 
persons who know the affairs in our 
law courts have bemoaned this ram
pant evil of perjury, but,  as  I  had 
already said, this is a social evil, and 
we have to fight  it  on  all  fronts. 
Why, is it  that in  other  countries,, 
where civilization is not as old as ours, ’ 
they are more prone  to  speak  the 
truth?  I had an opportunity to  go 
through some of the  proceedings  of 
Nuremburg trials and I was  struck 
with the frank statements of the accus
ed  there.  They knew  they were 
going to be hanged, and there was no 
escape.  When the accused  was  put 
questions by the Court, he came into 
the witness box and made a complete 
avowal of everything.  He did  not 
eat his own words.  He did not shilly
shally with those things.  He admitted 
all these changes and the only plea 
that he raised was, ‘ when we  have 
discharged our duty, why are we being 
punished?"  They did not give false 
replies.  They did not say, “we refuse 
to answer”.  Only this morning, I was 
reading in the Hindustan Times that 
a Member of Parliament in England 
was convicted and  sentenced  to  a 
term of imprisonrntot bn  charges  of 
embezzlement.  Out of seven counts 
that young men of 35 years~a sitting 
MJ*.—admittisd six charges and he was 
awarded an Imprisonment  of  six  or 
seven years.  Please excuse me when

Criminal Procedure 1766*
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[Shri RaghuWr 
I say that very few lawyers here will 
be disposed to give that advice to any 
client of theirs.  They may say, “you 
deny the charges wholesale.  Let the 
prosecution prove the guilt and it is 
jjuite possible you may be given the 
benefit of doubt”. Now. what I mean 
to  say  is.  in  other  coun
tries,  great  value  is  laid 
on true statements,  on  suppressing 
falsehood.  Why not lay  the  same 
sort of emphasis here?  I am  really 
surprised—I might have  limited  ex
perience, but I am putting that  ex
perience before this House for what it 
is worth—that I have not come across 
a single ruling in my  whole  profes
sional career where  a  Judge  or  a 
Magistrate has extolled the accused or 
a witness on the ground of his having 
made a clean breast of the whole thing 
or on the ground of his having made 
a true statement.  He  may  convict 
that man but he should at least  pay 
some value to his being truthful.  We 
will have to give an entirely different 
orientation to the very conception of 
law.  This perjury cannot be put down 
, by merely providing some punishment 
here or some punishment there.  The 
present provision in this Bill is that a 
perjurer cannot be  tried  summarily. 
The Magistrate or the Judge who is 
convinced of his  perjured  statement 
will simply make a note in his judg
ment that be has made  a  perjured 
statement with a recommendation that 
he should be tried not before him but 
before another Magistrate.  He  may 
be punished with a fiae or be sentenc
ed to term  of imprisonment.  That 
does not matter, but I beg to ask. ‘'Will 
that put down perjury”?  Are you 
producing that sort of atmosphere in 
the precincts of the Court or outside 
that nobody will perjure?  I for one 
Ŝay, and say it emphatically,  that ?t 
will not.  Please take some  positive 
steps to encourage speaking the truth. 
At least these pervilcious words ŝ uid 
not remain where tlw «re.

Slml Badhaa Cftnpta (Calcutta--South* 

East): In  this group  of clauseŝ  ®lso, 

tbe spirit of mining  the  rights  of 

f̂ence,  tiie  ricM  «C  «n  cusciisr 

ed to  prove ^

made subservient to the whims of the 
Judge.  But that is not aU.  In this 
group of clauses, another very vicious 
principle is evident.  It is a much more 
mischievous principle, that of egging 
on the Court to try and secure con
viction by laying a trap for the accus
ed.  I shall deal with this aspect first, 
because it is the more important one. 
What is the general principle of cri
minal justice to  be  followed?  Al
though we have got it from Britain. I 
think it is a salutary principle.  It is 
the principle of presumption of inno
cence of the accused.  When an accus
ed person is produced in  Court,  and 
charged by an investigating machinery, 
there is a prima facie danger that the 
Court will  become  biassed  against 
him.  Whenever an accused is brought 
under the handcuff in a very impos
ing manner, it seems that there is a 
prima  facie  case  against  him.  In 
order to obviate that bias, it has been 
rightly provided that the Court should 
be very cautious in  convicting  him 
and that it should proceed on the basis 
that he is innocent and should expect 
the other side  to  prove  his  guilt. 
Clause 61 which seeks to amend sec
tion 342 gives an absolute go-by to this 
very salutary principle.  The  object 
of the new amendment is that if the 
prosecution is enabled to prove any
thing through its witnesses, the Court 
should  be  enabled  by  questioning 
and cross-questioning the accused, by 
laying a trap by ringing out  admis
sions and half-truths from the accused 
to supply the lacuna, fill the gap, in 
the prosecution case and to convict the 
accused by admissions which may not 
even be  complete  admissions,  and 
which may even be part of the truth, . 
and thereby help the prosecutioaa  in 
proving the guilt of the accused.  This 
is a complete go-by to the  principle 
of presumption of innocence and the 
principle which puts the  burden  of 
proving the guilt on the prosecution.

As I said, the accused are under a 
great handicap.  They start with the 
danger of an initial presumption due 
to the natural detestation against cri
minals in society; over and above that, 
in our country, the accused are under
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a greater handicap, because the class 
of people who usually come  up  as 
accused do not know what is happen̂ 
ing in the Court.  They do not under
stand  the technicalities of  the proce
dure,  the admissibility or  inadmissi
bility  of evidence, and the  relevancy
or irrelevancy of  evidence.  On  ac
count of this lacuna in the procedure, 
they may make admissions which may 
not be the whole truth  but parts of 
Which may be true I say so because I 
had an interesting experience before 
the Supreme Court.

What happened is this.  A  certain 
detenu was brought from Assam on 
a habeas corpus petition. Although it 
is not in the province of the Supreme 
Court to enquire into the merits  of 
the grounds, yet in an informal manner 
some times, when the detenus are not 
defended  by  counsel,  the Supreme 
Court ask the detenus as to the cor
rectness of the grounds.  Of course, 
they do not discharge any one on that 
ground but they ask that question just 
to see whether something can be done.’ 
What happened in this case was this. 
He was a Nepali young man  and he 
was brought up before  the  Supreme 
Court as a detenu from Assam.  The 
allegation against him was that a very 
subversive leaflet was recovered from 
him.  The Supreme Court asked  him 
this question: “What  was  recovered 
from you?  Was a leaflet  recovered 
from you”.  He said: ‘yes’.  When his 
application was discharged, I met him 
and asked him about this.  It was not 
a subversive leaflet: it was a  weekly 
journal that was recovered.  Now, he 

was almost an illiterate person; he was 
a young detenu.  That journal was a 
trade union journal and I leamt this 
later  on.  Their  Lordships  of  the 
Supreme Court put that question be
cause they thought that some  leaflet 
must have been recovered from him 
and if it had  been  recovered,  the 
detention must have been right.  They 
were quite justified.  Not being able 
to understand the whole purport of the 
question he thought that  they  were 
referring to that weekly journal and 
he said: ‘yes\  This is going to happen 
in many cases.

It is most dangerous to provide that- 
the Court can put r«rtbling questions 
that way.  There is another  weighty 
argument against it.  The other day, 
when the Preventive  Detention  Act 
was being opposed on the ground that 
it  was  an  extraordinary  thing. 
Dr. Katju had retorted that  it  was 
nothing extraordinary.  He said that 
it was permitted by the Constitution. 
That was his position as regards the 
Preventive Detention Act.  Any one 
who reads the Constitution knows that 
the Ccmstitution does* not require the 
enactment of the Preventive Detention 
Act.  Biit what he is doing here is to 
go  completely  against  some  thing 
which the Constitution requires.  What 
does it require?  It requires that no 
person shall be compelled to give evi
dence against himself.  But here. Dr. 
Katju wants to invest th€ Judge not 
only with power to ̂ able the accused 
to explain the circumstances against 
him but to drag out from the accused̂ 
to question and cross-question the ac
cused. so as to extract from him some 
condemnation  of  himself—something 
which he should not be compelled to 
give under the Constitution.  That is 
very extraordinary.

We have proposed an amendment— 
No. 609 and that amendment restores, 
as far as possible, the present position. 
The discretionary examination which 
is in the first part of section 342 has 
been made a rambling  examination. 
The mandatory examination will  re
main as it is today—an examination- 
f6r the purpose of enabling the accu.î 
ed to explain any circumstances ap
pearing against him.
Now, I come to two ,other  clauses 

which prejudice the  rights  of  the 
defence in conducting the cases.  The 
clauses are 63 and 65.  Now  clause. 
63 seeks to amend section 344 which 
is concerned with adjournments.  The- 
very beginning of the new sub-section 
—one which is sought to be introduced 
in section 344—is that the Court will 
hear all cases expeditiously.  We have 
no quarrel with that.  We want and? 
all want that the Court must hear the 
cases expeditiously.  In fact it is  the 
accused who suffers for lack of expedi
tion and not the prosecution.  In fact

Criminal Procedure   ̂1770*
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it is the prosecution who  often  are 
responsibJe for the lack of expedition 
and who are responsible for obtain
ing  repeated  adjournments.  Some
times taey make witnesses absent or 
false grounds because they have not 
been tutored weil.; Some times a, wit
ness is kept out because he may not 
stand cross-examination.

It happened in my experience once. 
Similar things might have happened in 
the experience of many other lawyer 
colleagues of mine.  I was insisting on 
cross-examination of a dharwan of a 
mill who happened to  be  a  Bihari 
Brahmin.  That was just after Parti
tion and a police firing  had  taken 
place.  I wanted him for no particular 
reason; he was not very essential for 
me.  But the police thought that I 
hoped to bring out something  from 
him.  He was not produced for some 
days and finally the police said that 
Tie had gone away to Pakistan.  This 
was the stock reason for not produc
ing a witness in  Bengal  because  a 
Bengali Hindu might go to Pakistan; a 
Bengali Muslim might go to Pakistan. 
That would cover most witnesses.  But 
what the police failed to see was that 
it did not cover a Bihari Brahmin.  As 
a matter of fact, I heard  that  that 
particular witness was hale and hearty 
in the locality in which he was work
ing.  That is the way how police try 
to keep out witnesses.

Therefore,  it is the  prosecution 
that is responsible for adjournments. 
It is not that kind of adjournments 
-that Dr. Katju is against; but it is 
only the adjournment that the ac
cused may require.  What he pro
vides is that while the witnesses are 
in attendance, no adjournment  will 
be given before the examination of 
witnesses is  concluded.  In a civil 
case, there  is a case to which  all 
evidence is restricted.  Nothing of the 
kind exists in a criminal case.  It 

'  may be that a witness may spring 
a surprise on the accused.  How can 
he cross-esxamine that witness or any 
witness subsequent to him unless he 

 ̂ifcias, had the time to  consider  his 
icase or consider the new case intro
duced by  the witness?  Yes, it  is

[Shri Sadhan Gupta]

provided that every witness must be 
examined before an adjournment  is 
granted.  With great respect to the 
Home Minister, I would submit that 
this is neither reason nor justice. An 
adjournment  should  be  given  in 
every case  when it is required  on 
reasonable grounds.  Why should the 
Home Minister shrink away from giv
ing the accused the right to  obtain 
adjournment on a  reasonable basis? ̂ 
Expedition is there.  I do not ŵant to 
interfere with that.  In fact, I want 
expedition.  That provision about ex
pedition should be honoured in  the 
letter.  Yet, I have suggested a provi
sion  that an  adjournment can  be 
•granted for a reasonable cause,  for 
reasons to be recorded.  Why should 
the  Home Minister  not accept  an 
adjournment for reasonable cause?  Is 
it because he thinks that our Courts 
are too irrational to be trusted to 
judge what is a reasonable cause?  I 
do not think that is so.  The real 
motive appears to me,—and that  is 
the only  reason for refusing an ad
journment for a reasonable cavise—to 
be this.  He wants that the accused 
should not have even a  reasonable 
opportunity  to prepare his defence. 
Even if a reasonable ground exists 
for an adjournment, he should  not 
have it.  I would therefore lurge upon 
the hon. Minister not to persist in the 
mutilation of criminal justice in this 
fashion.  If he wants expedition, let 
him have it by removing the causes 
of the delay and not by sending an 
innocent  person to jail by denying 
him the right to prove his innocence 
by refuting the evidence of his îlt.
The  other attack on the accused’s

right  is in clause 65.  Under  the
present  Criminal  Procedure  Code, 
section 350 provides that the accused 
may have certain  witnesses regalled 
when a fresh Magistrate comes to try 
the case,  after the transfer of  the 
previous Magistrate before whom the 
case has gone on.  The reason for a 
de novo trial is not far to seek.  The 
Magistrate  has heard the evidence, 
watched the  demeanour of the  wit
nesses  and he has gone. You  can
have the evidence recorded on paper. 
You can read the paper.  But, from
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I shall finally deal with two mai- 
ters which are contained in clauses 62 
and 63.  The clause 62 is a new pro
vision which enables the accused  to 
give evidence as a witness.  Speaking 
for myself and for my party, we are 
very apprehensive as to how this pro
vision will work in our country.

the paper itself, you can never get 
tliat idea of the evidence of the wit
ness which you can get by watching 
him.  It may be that the evidence 
of a witness reads magnificent.  But. 
when you see the faltering manner 
in which he delivers it, the fidgety 
behaviour which accompanies it, the 
trembling, the nervousness which ac
companies the speaking of an untruth, 
you have  quite a different idea of 
that evidence.  It is for this purpose 
that an accused has been given  the 
right to get a witness re-summoned 
and examined before a new  Magis
trate.

Tliere is another reason also.  As 
Shri Tek Chand has been repeatedly 
insisting, often,  cases are conducted 
according to our  impression of the 
Magistrate’s  impression of the case. 
If we find that a Magistrate is con
vinced  of the accused's  innocence, 
what we do is, we do not waste the 
time of the Magistrate and we do not 
exasperate the Magistrate by prolong
ing the cross examination.  We make 
a short cross-examination.  When a 
new Magistrate comes, he may be of 
a different opinion.  No two Courts 
think alike. Then, we have to conduct 
the case in some other manner. When 
a witness  should be recalled, when 
the demeanour of the witness should 
be watched, is certainly not a thing 
which the new Magistrate can judge. 
How can he judge when he has not 
seen the witnesses.?  It is really the 
accused  who can judge.  Yet, what 
the Home Minister has provided  in 
his great wisdom is that it is not only 
the  Magistrate who  should  judge 
which witness is likely to impress or 
destroy his impression, but it is the 
Magistrate who will also judge how 
much of cross-examination should be 
allowed to that witness.  This is an 
extraordinary  thing and we cannot 
support  it.  We  have  suggested 
amendments 614 and 615.  By amend
ment No. 614, we have sought to give 
unfettered right of cross-examination 
and re-examination of a witness  re
summoned  by  a  Magistrate  and 
amendment No. 615 restores the  ac
cused’s right to recall witneĵses whom 
he thinks should be re-exunined be
fore the Magistrate.

Mr. Chairman:  How much time is
the hon. Member likely to take?

Shri Sadhan Gupta: I have almost 
finished.  There is only a small thing. 
I shall finish.

Mr. Chairman:  Can you finî in
two minutes?  Otherwise, you  may 
continue tomorrow.

Shri Sadhan Gupta:  I will  fiinish
today, if not in two minutes—in five 
minutes.

When a large number of criminal 
cases go to executive-minded Courts, 
all sorts of moral pressure may  be 
brought to make the accused request 
in writing to be called a witness. The 
accused  may  fear that  unless  he 
volunteers as a witness according to 
the covertly expressed desires of the 
Magistrate, the case may go against 
him in spite of the prohibitions in the 
new section.  He will  be forced  to 
make a request in writing.  Have we 
not had many instances when Magis
trates make the accused plead guiltXt 
suggesting inducements?  Do we not 
have instances when, at least in pet
tier cases, fines  keep on increasing 
with every protestation of innocence 
by the accused?  Therefore, in such a 
country, the provisions  of the new 
section 342A are likely to be a doubt
ful privilege. My amendment to that 
clause is only to  correct a clerical 
error because after clause (a) of the 
proviso the word ‘or’ seems to be out 
of place.  It should be the word ‘and’. 
That is the amendment that I have 
suggested because I could not suggest 
any better amendment to this clause 
except by way of opposition.

I shall conclude with a few observa
tions on clause 64.  We support most 
of the offences being made compound- 
able.  In that clause, we want to add 
one and delete another.  The Home 
Minister has made theft under section
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[Sbri Sadhan Gupta.]
379 a compoundable offence.  Theft 
under section 381 has also been made 
compoundable.  If theft by a servant 
can be made compoundable, why not 
theft under section 380? The offences 
are compoundable only with the per
mission of the  Court.  Theft in  a 
building as such is not  necessarily 
such a serious thing that in no case 
it should be compounded.  Why not 
leave it to the  Court to judge  the 
desirability of compounding such  a 
case?  We have suggested an amend
ment which seeks to add section 380 
to this list of compoundable offences. 
That is amendment No. 612.

5 P.M.

Then, my question is, why should 
offence under  section 509  remain 
compoundable?  Section  509  deals 
with insulting the modesty of a wo
man or intruding  into her itfivacy. 
Why  should  such  an  abô nable 
offence be made compoundable?  Is it 
because the British  ordiated it  so? 
Are we not entitled to display a little 
better  sense of morality  than  our 
British masters  who had uncompli
mentary ideas about our womenfolk? 
Why should the Home Minister  be 
so indulgent to those who insult the 
modesty of a woman or intrude on 
their privacy?  In such cases, it is not 
only the woman  who is concerned, 
but it is the society as well that is 
concerned.  The question is whether 
such  an immorality  should be put 
down, and the woman should not be 
made the sole judge of it?  I would, 
therefore,  request the  hon.  Home 
Minister to accept my amendment No, 
613 which seeks to delete the provi
sions relating to section 509 from the 
table given on page 20 of the Bill.

I  again  commend  to the  Home 
Minister to accept my amendment No. 
612 which seeks to  introduce theft 
under section 380 as a compoundable 
offence, with the permission of  the 
Court, and amendment No. 613 which 
seeks to delete offence under section 
509, so as to make it a non-compound- 

offence.

mr. Chahrman:  1 shall now place
the  House  the  amendment!

which the  Members have indicated 
to be moved to the group of clauses 
under consideration, subject to their 
admissibility:

Clause 61:  Amendments Nos. 238̂
609, 93, 12 and 622 (same as 238).

Clause 62: Amendments  Nos. 94, 
610 (same as 94), and 616 (Gk>vern-
ment amendment).

Clause  63: Amendments Nos.  611
and 486.

Clause 64: Amendments Nos.  302̂
617, 612, 618, 619, 620, 621 and 613.

Clause 65: Amendments Nos.  614r
and 615.

Clanse 61 

Shri Tek Chand (Ambala—Simla ):.

I beg to move:

In page 17, omit lines 12 to 21.

Shri Sadhan Gupta: I beg to movet 

In page 17,

(i) line 16, after “necessary” insert: 

“for the purpose of  enabling
the accused to explain any cir
cumstances  appearing  in  the 
evidence against him”;

(ii) lines 17 and 18, for “of enabl
ing the accused to explain any cir
cumstances apppearing in the evidence 
against him” substitute “aforesaid”.

Shri M. L. Agarwal (PiUbhit Distt. 
cum Bareilly Distt—East):  I beg to

move ,

In page 17,

(i) line 16, omit “and shall”; and

(ii) line 18, after “him”, insert “and 
shall for the purpose aforesaid”.

Shri Eaghnbir Sahai: I beg to mow«r

In page 17, after line 21, insert::

“(aa) in  sub-section (2), th© 
wrords 'or by giving false answers 
to them’ shall be omitted”.

Shri Venkataramaii  (Tanjore): I
beg to move:

In page 17, omit lines 12 to 21.
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Shri M. L. Agrawal: I beg to move:

In page 17, line  36, for "‘or"’ sitb- 
stftnte “and”.

Shri Sadtaaa Gepta: 1 beg to move: 

In page 17, line  36, for “or” sub
stitute *'and*’.

The Minister  of  Home
Affairs (Shri Datar): 1 beg to move.*

In page 17, lines 37 and 38, omit 

“adverted to or”.

Clause 63

Shri Sadhao Gîta: I beg to move:

In page 18, lines 5 to 7, for “unless 
the Court finds the adjournment of 
the same beyond the following day 
to be necessary for reasons to be 
recorded” substitute:

“unless the Court for reason
able cause and for reasons to be 
recorded, considers it necessary in 
the interests of justice to adjourn 
the same  beyond the  following 
day.”

Paadit Maniahwar Datt Upadhyay:
I beg to move:

In page 18, omit lines 8 to 13.

Claiifle M

Shri N. S.  Jate  (Bijnor  Distt.— 
South): I beg to move:

Ih page 18, after line 34, inseH:

“Assaukor  crim inal 354  The person 
force  to  woman
with  intent to  or to whoni
outrage her modesty,  crinuoal

force  was 
used.

Assault or criminal 355  Ditto.”
force with intent to 
dishonour  person 
otherwise than on 
grave provocation.

Shri Venkataraman: I beg to move:

fa pâ 18, line 38, after “Thett" 
add “where the value erf property 
stolen does not exceed one thousand 
rupees”.

524 LSD

Motion re: Report of lyyg 
Joint Sitting of Com-- 
mittees of Privileges 
of both Houseŝ

Shri Sadtian Gupta: I beg to miove: 

In page 18, after line 39, insert: 

"Theft in a.... 380 .... Ditto” 
building, tent 
or vessel

Shri TenkataraBiaii: 1 beg to move:

(1) In  page  18,  line  41, after 
“master” add “where the value of the 
propsrtĵ stolen does not exceed one 
thousand rupees”.

(2) In page 19, line 4, after “trust” 
add “where the value of ̂  property 
does not exceed one thousand rupees”.

(3) In page 19, lines 9 and 10, after 
‘Wharfinger,  etc.” add  “where  the 
value of the property stolen does not 
exceed one thousand rupees”.

(4) In page 19, line 11, after “ser
vant” add “where the value of pro
perty does not exceed one thousand 
rupees”.

Siiri Sadhan Gupta: I beg to move: 

In page 20, omit lines 15 to 19.

Claus© 65 

Shri Sadhan Gnpta: I beg to move:

(1) In page 20, lines 28 and 2̂ for 
“as he may  permit” substitute “as 
may be made”.

(2) In page 20, after line 29, add: 

‘Provided further  that if re
quested so to do by any accused 
person, such Magistrate shall re
summon any one or more of sudi 
witnesses in accordance with such 
request and after such  further 
examination,  cross-examination, 
and  re-examination, if any, as 
may be made, each such witness 
shall be discharged.”

MOTION RE : REPORT OF JOINT 
SITTING  OF  COMMITICTS  OF 
PRIVILEGES OF  BOTH HOUSES

The Ifiaister oi Home AITain and 
States <0r. Katja): I beg to move: 

*This House  approves the re
commendations  contained in the
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Report of the Joint Sitting of the 
Committees of Privileges of  the 
Lok Sabha  and the Council of 
States which was presented to the 
House on the 23rd August, 1954.”

The Report is a unanimous report, 
containing  the  conclusions reached 
unanimously by the Committees  of 
Privileges of both the Houses, and I 
commend their  unanimous  decision 
for approval

Mr. Cliaimiaii: Motion moved:

*Tliis House approves the  re
commendations contained in  the 
Report of the Joint Sitting of the 
Committees of  ̂Privileges of the 
Lok Sabha  and the Council of 
States  which was  presented to 
the House on  the  23rd  August, 
1954/’.

Shri T. B. Vittal Rao (Khammam): 
Regarding what?

Mr. Chairman: Regarding the re
commendations contained in the Re
port of the Joint Sitting of the Com
mittees  of  Privileges  of the  Lok 
Sabha  and the  Council of  States 
which was presented to the House on 
the 23rd August, 1954.

Shri T. B. Vittal Bao: I wanted to 
know the subject

Shri A. M. Thomas (Emaktilam): 
Is it with regard  to  Shri N. C. 
Chatterjee*s case?

Mr. Chidrman: It has been circulat
ed to Members.

Shri V. P. Nayar (Chirayinkil): 
Our memory does not last for four 
or five months to find out what ac
tually it is.  Kindly inform us as to 
what it is about.

»r. Katja: May I just sum it up in 
one word?  A question arose as to 
what should be the procedure, if  a 
Member  of this  House commits  a 
bresbh of the privileges of the other 
House, or rice versa, namely that a 
M b̂er of the Rajya Sabha commits 
a breach of the  privileges of this

House.  The two Committees of Pri
vileges sat together and arrived at an 
unanimous report.  The  unanimous 
report is that the point should  be 
raised in the House v. hicli is the com
plaining House.  If it is found, by the 
Speaker or the Chairman, as the case 
may be, that the point raised is  of 
substance,  that  the  complaint  is 
prima facie  well-founded, then that 
complaint  should  be sent  by  the 
Speaker or the Chairman to the other 
House, and on receipt of that, that 
House should proceed as if it was a 
complaint of a breach of privileges 
committed by its own member.  They 
go into that and take speedy decision, 
and they communicate that decision. 
If an expression of  regret is made, 
then that apology should be accepted 
and communicated to both the Houses. 
That was the decision  unanimously 
reached.

Shri  Baghavachari (Penukonda): 
It was a report  submitted to  the 
House many months ago.

Mr. Chairman: It was circulated on
the 23rd August, 1954.

Shri A. M. Thomas: That was in the
last Session.

Mr. Chairman: It was a unanimous 
report, as the hon. Minister says.

Shri V. P. Nayar: Why has this for
mality taken four months?  The Re
port was submitted in  August, and 
let us know why the ever-alert Home 
Minister has taken  four months on 
this.

Dr. Katju: The Home Minister is a 
very slow-moving  individual, some
times.  The position is that later on, 
the Rules Committee took the view 
that this decision should have the ap
proval of the House and therefore, it 
is placed before the House now.

Shri  Raghavachari:  The  Report
was circulated  many months  ago. 
When was it  discovered  that  this 
should  have  the  approval  of the 
House? ilntemiptions)
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Mr. Chairman: The matter cione ap 
before the Rules Committee.  It was 
aaid that this should form part of the 
rules.  And they recommended that 
this should have the approval of the 
House, and in accordance with that, 
the question is now placed before the 
House.

The question is:

‘Tliis  House approves the re
commendations  contained in the

2 DECBMBER 1954 Joint Sitting of Com- 1782 
mittees of Priv̂ ges 
of both Houses

Report of the Joint Sitting of the 
Committees of Privileges of the 
Lok Sabha and the  Council of 
States  which was  presented to 
the House  on the 23rd  August 
1954.”

The motion was adopted.

The Lok Sabha then adjavmed titt 
Eleven of the  Clock on Fridap the 
3rd December, 1954.
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